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. 
I ,  the Chairman of the Public Account\ Committcs. as authorised by 

the Committcc. do prcscnt on their behalf thi\ Sixty-Fifth Rcport on the 
Action Taken by Governmerit on. the re~om~endat ions  uf the Public 
Accoun& Committee wntaincd.in their 63rd Report ('Third Lok Sabha) on 
Appropriation Accounts (Civil) 1964-65 and Audit Report (Civil) 1966 
relating to Ministry of Transport & Shipping ctc. 

2. On 12th June, 1968, an "Action Taken" Sub'-Committee was 
appointed to \crutini\e thc rzplicf received from Govcrnmcnt ,in pursuance 
of the recommendation\ made by the Committee in their earlicr Reports. 
J'hc SukChmmittce was con4titutcd with following Mcmkrs : 

I .  Shri D. K. Kuntc--4 o r : i ~ ~ t i c - r -  

3. Shri C. K. Bhattacharyya 
3. Shri K, K. Nayar 

0 
3. Shri Narcndra Kulnar Salvc 
5.  Shrimqti Tarkeshwari Sinha 
6. Shri N. R. M. Swamy. 

3. The draft Report was considered and adopted by the Subcommittee 
, ~ t  their sitting held on 10th April 1969 and finally adopted by the Public 
Accounts Committee on 21st April 1969. 

4. For facility of rcfcrcnce thc maln concli14m\ recommendation, of 
the Committee have been printed in thick type in the body of the Report. A 
statement showing thc sumnlary of the main reco~i~mendations/observations 
of the Committee is appended to the Rcport (Appendix). 

5. The Committee plqce on record their appreciation of the assistance 
rendered to them in this n~atter by the Comptroller and Auditor General of 
India. 

M. R. MASANI 

NEW D E I . ~  
April 28, 1969/1*'ai.uiX.hn 8. IS9 1 ( S )  
Public Accounts Committee 



CHAP'FER I 
REPORT 

* 1 . I .  This Report of the Committee deals with action taken by Govem- 
ment on the recommendations contained in their 63rd Report (Third Lok 
Sabha) on the Appropriation Accounts (Civil); 1964-65, Audit Report 
(Civil), 1966 and Audit Report (Cl'ommercia,l), 1966 relating to the Minis- 
tries of Transport and Aviation (Department of Transport & Shipping) and 
Works, Housins and Urban Development which was presented to the House 
M 29-1 1-1966. 

1.2. Out of 73 reconlmendations contained in the Report, action taken 
notes/st.aternents liavc been received in respect of 63 rccommenaations. Thc 
Committee regret that the Ministry of Transport & Shipping hqve not fur- 
nished replies in respect of the remaining 10 recommendations (S. Nos. 1-4 
and 16-21). 

1.3. Thc action taken notes/statements on the recommendations of the 
Committee contained in the Report have been categorised under the follow- 
ing heads : 

( i)  Recommendations/observations that have been accepted by Gov- 
ernment : 
S. Nos. 7, 8, 9, 10, 11, 12, 13, 14, 15,25,  29, 32 ,33 ,39 ,  
40. 41, 42, 43, 44, 45. 46, 47. 48, 53. 54, 57, 58, 59, 61, 
65, 66, 67, 71 and 72. 

(ii) Recomme~ns/observat ions  which the Committee do not 
desire to pursue in view of the replies of Government: 
S. Nos. 6, 26, 50, 51. 52, 55, 60 and 69. 

(iii) Recommendations/observations replies to which have not been 
accepted by the Committee and which require reiteration : 
S. No\. 22. 23. 23. 27, 37. 38, 19. 30. 64. 68, 70 and 73. 

(iv) Rccommendations/otservatIo11~ in respect of which Government 
have furnished interim replies : 

S. M s .  5. 28. 30. 31. 34. 35. 36. ti? and 63. 

1.4. The Cornmillee b ~ p e  that replies to the outstandiirp: recommenda- 
tions and final replies in regard to those recommendations to which only 
interim replies have so far been f u n r i ~ e d  will be hbmitted to them ex- 
peditiousty after getting &em vetted by Aud'it. 

1.5. The Committee will now deal with action taken by Government 
on some of the recommendations. 
Resideatial Accommodation-Paragraphs 2.10 and 2.11 (S. No. 22) 

In paras 2.10 and 2.1 1.  the Committee had examine the questibn of 
allotment of Government accommodation to non-eligible persons. The Com- 
~nittec made the following obserxdtion in this regard : 

"2.10: In para 43 of their 34th Report (Third Lok Sabha), thc 
Committee had recommended that in view of the continued short- 
age of accommodation for Government purposes, the practice of 



giving Government accommodation to private' parties should be dis- 
continued and that in. very special circumstances where such acunn- 
modation is given purely as a temporary measure h.11 market rent 
should invariably be realised." 

, "The Committee were informed in September. 1965 that this 
recommendation had been accepted by Government and suitablc 
instructions had been issued. From the statement of 24 houses 
allotted to non-eligible persons during the period April, 11963 to 
September, 1965, the Cormnittee find that in 3 cases rent is being 
charged under F.R. 45-A or F.R. 45-B instead of at the market 
rate. i t  is not clear why market rent is not k ing  charged in these 
3 cases even after the acceptance of the recommendations of the 
Committee. The Commi&ce desire that in all cases where Govern- 
ment houses have been allotted to non-eligible persons full market 
rcnt, should invariably be charged. 
"2.11 : The Committee find from the statement turnished by ihc 
Ministry that out of 24 houses, mentioned in the audit para, 4 
have since been vacqted, in one the allotment has been mads to an 
eligible person and in 5 cases the period of allotment has been fixed 
up to 31st March. 1967. The Committee were informed during evi- 
dence that at present there were 304 houses allotted to non-eligiblc 
persons. They desire that in all these cases the period of allotment 
should be fixed and extensions should be given only in special cir- 
cumstances." 

1.6. On the question of charging market rent in the three ayes referred 
to in para 2.10, the Ministry of Works, Housing and Supply in reply of 
29th July, 1968 stated : 

"The position of the three cases in which Government accommodation 
was allotted to non-eligible persons during the period April, 1963 to Sep- 
tember, 1965 and rent was being charged under F.R. 35-A or F.R. 45-R 
instead of at the market rate, is indiqted below : 

(i) At the instance of the then Prime Minister, it was decided to 
earmark 6 units of residential accommodation for allotment to 
renowned artists and writers on payment of rent under F.R. 
45-A on the ground that they were doing great public service 
in the field of art a,nd literature. In accordance with this 
policy and out of the quota of residential accommodation ear- 
marked for such artists and writers, Miss 'A', a renowned artist, 
was initially allotted suite No. -' Constitution House, and 
when the Constitution House was required for demolition, she 
was allotted Flat No. - , Rabindra N a p  on the 5th Deccm- 
ber, 1963. The allotment of residential accommodation to 
Miss 'A' has been extended up to the 31st March, 1969 on 
payment of rent under F.R. 45-A* in consultation with the 
Prime Minister's Secretariat. 

(ii) Mrs. 'B', widow of. . . . . . . . . . . ., who died while on duty in 
the eastern sector at the time of the Chinese aggression in the 
year 1962, approached the Government for allotment of resi- 
dmW accommodation to her. With the apprwal of tho then 

*The rent actually beingrccwvercd as verified by Audit, is pooltd rcnt. 



Prime MinilCter, Flat No. . . . . . . . ., Wellesley Road was allot- 
ted t her on payment of rent under F.R. 45-A. This case has 

reviewed on two occasions and Mrs. 'B' wag allowed to bed' 
retain the flat up to the 31st March, 1967 on payment of rent 
under F.R. 45-A. The case iq now under review . 

(iii) Shri 'C' . . . . . . . . . . . . . . . . . : . . . . . . . . , was allotted bunglow 
No. . . . ., Lytton Lane. He was allotted Bunglow No. . . . ., . Cur in  Lane in lieu .of No. . . . ., Lytton Lane on the 3151 
March, 1965, and No. . . . ., Rakabganj Road in lieu there01 
on the 13th May, 1966, on payment of rent under F . R  45-B 
as per decision of the then Minister for Works and Housing. 
He has since been elected as a Member of Pai-liament and in 
that capacity has been allotted Bunglow No. . . .. . , Kushak 
Road. 

2. The General question of allotment of ;tccommodation to non-eligiblc 
persons and organisation and the rate of rent to be charged from them i q  
being reviewed by Government. The cases of Miss 'A' and Mrs. 'B' will 
be reviewed dong with other cases in the Light of the decision to be taken on 
the general case." 

1.7. In a further reply dated the 29th November, 1968, the Department 
of Works, Housing and Supply brought to the notice of the Committee the 
following ,developments in these three cases : 

"In continuation of this Ministry's note dated 29-7-68, the present posi- 
tion of the three cases in which Government accommodation was allotted 
to non-eligible persons during the period April, 1963 to September, 1965 
and the rent being charged under F.R. 45-A or F.R. 45-B instead of market 
rate, is indicated below : 

(i) Miss 'A' is in occupation of Flat No. . . . . . . , Rabinder Nagar 
on payment of rent under F.R. 45-A or pooled rent, whichever 
is higher," out of the pool of houses earmarked for eminent 
Artists. Her case was again reviewed in March 1968 and shc 
was allowed to retain the residence up to 31st March, 1969. 
Her licence to retajn the accommodatton has, however, been 
revoked with effect from the expiry of the last day of the month 
of January, 1969. 

(ii) Smt. 'B' is in occupation of Flat No. . . . . , Wellesley Road on 
payment of rent under F.R. 45-A. Her case was reviewed and 
her licence to retain the accommodation was revoked with effect 
from the 3 1 st July, 1968. She has, however, not vacated the 
resident and hw represented for retention of the accommodation. 
Further oxtention has been agreed for 2 ears on payment of r rent under F.R. 45-A. The case stands re erred to the mini st^ 
of Finance for obtaining the approval of Cabinet !hbCom- 
mittee. 

(iii) Shri 'C' is in occu ation of Bunglow NO. . . . . , Kushak   bad. 
allotted to him as Rember of Parliqmnt and as such the uer- 9, tion of vacation of accommodation by him does not ark. 

*On verification it has been noticted by Audit that the rent actually being assessedi 
recovered is pooled rent, which is less then that worked out under F.R. 45-A by Rs. 
341 per month. 



In respect of the 304 houscs alIotted to non-eligible referstxi to in para- 
graph 2.1 1, the Ministry of Works, Housing and Supply (Department of 
Works and Housing) in a reply dated 16th August, 1467 &formed the 
Conlmittce As follows : 

"Out of 301 houscs, I I have 4ncc becn vacatcd and eviction 'pro- 
ceedings in case of 57 houses have been started. 43 houses have 
becn allotted for use of Central Government Employees Consumer 
Co-operative Store and Griha Kalyan Kcndras; 77 houx  to Press 
Corrcspondents and 4 to Congress Parliamentary Board. 3 houscs 
have bcsn qllotted to Statc Government under rcciprcxal arrange- 
ments. Thc cascs of the remaining 109 houses arc reviewed from 
time to time and further extension is given only where it is consider- 
ed csscntial." 

1.8. In a further rcplj dakd thc 29th Novcmbcr, 1968, the Depart- 
mcnt of Works & Housing indicated the following position : 

"Fn reply to Serial No. 23 of Appendix VI, para 2.1 1 to the 63rd 
Report of the Public Accounts Committee (3rd Lok Sabhn), the position 
of 304 houses has been indicated. It has been stated therein tha$ in case 
of 57 houses eviction proccdings had bcen initiated and the cases of rc- 
niaining 109 houscs werc rcvicwecl from time to timc and further cxtensiona 
u.cre given only whew thcx bcrc considcrcd necessary. Furthcr position, 
ot' 166 houscs is its under : 

(i) 1-2 houses havc since becn vacated. 
(ii) In case of 47 houscs the eviction procccdings arc a,t various 

ctayc4 including caw\ pcndinc in thc court of thc 'Edatc Ofi- 
ccr' ar also thc Dclhi High Court. 

(iii) 3 houws have becn rcgulariscd in favour of c~npIoyees of Statc 
Governments, under the reciprocal arrangements with the Union 
Government. 

(iv) In 13 cases the alkm~ents havc bccn regulariscd eithcr as :I 
policy decision or o n  transfer of the occupants to eli@Mc 0%- 
CCS. 

(v) In I I caws tlic partic\ concerned havc becn asked to vacate thc 
house by 31-1-1969. 

(vi) 3 recidcnccs hqvc bcen added to the Prccs Pool and allotted to 
/\ccreditui Press Correspondents in accordance with the Gov- 
crnmcnt decision. 

(vij) Government have also decided that the rcGdcntial units in occu- 
pation of EmbassicsjForeign Missions etc. qhould he allowed to 
continue with them on payment of market rate of rent. At 
prcscnt. in all. 9 houses arc in occupation of Foreign Missions ' 
International Organkationq and these havc k e n  allowed to be 
in their occupation. 

(viii) The remaining 58 cnses are required to be reviewed from time 
to time on receipt of the requisite information from the concern- 
ed Departments (which has been called for) or on the expiry 
of tho present extension of the period of allotmcnt/or in pur- 
suance of policy decision." 



"The general question of allotment of general pool accommodation t o  
non-eligible persons/orgapisations has been reviewed by the Government 
recently and. tht#ollowing decision has .been taken : 

( i )  Nun-entilled persons : All non-entitled persons should be charg- . ed market rent with ilnmediate effect and should be required to 
vacate the accommodation within a maximum period of-  six 
months. . 

(2.) Press Pool : The Press 'Pool crcated for allotment of accommo- 
dation from the geneial pool to Accredited Press Correspondents 
on the recommendations of the Press Assocfqtion should be 
allowed to stand but the number of residential units should be 
pegged at 100. The rent should continue to be charged under 
F.R. 45-A. 

The Accredited Press Correspondents allotted accommoda- 
tion directly on payment of nlarkct rent should be allowed t o  
retain the accommodation but no further allotment of houses 
should be made to such persons other than the Press Pool. 

(iii) E111incnt Artist7 N I U I  Writers : Thcy should be given thrcc 
months notice to vqcatc the houses and should be requircd to 
pay market rent from 1-1-1969. 

(iv) Horlorur:\ A rl~~iscrs, Clrairtnan of P~rblic Corporrrtiun, Chair- 
1111111 or Members of Committee and the like : The existing 
arrangement in rcspect of accon~modation occupied by persons 
in thcse categories need not be disturbed exccpt those who are in 
occupation of type VlIL accommodation should be shifted to 
type VII accommodation. The rent in these cases should be 
chargcd at thc rate which is hitherto charged. 

I t  has bcen decidcd that thcrc should be n o  furtlicr allot- 
ment of houses to such categories in persons. If it was felt 
necessary in future to make any such allotments, the orders of 
the Cabinet should bc obtained. 

( v )  Ne,,. Dclhi M~rniciptrl Corw?~ittee. M~u:ic.i;)ul Corporutiorr of 
IMhi : The accolnmodatim placed at the disposal of thesc 
organisations for maternity and child welfare centres, dispen- 
\arie\ and schools, rent under F.R. 45-R with departmentat 
charges uhich is being charged at present, may continue. 

For accommodation allotted for purposes of office or com- 
nxricial undertakings such a , ~  Delhi Electric Supply Undertak- 
ing, rnarkct rate of rent should be chargcd. 

(vi ) I: 'I)IP~o\  ees o j Corporutio~~s, Public . k t  tor U I ~ ~ L ~ ~ I U A I I I ~  etc : Thc 
Central Government employees holding lien on Central Gov- 
crnment posts and who on their going on deputation to Corpo- 
rations/UndcrtaLings were allowed to retain the Government 
residences on paynlcnt of rent under F.R. 45-B o r  pooled stan- 
dard rent undcr F.R. 45-A, whichcvcr was higher, should hence- 
forth bc chqrged niarkct rate of rent. 

It has becn decided that in future such category of persons. 
would not be entitled to continue in occupation of Government 
residence on their going on deputation to Public Sector Under- 
takings etc. 

a 



The employees of such Corporatioas who hold lien oh Cen- 
tral Government posts but are not in occupati n of Government 
a~mmmodation at the time of transfer, shot& ngt bc allotted 
Government accommodation till such time they remain on depu- 
tation. 

The employees Who ceve to be Government servants or 
employees appointed directly by the Corporations, should not 
be allotted Government acwmrnodation and those who are in 
occupation should be required to vacate the accommodation with- 
in a maximum period of six months. 

(vii) Embassies cpltd Foreigtr Missiotzs : The accommodation in occu- 
pation of Embassies and Foreign Missions should be allowed on 
payment of market rate of rent except in case ol I ,  King Georgc 
Avenue which has been given on 30 years 1e;tw to U.K. High 
Commission on 1-1-1 960. 

(viii) Cultural atxi Social Welfare Organisation : The acconlmodation 
allotted to such organisations should be aJlowed to be retained 
by them but the rent for the acwIlzmOdation, whether corn- 
mercial or not, be charged at market rate." 

1.9. The Cornmitttee note from the information furnished by Govern- 
ment that eviction proceedings are in progres m respect of 47 Government 
houses m occupation of non-eligible parties. In 58 other cases where hou.ws 
at present btand allotted to wn-eligible parties, a review has to be made 
to decide whether they should be allowed extension of thc period of allot- 
ment. In view of the fact h t  there is acute shortage of Government ac- 
commmodation for sllotment to entitled persons, the Committee desire that 
necessary steps should be taken to expedite the eviction proceedings in thew 
cases and also to get the Government accommodation vacated by other wn-  
entitled persons in porsuance of the recent review. In other cases where it 
fiss bean decided as a matter of policy to allow certain degories of non- 
entitled fwlividuak and cultural and social welfare organisations to retain 
the acwmmodatian, market rent shouM be invariably charged. 

Requisitioned Houses-Pcrrtrgraphs 2.14, 2 15 and 2.17, (S. No.  24j 
1.10. In connection with 64 houses requisitioned by Government, the 

Committee had asked for the following information from Government: 
(i) Detajls of the houses/buildings requisitioned. 

(ii) Date on which it was requisitioned. 
(iii) Whether the building is being utilised for the same purpose for 

which it was so requisitioned or for any other purpose. 
(iv) Purpose for which it was requisitioned. 
(v) Rent fixed at the time of requisitioning the building. 

(vi) Rent charged from the individual or the parties to whom thc 
building was allotted. 

(vii) Reasons for utilising the building for purposes other than the 
original purposes. 

(viii) Steps taken, if any, for de-requisitioning the building. 



1.1 I .  The informatioh was not furnished by a,t the time of finalisation of 
the 63rd Report 1 1.12. ~ u b ~ e q u e n t l ~  in a note. dated the 10th August, 1967,'the Depart- 
m e 4  of Works and Housing gave the following particulars in regard to 
these houses : 

"Out of the 64 requisitioned houses/buildings, referred to in para 2.14 
of the report, 25 have sincc becn d~equisitioned and 1 has been purchased 
by the Government. The requisite information in respect of the remaining 
38 houses is given in Annexure I." Only 5 of these houses are being used 
by privqte parties and in the case of one house (Kapurthaia House), some 
of its servant quarters only are in the occupation of a private party. 

2. The circumstances and reasons for these houses being irf the occu- 
pation of the private parties have been indicated in the statement. Action 
is being taken to de-requisition houses/buildings, if and when they are no 
longer required for public purposes. 

3. List of 26 houses already de-requisitioned or purchased is given in 
Annevure 1I.I'" 

1.1 3. In  a further rcply dated the 3rd December, 1968, the Department 
of Works and Housing have statcd two more buildings have been derequi- 
hitioned and one acquired by the Delhi Administration. Referring to the 
wheme regarding requisitioning of houses for the tenure officers, the Mi i s -  
try have stated : 

"The scheme regarding requisitioning of houses for the tenure offi- 
cers has since bccn reviewed and it has been decided not to take 
any more houses for tenure officcrs and also to release derequisition 
thc prcsent houses as soon as the wrne are vacated by the present 
occupants." 

1.14. In a further rcpl~ dated the 10th February, 1969, the Department 
ol M'l)rh\ and Housing statcd : 

"Reference the list attached to this Ministry notc dated 10th August, 
1967. sent to thc Loh Sahhs Sectt. undcr this Ministry O.M. 5/41/66-Bt. 
datcd 18th September. 1967. The following houses are being used for 
attic< purposes : 

South Extension, New Delhi. 
Nizamuddin. New Delhi. 
Anand Parbat Estate, New Deihi. 
Janpath, Ncw Delhi. 
Akbar Road. Ncw Delhi. 
Man Singh Road, New Delhi. 

It has not been possible to get these house~/building vacated and coke- 
qucntly to de-requisition tlxm because of want of suitable alternative accom- 
nldation for the offices concerned. It will be appreciated that a number 
of new office buildings have recently cornc up but it has not eased the 
ovcr,tll po4tion of officc accommodation the general pool, firstly because 

- - - A - - - -- -- -- - - - - -- 
*Not priritcd. 



she overall rquircn~cnts of Govt. offices have gradually gone up  considerably 
and secondly because a number of temporary hutmcnts w ich had out-lived 
their life and had consequently become unsafe or the sit '& on which they 
were cxisting werc required for the construction of new building, had to bc 
demolished. The buildings in question will be de-requisitioned if and 
when they arc no longer rcquircdfor office purposes." 

1.15. In para 2.1 7 of rhe 63rd Report. the Committee made the follow- 
ing observations regarding allotment of "requisitioned houses to pPivatc par- 
ries : 

"ln para 44 of thcir 34th Report (1964-65). the Committee had 
observed that they consider it objectionable that private accommo- 
dation is requisitioncd by Government and then allotted to a private 
body. and they had desired speedy action to  be taken to  de-requisi- 
tion such buildings. The Comniittce were informed in Ma>, 1966 
(see Annexurc 111) that Government had accepted this recommen- 
dation regarding de-requisitioning of the buildings occupicd b! pri- 
vate bodies ctc. The judgement of the Supreme Court dated the 
29th August, 1961 in appeal case of Triveni Kala Sangam is rcle- 
v a t  where the court had held the view that the landlords wcre 
entitled to be put in poswssion of the flats requisitioncd by 
Government, if they were not put to  use for the purpose for which 
they wcre requisitioned. The Committee desire that vigorous steps 
5hould be taken to de-requi5ition the houses which are no l o n ~ c r  wed 
by the Government for the public purpovs for which they werc 
requisitioned. They reiterate the obuxvation made in para 71 of 
their 28th Report (Third Lok Sabha) that it is thc moral respon- 
sibility of Government to rc4tore \uch premises to their rightfill 
owners, as soon as thcy are not required for the public purpow." 

1.16. In their reply dated the 16th November, 1967, in rcspcct of 
paragraph 2.17. the Department of Work\ and Housing stated : 

"The six cases of requisitioncd house\ have since been rcvicued ;~nd 
the position in rcqxct of each o f  them :is under : 

(1) Out of 13 flats on the first and second floor of the building wliich 
wcrc requisitioned, 9 flats have already bccn tlc-rcqui4tioncd. Action 
with regard to de-requisitioning of the remaining 4 flats is in hand. 

The allottees of thc ground floor of the premises M/s .  . . . . . have bccn 
allowed to retain the accommodation as Shri. . . . . . , an ex-lessec of the 
premises has filed a suit in the court against thc owncr claiming posccssion 
of the premises in the event of its dc-requisition and has obtaincd ;I s t q  
order. In order to avoid any legal complications, i t  has been dccidcd to 
postpone the de-requisitioning of the premises pending final decision of thc 
court. 

(2) Shri. . . . . . . . . ., is negotiating with the Govcrnliicnt of Rnjasthan 
for the purchase of the house and has already paid about Rs. 30,000 as 
cnrnest money. The State Government have. therefore, been askcd to 
intimate whcthcr thev arc prcparcd to ncccpt t l~c  dc-requisitioning of the 
hou\c alongwith the tc.nant. Their confirnlatiun is still awaited. , A \ 4 ~ , 4 5 -  
men! at thc m:lrkct rate of rent is bring regularly I I I ; I ~ ~  i~rainst Shri . . . . . . 
xnd u sum of' R4. 3.834 i \  c l u ~  from him up to 3 1-8-67, 'The quc\lion o f  
rccovery of arr~:irs from Shri. . . . . . . . . . is being vigorously pursued. 



(3) The allotment df the flat in question had been cancelled in the namc 
of the Bharat Se ak Sarna' with effect from 15-9-65. They had, however, 
been a b e d .  t o g t a i n  the hat till 3 1-3-67 under thc orders of former H.M. 
The question as to whether further cxtension for the retention of the flat 
should be givcn to thc Bharat Sewah Samaj and upto what period is un&r 
examination. Thc question of dc-icquisitioning the flat will be considwcd 
as soon a sit is vacated by the Bharat Scwah Samaj. . 

(4) This is occupied by the Lady Irwin Colleg. This case was reviewed 
in accordance with the recommcridations of the Public Accounts Committee 
and it was decided by the former Minister of Works & Housing thqt the 
College might be allowed to rctain it firstly because it is an educational 
institution and secondly because the College authorities weie proposing to 
purchase a triangular plot adjoining the College for construction of their 
own building. 

(5) This is occupied by thc All India Congress Committee. In vicw 
of their difficulties in arranging for alternative accommodation, it was 
dxided  under orders of the former H.M. that thc All India Congress Com- 
mittee may be allowed to retain it till they can find alternative accommc* 
dation. 

(6) The main building in Kapurthda House and a few out houses have 
been do t t ed  to the Govt. of Punjab. The Punjab Govt. has requested for 
de-requisitioning of this building in their favour but since a court case is 
pending regarding the title of the property, the building has been formally 
allotted to the Punjab Governrncnt pending a decision by the Court. In 
view of this, rent is also recoverable from them. 

A fow out houses are, however, in the occupation of . . . . . . . . who 
was allotted this accommodation on licence basis since he was in occupation 
of the main building when it was requisitioned. He has been allowed to 
continue in the same on the advice of the Ministry of Law and the Ministry 
of Home Affairs. As the ownership of the premises is undcr dispute, de- 
requisitioning is, thercfore. not possiblc till a decision is siven by the 
court." 

1.17. In a further reply dated the loth February, 1969, the Department 
of Works and Housin~ stated : 

"The latest position about the 6 cases of requisitioned houses i s  as 
undcr : 

. (1) Out of 13 flats on the first and second floors of thc building which 
were requisitioned, 9 fats havc already bccn dc-requiiitioned. One flat is 
in the occupation of Shri. . . . . . . . , Press Correspondent Licence in respect 
of the flat was revoked in his name with cffect from 30th June, 1968. 
He having not vacated the flat so far, eviction proceedings have k e n  ini- 
tiated against him. Three flats are still in the occupation of the Maha- 
rashtra Govcmmcnt and they havc hccn permitted. ;I\ a apccial caw: 10 
retain the same till thcir own building for \vhich land has bcen allottcd is 
constructed. With rcgard to clc-requisitioning of the ground floor which is 
in the occupation of Mcssrs. . . . . . . . . . . the court casc bctween Shri. . . . 
. . . . . . and the owncrs hila sincc bccn dccidcd and thc court has pn\s:d 
the decree agilinst the owncra. The cltrcation ol' Jc-rcquit;itioni~~~ thc ground 
f lmr  i s  hcin_e cx;~minctl in ~o~i\ult;ttion nith rlw Miniitr! of I.,;I\v. 



(2) The Government of Rajasthan have not communicated their consent 
to this Department's propopsal to accept derequisitioni of the building 
alongwith the tenant. They have,. however, informed If wt the sale pro- 
cdings  ,have been cancelled as Shri . . . . . . . . . . . . . .failed to &posit the 
sale vdue. 

(3) The Bharat Sewak Samaj' havc not vacated the building so far 
although allotment stands cancelled in their name with effect from 
3 1-3-1967. Eviction proceedings have been taken against them. The ques- 
tion of de-requisition the flat will bc considered as soon as it is vacated by 
the Bharat Scwak Samaj. 

(4) It has been decided to allow the college to retain it for the present 
bccmse it is with an educational institution. 

(5 )  It has bccn decided to maintain the .Star!rs quo for the present. 
(6) Therc is no change in the position as reporled in the last report 

scnt in November, 1967." 
1.18. The Committee find from the information furnished to them that 

out of 64 requisitioned houses/buildings r e P d  to iu para 2.14 of their 
63rd Report (Third Lok Sabha), 27 have been de-requisitioned and 2 hnve 
been purchased by Government, leaving a balance of 35 reqoisifhed 
hauses/bddings with Government at Delhi. Out of these 35 boases, 6 
lmve been allotted to Government offices, 6 to private parties 3 to State 
Governments, 2 to Khadi & Village Indnstries Commission, 2 to Foreign 
EmbaPsies, 1 to a Railway Booking Agency and 15 to tenure officers. Of these 
houses, 10 are not being used for the purpose they were requlsidoned. The 
Committee would like Government to review in dstail these ten cases so 
that the propee could be restored at the earliest to the owners if no longer 
required for Government use. 

1.19. The Committee also desire that the question of de-requisihing 
the six buildings allotted to private parties should be vigorously pursued. 

Low due lo frri11r1.p 10 observe proptpr procrclirrcp-Partrgrapl~ 2.28 (S .  No. 27) 

1.20. For additional construction by a, lessee on a plot allotted to him 
a t  Aurangzeb Road additional ground rent at Rs. 3,233.76 per annum was 
recoverable from 18th July, 1968 and another Rs. 1,705.20 per annum 
with effect from 11 April, 1959. The lessee who was called upon in Sep 
tember, 1963 to pay these dues dsputed the claim on the ground that while 
furnishing no objection certificqtes to the local body for the additional cons- 
tructicm no question of levy of additional rent (except in the case of base- 
ment for which the additional rent was worked out at Rs. 62 per annum), 
had been raised by the Land Development OBEcer. 

1.21. The Committee ma& the following observ,ations in paragraphs 2.28 
and 2.29 : 

"The Conlniittee regret to observc that the delw in raising the demand 
in thk case does not speak well about the working of Land & Develo ment 
Office. According to the Ministry's own admission the delay was due to 
defect in the system and was indefensible. The Committee hope that with 
thc reorganisation of this office which was under way such cases would not 
recur. f " 



The Committee desire that the question of recovery of rent for addi- 
tionai construct' n should he tinajised early and the  Committee informed 
about the r g c ~  &' ry so made." 

1.22. In their rqdy dated 24-8-68 the Department of Works and 
Hdusing stilted : 

"in vicw of the recomrilendations containecl in para 1 above, this 
Ministry j r  considering ways and means to avoid recurrence of such delays 
in future. 

As regards p:ya 2, it may be stated that the lcssee of premises No. 15 
A u r a n p b  Road made some additional constructions. These were (i) addi- 
tional construction in the main building including basement, and (ii) addi- 
tional construction in the servants' quarters. 

The Public Accounts ConlmiNec i \  alrcadq w a r e  of the fact that thc 
lessce was a\ked to pay additional ground rent for these constructions in 
September 1963. The Comnlittee had remarhed that the question of rcc+ 
very of rent for additional constructions should be finalised early and the 
Conimittee informed about the recovery so made. 

The lessee declined to mqhe the paynlent and thereafter the matter was 
again refcrrcd to the Law Ministry for advice. That Ministry has reitcratcd 
(July, 1967) that the Land and Development Officer has approved of the 
plans for the additional conhtructions without making any stipulation that 
additional ground rent would have to be paid. In these circumstances the 
advice of the Law Ministry was that the claim of the Government for addi- 
tional ground rent is not legally cnforcrablc. Therefore this claim has to 
be droppcd. Thc fact that additional pound rent for construction of the 
basement has been paid is kno\vn to the Public Accounts Committee." 

Audit made the following ohwrvations on the Ministry's reply: 

"In thih tax, ( iovcrnn~~nt  h;~d taken ;i decision on 17th July, 1958 
that consent for additional construction should be givcn t o  the lessee. sub- 
ject to rccovcry of additional ground rent, and that the Land and Deve- 
Jopment Officer should obtain from the lessec necessary agreement to pay 
the additional charges when dcnnnded. According to the Department 
"in order to accommodate the lessee so that hc could get his plans sanc- 
lioncd in 18th July. 1959. a spccial rnceting was held In the Chief Com- 
missioner's room with Finance. e t ~ .  on 17th July, 1958 and telephonic in- 
structions were reccivcd from the then Deputy Sccre.tary, Ministry of Fin- 
: m e  that :- 

"We may irnniediatcl> get the cheque from. . . . . . . .for the addi- 
tional ground rent on account of additional construction and keep 
the u m e  pending in the oKce till such time the agreement in the 
propcr form i \  drawn up and eaecutd  b! the lessee. Since the pro- 
w\\ of execution of' thc ;igrcemcnt i \  bound t o  take appreciable time 
i t  I \  not dc\ir:thlc to hold thc plan, t i l l  rhc\.- formalities arc over." 

Pursuant to this. the chcquc for Rs. 3.360 Ibr additional ground rent 
was received from the lessee 011 18th July, 1958. The Land & Develop 
nlent Officer forwnrdcd thc plan on the same du? to the N.D.M.C.. which 
;~ppraved i t  on th;~t ciav itsclf. At this s t ay .  no formal ofTcr of the terms 
regarding ;~tlditinn;~l c h a r p  to he lwicd was rnndc to  the Ic;sec nor xcept-  
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ance of the same obtained. The cheque for Rs. 3,360 too was not cn.- 
cashed and became time-barred. Another cheque for Rsp 3,360 given by 
the lessee in April, 1969, in lieu of the lapsed cheque wasp similarly, not 
encashed, and it became time-barred. 

2. Later, in September, 1963, the lesscc was called upon to ay addi- 
clonal ground rent but he disputed the claim. At this stage, in 19 g 4, when 
the case was processed. the above facts,regarding the lessee havin , at one 
stage, sent 4 cheque in payment of additional ground rent, wh'ch k subse- 
quently became timebarred, were reported to be "not on the file". Accord- 
ing to a legal opinion (September. 1967), unless there is a formal agree- 
ment complying with the requirement of Article 299 of the Constitution of 
India, there can be no valid contract and the Government cannot enforce 
it. It has herefore been held by the Ministry of Law that it is not open 
t o  Government to establish a commitment on the bv i s  of circumstantial 
evidence, e.g. tendering of a cheque in payment of dues, etc. 

3. It has been explained by the Land and Development Officer that 
these omissions. vt:. the failure to issuc formal terms and to obtain accept- 
ance from the lessce werc done primarily to accommodate the lessee to 
enable him to get the plan sanctioned on the same day from the N.D.M.C. ' 

According to him "in this case the lessee who was accommodated, in good 
faith, 'by the C.C. and the then Land and Developnlent Officer, has Iet 
down the Government and is acting in a manncr which is embarrassing to 
Govemn~ent." 

The various lapses pointed out above ha,vc resulted in a loss of R?. 
46,7 19 up to March. 1968 with a furthcr recurring loss at Rs. 4,877 per 
~ I R ~ u ~ I . "  

1.22 ( a ) .  At the inftancc. o f  tht ('omrnitlcc. th- Department of Works 
and Housing furnished a comprehensive note on the ciise which is repro- 
duced below :- 

".A plot measuring about 2.684 acres, with ;I building constructed there- 
on, was originally leased out to . . . . . . . . . . . . from whom the property was 
purchased by . . . . . . . . . . . .one lattcr gifted the property in 1953 in fa- 
vour of his minor sons and the necessary mutation was carried out. In 
1957, the propcrty was sold to Mrs. . . . . . . . . . . . . . 

Additional ground rent was payable on account of the additional cons- 
truction~ detailed below :- 

(i) Remodelling the main building. plans for which were sanctioned 
by thc NCLI Dclhi Mur~icipd Comniittcc !.idt, their- Rcwlution 
No. 99 dated 18th July, 1958; and 

(i i )  Servants' quarters, plans for which were sanctioned by the New 
Delhi Municipal Committee  irk their Resolution KO. 70 datcd 
1 1 th April. 1959. 

"The plans in rcspect of (i) above were submitted by the lessee on the 
17th April, 1958. Thcse plans envisaged dismantling of the old building 
;ind fresh construction in its place, involving more floor coverage and also 
.i basement. These plans werc forwarded by thc N.D.M.C. to the Land and 
Dcvelopnlent Officer on the 19th April. 1958. The plans were returned by 
the I>. & 11.0. to the X.D.M.C. on thc 4th June 1958, with the following 
conditions- 



(a) thc nlain buil2ing shall be used by the lessee hims:l£ for his own 
bcma Ude use and the servtylts quarters will be u s d  by the 
bonabfide servants of the lessee a+s one residence only; 

(b) the basement should bc used for air-conditioning plant and the 
lcssce shall pay additional charges for which an undertaking has 
been received. . 

The plans wcre passed by the lob1 body i n  the 18th July, 1958 a& 
the lessee was informed by local h d y  that the plans duly sanctioned were 
being returncd through the L. & D.O. and that the sanction of the Lessor 
(C.C. Delhi) under the Agreement for Lease should be obtained before start- 
ing the construction. The plans, duly sanctioned by the local body, were 
sent to the L. & D.O. on ths- same day i.e. the i8th July, 1958. The letter 
forwarding thc plans to the lcssee is, however, not available in the Land 
and Development Office. 

'T'here is qn undertaking on Rs. 2/- stamp paper from the lessee dated 
the 3rd June. 1958 binding herself to pay whatever additional charges were 
levied for thc construction of basement. No such undertaking in writing 
had been obtained for the othcr additional construction envisaged under 
N.D.M.C.'s Resolution No. 95) dated 1 8-7-58, though the lessee had agreed 
orally to pay the additional charges. The lessee had also sent a cheque for 
Rs. 3,3601 - towards the additional ground rent payable in this regard. This 
cheque could not, however, bc encnshed for want of exccution of the Agree- 
ment in the proper form. In the meantime. the chequc became timebarred 
and hence returned to the lessee. on 10th February 1959, with the remark 
'chequc is rcturncd unaccepted and the payment should be made only wlien 
demanded'. The Lessee scnt another chcquc for thc same sum by a mcs- 
scnger on thc 2nd April, 1959. This cheque again became time-barred. 

A5 reg:irrls :idditional construction mentioned at (ii) above. the pIanz 
envisaged denlolition of 5 godo\vns and one servants' quarter \\.it11 kitchen 
already existiny and construction of 4 servants' quarters on the ground 
floor and 6 str\:\nt quarters on thc first floor bringing the total number of 
wrvant quar tm to 22 as against 13 already existing. The number of 22 
scrvmt quarters \\.as considered to hc on thc high side and thc plans were 
rzturncd by the I.. C !  D.O. to the N.D.M.C. on the 13th A u y s t  1958, with 
ihc following rcmarks- 

"That the proposal is not acceptable under the lease and revised 
plan hc wlxnitted whcrcin the numbcr of servant quarters to be 
recon\t~.~~cted should not be morc than 13 in all even after the demo- 
lishing 01' the cxisting onc. REJECT1:D". 

Thi. Icsscc rcpresfntcd against the decision of the L. & D.O. and the 
Chicf Commiwioncr. Dclhi, as Lessor. idtinlately agreed on 3rd Novem- 
her, 19.58. to aIlo\v construction of 23  servant quarters, as a speciaj case. 
'I'hc,rcupon, thc I . .  62 D. 0. recommcnclcd the plans endorsing thereon his 
'No ol.rjcction'. 

The. plans werc passed by thc N.D.M.C. on the 5th December 1958. 
vidc their Resolution No. 75 and the plans wcre returncd to the L. & D.O.. 
for the lessee heiny informed. Rcfnrc the I<. cPr D.O. could take any action 
o n  thi.\c plan\. the Icssce submit!cd rzvised plans which were forwarded to 
tlw I.. cf D.O. on 6th January 1950 :md the L.. & D.O. returne these plans 
to t k  local hod!. on 17th Jnnunr!.. 1059. with the remarks d o objection'. 



These plans were passed by the local body vide their Resolution No. 82 and 
returned to the L. ;G D.O. on 23rd January, 1959. Thr: sanctioned plans 
were forwarded to the lessee by the L. & D.O. on 1st May," 1959, subject 
to compliance by the lessee w ~ t h  certain conditions which did not include 
any stipulation for payment of additional charges by the lesscc for additional 
cbnStruction These plans werc also not acted upon by the lessee who had 
already subn~itted further reyis4 plans on the 1 lth March, 1959. These 
plans were forwarded to the L & D.O. by the Local Body on the ? 3th March, 
1959 and were returned by him on the 6th March 1959, with an endorse- 
ment 'No objection'. These plans werc sanctioned by the N.D.M.C. vide their 
Resolution No. 70 dated I 1 th April, 1959. Thesc plans were returned tg the 
L. & D.O. the sane day. The L. & D.O. torwarded on the plans to the lessee 
on the 9th July, 1959, duly approved under the lease subjcct to compliance 
by thc lesscc of ccrtain conditions which did not include any \tiyulation tor 
payment of additional ground rcnt for additional construcbon. It was in 
accordance with thew plans that construction was completed by the lessee. 

Meanwhile in 1959, the lessee divided her property in four parts and 
rifted 3 par t s -one  each to her three sons-and retained the 4th part for 
herself and approached the L. & D.O. for mutation. 

The l e w c  was infornlcd 011 4th Septcnlber. 1963, to execute a supple- 
mental lease deed agreeing to pay additional ground rent in respect of thc 
building construction under the plans passed undcr N.D.M.C. Resolution No. 
49 dated 18-7-1958 @ Rs. 3,233.76 p. per mnum with effect from 18-7-58 
and in respect of construction of 22 \ct-vant quarten sanctioned undcr 
N.D.M.C. Resolution No. 70 datcd 11-4-1959 (0 Rs. 1,705.23 p. per annunl 
in perpetuity with cflect from 11-4-1959. The lessee conte\ted the right 
of the Lessor to levy the additional ground rcnt on the following grounds : 

( i )  while recommending the plans to N.D.M.C., the L. & D.O. had 
made no 5tipulation for lew of additional ground rcnt except 
in relation to the basement; 

( i i )  there was no provision in the lease deed for charging additional 
ground rent for additional construction; and 

(iii) prior to 1958, construction on the plot had bgcn allowed with- 
out asking for additional ground rent. 

Between April, 1959 and September 1963. the details with regard to the 
terms and conditions for permission for sub-division of the premises, calcu- 
lation of additional ground rent recovcrablc, and clarification of other point\ 
were going on. T h e  position with regard to these points is indicated in 
Appendix. 

The Ministry of Law had been consulted more than once and their con- 
sistent advice was that the Lessor could recover additional ground rent in 
respect of the basement only and that the lessee was not hound to pay addi- 

. tibnal ground rent for the other construction. 

Jn view of the legal advice, it was decided, in consultation with the 
Ministry of Finance (DSD), to cxccutc a supplemental lease deed for r m -  
very of additional ground rent for the basement only and also mutation of 
the premises in the name of the three donees. The terms, as drawn up 
in consultation with the Ministries of Law and Finance (DSD), were com- 
municated ta the lcssec on 9th March 1965. After compliance with the 



terms by the lessee, a, s@plementary lease deed was prepared and sent to 
the lessee on 30th pril, 1965 for execution. The lessee returned the deed 
duly executed on 3 P d May 1965 which were got registered by them and the 
fact intimated to thc L. & D.O. on 23rd July, 1965." 

1.23. The Committee are unhappy that .due to lapses that ocaured in 
the Land & Development Offic0, the Department have had b forego ground 
rent amounting to Rs. 46,719 up% March, 1968 on certain additional cons- 
truction by % lessee on a plot purchased by him. Government are also 
~uffering a recurring loss of Rs. 4,877 per annum on this acoount. It is 
\urpnsfng that before permitting additional construction, the Land & Deve- 
lopment Office failed to make any stipulation in writing about the ground 
rent that should be paid by the lessee. Even more surprising is the fact 
that the letter forwarding the approved plans for additional constfucthn to 
the lessee is not available on record in one case. The Committee regret to 
observe that the officers concerned acted in undue haste in order to aceom- 
modate the lesses so that he could get the plans sanctioned by the Muddpal 
authorilks expeditiously. In their solicitude for the lessee's interest, the3 
overlooked the fact that before finally approving the plans, it was aecessruy 
to execute a formal agreement regarding the tenus and conditions on wbich 
the additional construction would be permitted. 

1.24. The Committee are not convinced by Government explanation that 
no individual war at fault in the matter and would like the case to be 
investigated for fixing responsibility. 

,Von-Recorw~* of Dues. (Purn.5 2.70 S 2.71 of 6 3 d  R e w r r  ( S  Nos. 37 m i l  
3 8 ) .  

1.25. In para 2.66 to 2.69 of their 63rd Report, the Committee had 
drawn attention to a case wherc substantial recoveries were pending from 
a Private Prcw for whom Government inaterial had &n issued from time 
to time. In para 2.70 and 2.71, the Committee ma& the following obser- 
vations in this regard : 

"2.70: Thc Committec consider this to be a bad case. The firm 
has been 3 habitual defaulter in accounting for the paper and mate- 
rials supplicd by Government in connection with binding contracts, 
which nmounts to temporary mis-appropriation of these materials. 
Thcy are surprised why after n physical check up of the material5 
conducted in March, 1957. and before signing the original hypo- 
thecation dccd in August, 1959, no action was takcn to ascertain 
the position in regard to the materials supplied against the other 
contracts. What i$ more. after the lo?\ of material5 in the second 
casc C ~ I C  to notice In Novcmbcr, 1959, the firm'\ rcqucst to reduce 
the monthly instal~ncnt pajable by then1 from Rs. 10,000/- to 
Rs. 5,000/-  was accepted. The Committee find no justification for 
this concc\sim. The Committee fecl concerned to note that firm 
has f4iled to comply with the term\ of both the original and s u p p b  
mentar! deeds, and a balance of Rs. 1,93,860 is still outstanding 
from them. The Comnlittec desire that appropriate action should 
hc tahcn to safeguard Govcmment interest in this and some action 
should also be taken agqinst the firm for various defaults." 
"2.71 : The Committec also suggest that gaining experience fro111 
this ca.., the Department should take necessary remedial measures 



with regard to periodical inspection d materials in the case of other 
firms to whom such contracts are given." t 

1.26. fn their reply drqted the 21st August, 1968, ihe'Department of 
Works & Housing intimated the following position to the Commit* : 

' A lapse occurred in signing the' hypothecatiob deed on August 21, 
1959, for the recovery of outstanding ducs from Robin Prcss without as- 
certaining if there were dues outstanding against the firm for other con- 
tracts. This was due to the defective p r d u r e  which was being followed 
in the past. , Strict instructions have since been issued to ensure proper 
coordination between the various units of the P. & S. Department. in this 
regard. A cbpy of the instructions is enclosed. 

2. It 'was necessary to reduce the monthly instalment from Rs. 10,000/- 
to Rs. 5,000/- as bills amounting to Rs, 13,672.84 paise only could be ear- 
marked for adjustment against the recovery of five instalments amounting 
to Rs. 50,000/- and further bills were not being submitted by the firm, 
perhaps, deliberately to escap deductions. In order to ensure full reco- 
very, it was felt that the insurance coverage of the firm in question be 
raised from Rs. 25,000 to Rs. 50,000 which in turn would enable the firm 
to be given sufficient work so that recovery at the rate of 50% of the valuo 
of the bills submitted by the firm or a minimum d Rs. 5,000/- could be 
effected every month. The orders were issued by the Ministry in consul- 
tation with Law Ministry. The dues outstanding on January 31, 1967, were 
Rs. l,62,838.04 against a hypothecation valued at Rs. 3.53,286.65. The 
Chief Controller of printing and Stationery asked the Assistant Controller, 
Outside Printing, Calcutta to make a demand for the recovery of the re- 
maining amount in consultation with the Ministry of Law, Branch Secre- 
tariat, Calcutta. A formal notice was iwed to the firm in consultqtion with 
the Ministry of Law (Branch Secretariat), Calcutta for the recovery of the 
sum of Rs. 77,947.45 which was outstanding for recovery as on 30th April, 
1967. Reminders were also issued to the firm on 29th September, 1967 
and 29th November, 1967. No payment was, however, made by the firm 
upto 27th December, 1967, on which date the case was again referred to 
the Ministry of Law, enquiring about the next course of action to be taken 
against the firm. As advised by the Ministry of Law, a further demand for 
Rs. 52,131 -33 paise, covering the period from May, 1967 to March, 1968, 
was placed on thc firm. It has since been decided to foreclose the mortpgc 
and further necessary action is being taken in consultation with the Ministry 
of Law. 

3. Periodical inspection to verify physical stock of Government paper and 
materials held by printers and the progress of the jobs lying with them are 
bcing regularly made. A system of maintaining accounts showing the issue 
of paper and materials to the contracting firms is in force. A statemeht on 
this account is sent to the contracting firms and their confirmation is obtain- 
ed. All risk insurance coverage is being insisted upon from the contrac- 
tors. In addition to this, bank guarantee is insisted upon in the case of 
all P. & T. triennial contracts from 1958-61 onwards. 

1.26A. At the instance of the Committee, the following furlher notc dated 
the 20th December, 1968, was sent by the Department : 

(i)  Subsequent to the discussions of the P.A.C. a decision was taken . to foreclose the hypothecation deed and to take steps towards 



Ai) . 
the realisation of the dues from the firm A wpy of the latest 
legal, opinion obtained in this case is attached. 
T h e  la,,st position of recdveries etc. from M/s. *Robin Press, 
Calcutta, as on 31 -10-68 is given below. 

Rs. 
Amount appro~riatctl  against principal antl interc\t upto 
October. 1968 . . . . . . . . . . . . 2.20.2.13.46 . 
Amount still outslanding for rccovcry from the tirm at thc end 
of Octobcr, I968 : . 
(i) Principal . . . . . . . . . . . . . . 3.10.270.M) 

(ii) Intcrest . . . . . . . . . . . . . . 6,74H. 5 1 
- - 

3,18,019.41 
On account of the d t ~ c ~  i n  rcspcct o r  C';c!\.t. of India Press, 
Temple Street, Calcutta. (Residential ol' thc :Iniount of . 
Us. 17,141 .9Z aTtcl- adjusting wcwitic.5 and hill\) . . . . 4,452.YX 
Total ;~ rno~ ln t  sr i l l  t c r  he rccovercd . . . . . . . . 3.22.471.19 
Amount available I'or adju\tment : 

Amount of bills lying unpaswtl upto Cktnhcr. 1968 . . 22,094-90 
A ~ ~ L I I I I  of admitted bills lying in Cash Scction k r  sub- 
mission to  P. & 4.0.  Calcutta upto Octohel-. 1968 . . 935.60 
Interc\t accrued 0 1 1  vxuriry deposit., upto Octohcr. 
1968 . . . . . . . . . . . . . .  29-25 
Amount of admitted hill\ sent to  the Pay 6r .-\ccounts 
ORiccr, Calcutta tor adjustment ag;tln\i the G o \ e ~ n -  
nient dues upto OCtohcr, 1908 . . . . . . . . 1,710.30 
Sccurity dcpo\ith . . . . . . . . . . 22,700.00 

- . . -- - - 
48,470.05 

In the reply given earlier to the P.A.C. the due5 outstanding as on Janu- 
ary, 31, 1967, against a hypothecation valued at Rs. 3.53.286.65 were 
4hown as Rs. 1,62,838.04 (should be K\. 1.62.838.0 1 ). Interest at the rate 
o f  6% per annurn on the amount due from thc firm if chargeable as per the 
terms of the hypothecation deed. When the po4tion regarding outstandin_es 
wiu reportcd Inst. the intercbt had n6t been calculated. Larger part of the 
iimount of K.;. 2,20.244.46 recovcred upto October. 1968, has heen adjucted 
againkt the interest duc. This would explain hy thc principal amount due 
from the firm has not appreciably come down. 

1.27. The Committee note that as against a sum of Rs. 3.22 laiihs 
recoverable from the Press towards Government dues, only an anrwnt of 
Rs. 48,470, by way of security deposit and admitted claims of the Press, 
is available for adjustment. The property of the Press sCands mortgaged to 
the Government and Government have decided to foreclose the modgage, 
but further adion, pursuant to foreclosure: is still to be taken. The Com- 
mittee would like h be apprised of the outcome of the case. 

Allot~mwt of Gotwr~rnen, irc.c.c~ttzt?zoaati(,n to tr prii-atc orgmlisurion-Pura 
2.1 13 (S .  No. 39 ) nj 63rd Report. 

1.28 I n  para 2.1 13 thc Public Accounts Committee had made, thc 
following observati~ns on a caw of allotment of Governnlcnt accornmoda- 
di0n to a private organisation. 

"The Committee find no justification for allotnlent of Government 
accommodation to this private organisation ((Samyukta Sadachar 
Samiti) free of rent in March. 1964, when there is s h o r t a ~  of 



offiw accommodatio~l for Government's own' use and when they 
have to hire priv'ate accommodation at! exorbitant rates. n e y  

note that niarket rcnt is bcihg charged from the Sa~nlti fro111 1st  
December. 1965." 

1.39, In thcir rcply d~itcd the 16th .lurk, 1967. thc Department of Works 
8, Housing rcplicd as folloc\.s : 

The circun~stance.; leading to thc a#otnicnt of accommodaticn to t h ~  
above nientionccl organisation have already' been explained in thc Ministry 
of Works. Housing and Urban Devclopmcnt note dated the 1-12-66, sent 
to the Lok Sabha'Sccrctariat under thc Minktry's O.M. No. 5 '39,/66--Rt. 
dated the 9th Dcccnhy, 1960. A copy of ~ h c  said notc i\. howeccr. 
;~r!nched for rend\;. rcl'erencc. 

2. Out ol' 16W sq. St.  of ;rccommoclation allottctl to thc orpnisation. 
they hwc 4nc.c ~aca tcd  S 1  .\q. t't. Thev arc thus in occupation of only 
S4.5 sq. i t .  ol' acco~nmodation at present. With effect from the 1 4 t  Decem- 
b:r, 1965. they are beinp charged market rent (11' Rs. S O / -  ?el- 100 sq ft. 
per month in respect of thc accomniodation in their occupation. 

1.30. In a further note datcd the 3Y-I 1-6s. thc Committee were in- 
formed a.; undcr : 

Thc Samyukta Sadachar Samiti have not so far surrcndcrcd thc rennin- 
in: accommodation measuring 8 4  sft. occupicd by them in 'L' Block. The 
allotment in respect of the \amc stand5 canccllcd in thcir namc with cflcct 
l'rom 30- 1 1 - 1967. Eviction prtx-ceding'; ~~nt ie r  thc provision\ 01' the Pub- 
lic Premises (Eviction of Unauthoriscd Occupants) Act, 1958 wcrc initiated 
:trainst then1 and thc cast \\as going on in the court of' thc "Estate W ~ c c r "  
according to Law. I n  the nmmtinlc i n  May. 1 OhS. thc Dclhi High Court 
ticclared Sections 5 and 7 (  2 )  of the abovc Act to bc ultra  ires the Consti- 
tution of thc ground of discrimination. To overcome the situnti~n created 
by the judicial pronounccmcnt, the Public Premises (Eviction of Unautho- 
riscd Occupants) Amendment. Ordinance 1068. was promulgated. The 
Ministry of Law advised that in all case dl. r l o 1 . o  proxcdinp both with. 
rcspct to eviction of persons in unauthoriml occupation and a130 in rcspcct 
(of recovery of arrears of rcnt or damage\ will have to hc takcn after the 
promulgation of the ordinance-later on an amending Act has been enacted. 
.4ccordinglv frcsh eviction proceeding? havc been started ayainst the Samiti. 

.1.31. The Committee note that a private organisation wbich wa.. allotted 
Covetnment accommodation continues to be in occupation of it. even after 
cancellation of the dotment with effect from November, 1967. .Govern- 
ment have now started eviction proceedings against the party. The Corn-. 
mi& would like these to be speedily finalised. 

1)ewloylncnt of la11d nf KalXaji for alIo/n~enf to  t l ivpf trcpt l  pcvwrl\ irnm 
IIust I'crkr~~rrr~--/'nm 2.146 (3. No. 56 ) of 63rt1 Rcpor~ .  

1.32. Referring to a caw of delay in clcvclopmcnt or plot\ the \cork in 
rspcct  o f  which was allottcd to Bharat Scwak Snn~ai, tlic PAC made thc 
fdlownig observations in para 2.146 of the h3rd Report : 

The Committee arc sorry to notc that the dcvclopmcnt of plots 
which was to bc complctcd in n period of 1: years from July, 
1961 has pot yet been complctcd cven after a l ape  of more than 



four ycars. The contract for work of levelling awarded to the 
Bharat Sqwak Samaj had to be rescinded in August, 1365, as they 
could m t  complete the work even after more than three years of 
i ts  award in July, 1962. The work is now being done by another 
contraclor at the risk and.expense of the Samaj. The C o m d t k e  
note that after the work is c o ~ i i p ~ e t e ~  by th2 new contractoh 35 
uwal, ncctwary act~on, will be taken against the Bharat Sewak 
Szvnal to recover both the .additional cost incurred by Govcrninent 
on thc work and thc compcndion for the clclav in completion of 
the H O ~ L  They would l iLc to bc informed about.the action t a k n  
i n  thi4 rcprd .  

1.33. In thclr reply dutccl the 18th Septepibcr, 1968. the Dcpartmcrli 
01 'ikorhs & Houmg \tated a \  follow\ :- 

The presumption of the P.A.C. is correct. Action will be takm 
againht the Bharat Sewak Samaj to recover the additional cost incur- 
red hy Government and to levy compensation. The amount to hc 
rccovcrctl is k i n g  asse.;sed. A further report on thc subject will 
bc f'urnished to thc P..A.C. in due course. 

1.34. In  ;I lurthcr notc datcd tlic 331-d L>cccnibc.s, 1068, submitted at the 
in\ t~ncc ol thc Con~rnittc~:. thc I>epartmcnt indicated thc further dcvelop- 
mnth  i n  thc c;l\c follows : 

" 1 ' 1 1 ~  13hariit Scwak Samaj had lctt the work iriconiplcte and the samc 
was recently got complctcd through another contractor (Shri Gur- 
charan Singh): A sum of Rs. 47.004 has been lcvicd as cornpen- 
sation o n  the Bharat Scwak Srrrnsj. 

Thc cnact ;mount of additional cost to bc rt.coven:d from :hc 
Rharat Scwah Sirniaj would bc kno~vn after the bill of thc sccond 
contractor. who I-cccntl! complctcd thc  \\orb, i \  finnliwd." 

1.35. The Committee would like Government to take speedy action for 
the assessment and recovery of the estra evpenditure incurred due to default 
by the Bhamt Sewak Samaj. 

Sliorfrrgc of .slorr. \ - I 'w~~ 1. 1 73( S. ,Yo. 6-1) of 63r.d Rcporl. 
1.36. Adverting to the heavy shortagcs of stores amounting to Rs. 5.0s 

Iitkhs that occurrcd during thc pcriod 1961-62 to 1965-66 in P.W.D. stores 
dcqpatchcd lo the Andaman k Nicobar Adn1inil;tration. the Public Accounts 
Committcc niadc th: followinc observations in para 2.172 of thcir 63rd 
R c p r t  : 

Thc Cc~mmittce take a \crious view of thchc. heavy losscs which havc 
taken place due to pilfcragc in  trrmsit and also losscs detected du- 
ring physical verification of P.W..D. stores. They desire that these 
shortagcs should bc investigated and re.;ponsibility fixed for losses 
and thc losscs should bc rcplariscd. Also necessary remedial mea- 
sures should bt. takcn to woid rccurrencc of such loses  due t o  
pilferage etc. 

1.37. The Ministry of Honic ARairs in  thcir rcplv indic3tcd the following 
pcj\Ition to the Cornmittce. 



The fact of expert pilferage occnrriag during the transit by ship of 
various types of cargo Eroni Calcutta t o  Port B 4 r  came to the 
serious notice of this Minktry when on 23rd August,, 1965, the 
Andarnan and Nicobar Administration requested for write off of 
certain losses pertaining to the Electricity Department of the Ad- 
ministration. Since the rcquest for write off had come after consider- 
able lapse of tinic, the Administration was asked to furnish fill1 dc- 
tails of facts Icading to such pilfcragk. Prcliminary cnqui5ics were 
made by the Administration, after .which on 10th Dccember, 1965, 
the Administration inl'ormcd us that so Tar as arrangements at. Port 
Blair and on board the ship were conccrnt;d, there was practically 
no chanw of pilferage and their apprehension was that the pilferagc 
could takc p lxc  at Calcutta. and the pilferage was being done by 
soni~! expcrt hands. The local Administration thus ni;~rle cnquirics as 
far ah thcy could and reported tlic mattcr to thc Govcrnnicnt of India 
only after they came to tlic conclusion that ncilhcr I).G.S.&D. ca~lcl  
bc held responsible for thc losscs Ilur thc Shipping authoritii., and 
thc Port authorities :tt Port Blair wcrc rcspnsiblc. 'l'hc losses could 
thus have occurred during thc shipment at Calcutta. I t  n~ny bc pointerl 
out that no spccific report has so far becn reccivcd by us cithcr from 
thc Ministry of Works. Homing and Urban Devclopmcnt or from thc 
Andman and NicoDar Aclminiltration about this particuhr itern o! lo>\ 
of P.W.D. stores under conhidcration. 

2. As the mai-tr was of complicated naturc. and required a thorough 
probe, an inter-departmental niectin? was called in this Ministry on 15th 
February, 1966 by the undersigned to discuss a11 aspects of thc prohlcni. 
A copy of the minutcs of thc proceedings rccordcd of this meeting i.; en- 
d:)sed. This mceting was attcnded by rcpn~scntativen of D.G.S. &D.. Ship- 
ping Corporation of Indiir. Ministry of Yranymrt and Shipping and Anda- 
man and Nicobar Administratinn, in addition thc Ministry of Homc 
.4ffairs. As a result of discussions in the meeting, thc losscs werc consi- 
dercd to be mainly duc to pilferage occurring during thc timc good: wcrc 
loaded in lighters/bargcs till thcy wcre off loadcd from the lighters to the 
\hip in midstream. Thcsc lighters etr. h a w  to rcrnain in niidstrcam for pretty 
long timc. Some time extending to thrcc days :in$ n i ~ h t s  and i n  that statc thcy 
are unguarded. Morcovcr. thcrc \Viih no clear responsibility of any body to 
see that good in proper wcighment and packagc wcrc dclivercd to the ship 
from the barges. The responsibility of the clearing agents and thc D.G.S.&D. 
finished as soon as the goods were put in the lighters and tcchnical.!y hmlcd  
over to Shipping agents. Thcrcforc, the Bill of Lading prcparcd by thc ship- 
ping authorities at thc time of actual loading is not clear and tlic g o d s  arc 
&own as "said to cont:linW so much weight, and from this anglc, the shipping 
authoritics werc in any case not weighing goods and packagcs which arc 
received in sealed condition and delivered in the same scaled condition prc- 
suming that there was no Ink. The shipping authorities, thcrclorc, had no 
definite weighment of the package and no knowledge of contents. In tlic 
meeting, therefore. certain rcniedial stcps wcre rccommendcd to stop 'mini- 
misc the chance of pilferage. which arc given below :- 

( 1 ) To the extent possible. pcrccntagc wcigh~hment should :.IN , I ~  \ 

be done, and condition of package also clearly indicated. and 
the Shipping Corporation rip-eed to do that. 



(2) As su@sted by the representative of Andsman and Nicobar 
Administration, it was found that the loss could considerably 

h e  reduced if the ships were given berths and Joaded therefroin 
instead of their being loaded in midstream. The Shipping 
Corporation representative havc persuaded the Calcutta Port 
authorities to give berth to M.V. 'Andamans'. Far M.V. 
'Niwbar' theyasaid that it was not possible to do so, because 
the main cargo was. timber, which had to be loaded and unload- 

ed in midstream. The Shipping Corporation was, therefore 
asked to see that they tally clerks wha tool. charge of thc 
Government cargo from D.G.S. D. Depot should be made to 
stay on with the cargo in the lighters and hand over the same 
to the ship on the same basis and on the same condition a\ 
they received from the Depot and receipt and other papers 
should be signed on that basis. If  necessary additional tally 
clerks should be appointed. 

(3) The D.G.S. & D. should make the clearing agents responsible 
for handing over the goods in the same condition of weigh- 
mcnt and packing as they receive from the Depot. The re- 
presentative of D.G.S. &. D. said that he would get the current 
contracts with clearing agents examined from this point of 
view, so that the clearing agents could be asked to undertake 
that responsibility also. 

3. In the meantime, on the report of the Andarnan and Nicobar Ad- 
winistration, the Central Bureau of Investigation started investigation into 
the matter. The investigations are still going on with the Calcutta Branch 
OF the Central Bureau of Investigation pending receipt of some detailed 
inf~rmation from the Administration. The result of the investigation will 
be known after final report of the Ccntral Bureau of In~csti~gation i\ 
received. 

4. After the inter-Departmental rnccting, the D.G.S. & D. got further 
enquiries made at their end ill rcspcct of the suggestions made at the aforc- 
said meeting for making Clearing Agents responsible for handing the good,. 
and they informed us in their letter dated 27th June, 1966 that it was very 
diEcult to spot out the point q actual pilferage and fix the responsibilitv 
for the same on any particular person and the only course of action lcft 
open is to ensure all the Government cargo intended for Andamans from 
warehouse to warehouse. We have already a k e d  the Miniwy of Transpv t 
and Shipping to let us know the action taken by the Shipping Corporation 
of India in this rcgard. 

5. It may be added that the entirc subject of shipping and transport 
which was formerly with the Ministrq of Home Affairs was transferred to 
the Ministry of Transport and Shipping on 3rd August. 1965, in D.O. 
No. CD-364/65 dated 3rd August. 1965. Consequcntly all the shipping 
matters including this problem of pilfcrage have already been trhsferred 
to the Ministry of Transport and Shipping. We have been reminding that 
Ministry to finalisi? the enquiry on thc subject and that Ministry have in- 
formed us that they are taking suitable action in the matter. That Ministry 
is in touch with D.G.S.&D. and Shipping Corporation of India and t h ~  
Andaman and Nicobar Administration who are the main parties invohcd 
in thiq matter. It will be appreciated that the appr;>priatc Minism to 



dcal with this technical matter is Ministry of Transpoti and Shipping, bc- 
cause the Ministry of Home Affairs has no technical know how and has 
no control over, the Shipping Corporation. who are running the, ships in 
that area. As explained in thc beginning, the Ministry of Home Affairs - 
have been making efforts to work out renledial measures. Thc inter-- 
Departmental meeting wtls called with a view to finalise the matter expe- 
ditiously. Furtlicr action to stop thc pilferage is being taken by thu 
Ministry of Tranymt  and Shippiny. 

1.38. The Department (31' Trun\port lurni\hcd the following reply to 
Cornmittce's obwrvations : 

.4s alrcady rcpOrted by thc Ministry of Hornc Affairs in thc lncetillg 
held on 15th February, 1966 i n  the Ministry of Home Affairs. thc follow- 
ing remedial stcps wcrc rccommcndcd to stop-minimisc the lossch due t o  
pilferage : 

(1 ) To the extent po\\iblc. perccntagc weighment should always 
be done. and condition of package also clearly indicatcd. Thc 
Shipping Corporation agrcctl to do that. 

( 2 )  As suggested by the rcprc\cnt;rtivc of Andamui and Nicobar 
Administration. i t  \\-:is found that the loss could considerably 
bc reduccd i f  the \hips were given berths nntl loaded therefrom 
instcad of their being Io;tded in midstream. Thc Shipping 
Corporation rcprcscntativc h;t\.c persuaded the Calcutta Port 
:~uthoritics to give a berth to m.v. 'Aandaman'. For m.v. 
'Nicobar' they said that i t  was not possiblc to do so, becausc 
the main cargo wai, tiniher. which had to be loaded and un- 
loaded in midstrcm. The Shipping Corporation was, thcrc- 
forc. a4ic.d to see that the t ; r l l \  clcrks \vho took charge of the 
Government c a r p  from I).G.S.&l>. Dcpot should bc made 
to \lay on with the c a r p  in the li~!htera and hand ovcr- the 
same to the ship on thc 4amc basih and on the samc condition 
as they receivcd from the Dcpot rind that receipts and othcr 
papers should bc s i pcd  on that hitsi.;. If ncccssar)-. additiomtl 
tally clcrks should he appointed. 

( 3 )  The D.G.S. & D. \hould mahe thu clcanng agents rcqmnsiblc 
for handing over the good4 in the u m e  condition of ac igh~ncn~  
and packing a\ thcv reccivc from the Depot The rcpre~nt ' t-  
t ~vc  of D G.S. & D. \aid that tic would gct tlic currcnt contract\ 
with the clearinr ;igcnt\ cu,~mined trom thi\ point ot view 4 0  
that the clearing agent\ could he rt\kcd to undertake that re+ 
ponribility alw. 

2. The suggestion at itcm No. ( 1 ) above was examined by the Shipping 
Corporation of India but it was not foiu~d fcasiblc due to the fdlowing 
rcxons .:- 

( i )  Export cargoes arc wcighcd/mcasured for the purposes of cal- 
culation of freight and this has nothing to do with claim aspect 
of the problem. 

(ii) Percentage weighmcnt will not serve the purpose of carrier for 
freight calculation since cargoes arc not of standard size. 



(iii) Most of the loading is done overside. Therefore, wei&ment 
add measurement have !o be done on board the vessel as the " Same cannot be done on the barges. 

(iv) On m.v. 'Andamans' and m.v. 'Nicobar' deck space is vc"y 
limited as these arc'passenger ships. 

( v )  There  ill be c;on\idcrablc delay and detention of the ship a> . cargo work will be .hanipcrcd. 

3. The suggestion at item No. ( 2 )  above v iz .  allotment of a pcrrnancnt 
bcrth at Calcutta to ships playing on Andanians has all aldng bccn vigc)- 
rously pursued by this Ministry and the Shipping Corporation of Ind~a.  As 
a result of persistent efforts the Calcutta -Port Commiwon.ers have becn 
agreed to allot No. 22 K.P.D. for 3 consecutive days for berthing of the 
p a w q c r  ships viz. m.v. 'And:~mans' and 'Statc of Bombay' as against our 
request for 4 days. The decision in regard to the berthing arrangements 
for the cargo ships has yet to bc taken by the Port authorities, which i\ 
being pursued through the Shipping Corporation of India. The working 
o f  the passenger ships alonpide the permanent berth will have to be 
watchd for sometime before an opinibn can be fornled about the efficacy 
o f  this arrangement for checking pilferage. 

4. The suggestion at item KO. ( 3 )  was examined by the D.G.S. 8 U. 
and they informed this Ministry that i t  was v c p  difficult to s p d  out the 
point of actual pilfkraye and f i x  the responsibilitv for the sanlc on anj. 
particular person and that the only course of action left open was to  insure 
all the Government cargo intcnded for Andanians from u . a r c h o ~ > ~  to 
warehouse. The suggestion 01' thc. D.G.S. b;: D. for insuring the calso 
could not be agrced to a4 it \voulci bc a costly arranpncnt .  

5. The report on the inve3iigations made bq. the Ccntral Burcnu o;' 
Investigation, rc fc r rd  to in the Mini3try of Home Affairs note submitted tc: 
the Committee. is still awaited. 

6.  In view of the position ,:xj>laine_d in thC above paragraphs. it ih  hoped 
that pilfcragc of cargo may be mininiised st  Icast in the caw of cargo hirig 
carried by the passcngcr-c.l~r~r-cnl.go ships. In rgenrd to cargo ships. thC 
matter is being furthcr pursued uith tlic Port Authorities. Calcutta. 

1.39. In  a further note dated 6th Deccnlbcr. 1968 \uhmittcd at thc 
instance of thc Comrnittcc. thi h.lini\try of Home Atlairs stated. that the 
Ccntral Bureau of Investigation \\.as un:iblc to make any proyeis in the in- 
v~3tigation of the case bccau~c \.ital infarmation regarding despatches of 
consignment was not available with the D.G.S. D. The Chief Commissioner. 
Andarnan and Nicobar Admini\tration was. thercfore, rccjucsted to furnish 
the requisite information. \vhich he Aid on 29th I\;ovcmhcr, 1968. 

1.40. The Commitfee regret to observe that due to inabilit~ ,of the 
D.G.S. 8: D. to furnish "vital information", it has not been possible to 
wmplete investigation into certain cases of shortages of stores which occur- 
red several years ago. They note that the information has since k n  
fiumshed to the Central Bureau of Investigation, who were asked to canduct 
investigations. The Committee hope that the investigations would be speedily 
completed and necessary remedial steps inifitcd. as losses of stores in transit 
from Calcutta to Port Blair seen1 to hnve become a recurripg phenomenon. 



Non-renewal c(f expired leases-Para 2.189 & 2.198 ('s. Nos. 68 and 70)a 
63rd Report. U ' J  
141. In 2.182 to 2.198, of the 63rd ~ q o r t , ' t h k  Public 

Accounts Committee examined the position in regard to non-renewal of 
leases of various properties with the. Delhi Development Authority. Kefcr- 
ring to the arrcars of rent awaiting recovery in respect of particular estate 
called, Qadam Sharifl Estate, the Comnlittce riladc thc following observa- 
tions in para 2.189 : 

"The Comniittee trust that vigorous efforts would be made to rc- 
cover the outstanding demand of Rs. 4.76 lakhs from thc Custo- 
dian of Evhcuce Property. They also desire that in the case of 
228 nom-evacuee plots recoveries should be effected expeditiously." 

1.42. After reviewing the overall position. ol noti-collcctcd dcmands raisd 
by the Dclhi Developnlent Authority on account of ground rent. premix, 
damages etc. amounting to Rs. 189.76 lakhs, the Coniniittcc ~iiacle the fol- 
!wing comments in para 2.198 : 

"The Committee desire that vigorous steps should be taken to I.+ 
cover the outstanding denlands under the thrcc Accounts iY:. Gc-nc- 
ral Development Nazul I and Nazu? 11 especially those undcr Nazul I 
Account sonic of which relate to the pcriod as early as 1958-59. 
Thcy alw desire that action should be cxpcditcd below :-- 

t 

To aswss clmagcs in the remaining 2.106 cxcs undcr Nazul 1 Ac- 
count and, in future. efforts siicluld bc niadc to avoid accumulation of 
assessment \~orI\." 

1.43. In thcir reply datcd the 2 1st January, 1969. thc Department of 
Health and Urban Dcvclopmcnt intimated tlw following position :- 

"2.1 89 : The figure of arrears of rent shown as outstanding against 
the Custodian of Evacuee Propcrty in respect of the expired temporary 
leases of Qadanl Shariff E\tatc was based on the decision of the Autho- 
rity taken i n  July. 1964. That decision d ~ c s  not hold good at present. ah 
the Authority vide its Resolution No. 336 dated 18-4-1967 dccided to 
charge the rent at old ratcs from the Custodian also. However, the 
present position of demand and recovery in respect of the cases u d c r  
reference upto the pcriod ending 30-6-1967 is indicated below :- 

Demand 
Rs. 3,04.663 

Recovery 
complete 

As regards the non-cvacucc cases of Qadam Shariff the Authority vide 
it$ Resolution No. 336 dated 18-4-1967 has decided to charge the ground 
rent for thc past period at old ratcs upto the date of expiry/determination 
of leases and thcrcaftcr damages at the same rate upto 30-6-1967 and after 
recovery of these dues new leases are to be executed (except for the plots 
falling in Zone A-7) temporarily on year to year basis at double of the ori- 
cinal rent. Thc present position of the demand and recovery upto the 
6t.riod 30-6-1 968 is as under :- . . 

Demand Rccover) 
R$. 86,325.75 Rs. 35,144.93 



2.198 : The poiition of outstanding demands at the end of 1963-64 
In mspect ofethree accounts and now obtaining on 30th June, 1968 is 
given bdow :- 

---. - . - 
DGA.' Account I Account 

S. Particdars . .- - - - - - - - - - - - - -. . . -. . -. - - . - 
No. , * upto. 

3 1-3-64 30-6-68 31-3-64 30-6-68 3 1-3-64 

2. Ground rcnt . . . . .. 1.18 . 85  15.94 4 . 1 ~  - 
3. Other receipts . . . . . . 1.49 .05 - - 
4. Dcsretal Amount . . . . 0.01 - - 

-I\ the rccovcry of' damages i \  ;I continuous proccss and tlic dcmand 
for u particular year which may include arrears is recovered in instalmcnts 
over the subsequent years, it is not posible to give the upto-date figures of 
outstanding against the arrears as on 31-3-1964. The figures of Rs. 34.17 
l akk  therefrom  presents the upto-date arrears and not in respect of the 
ouwandings upto 1963-64 only. This amount include a sum of Rs. 7 
I d & ,  iu rcspcct of encroachers who have bczn evicted and in whose ca>ss 
rcctl5.c.r) is not possible. Vigorous efforts arc k i n g  made to rccover the 
ou+,.tanding :irrcars 01' the Authority. 

\\ rega~d\ aswssnlent work it ma) be nientlcmd that thc ab\cssmilnt 
o f  damages In all c a w  cxcqt  33 ha\ becn complctcd. In  thc rcniaining 
L C I C L ~  11 has not been possible to complete action a\ the title of land i% under 
cliwutc. but the matter is being pursued. 

1.44. The Committee note that the Delhi Development Authority was 
unable to recover 'damages' for continued occupation of properties. beyonrd 
the expiry of leases therefor. at e n h a n d  rnte\' at which thc demands were 
originally raised. Consequently, the Authority was obliged to scale down 
the %hnnages' to the rates at which rents were being charged when the 
l a w s  were in force. The Committee also observe that heavy arrears amount- % to Rs. 34.47 lakhs an  account of damages are still awaiting realisation 
In h r u l - I  account. As a result of re-organisation of the staffing stmelure 
of the Ihlhi Development Authority, there has been an augmentation of the 
\tatf cn~ployed by the Delhi Development Authority. There is, therefore, 
little justification for recoverv work still being left in arrears. The Com- 
mittcu. trust that action will hc taken to ensure that all expired lease, m e  
duRj examined to ascertain on what terms they should be renewed. and also 
to ywcd up recovery of arrears. 



.-icc~uiiutlation oj unspent balances with Delhi Development Autltority- 
Pcwa 2.210 (S.  N o .  73)  of 63rd Rrpori. 

1.45. In 2.210, the Public Accounts Comrnittcc had commented o n  
the hcavy accumulation of cash balances with Delhi Devetopmcnt Authority 
in thc following terms :- 

In para 8 of thcir 18th Rcport (Third Lok Sabha) the Committee wcrc 
critical about the hcavy accumulations of cash balancc in Nazul 1 Account 
from year to year due to the fact thal various schemcsof devulop~ncnt could 
not be executed uccordinp to schcdulc. Thcy regret to notc furthcr heavy 
increase in cash balance and investment undcr this Account, which aggrc- 
gated to Rs. 7 3  13 lakhs at the end of 1963-64, Ks. 2 13.45 lakhs at thc 
end of 1964-65 and Rs. 22 1.40 lakhs at the end of 1965-06. As against this 
large cash balance, the amount actually spent on thc dcvclopmcnt schemes 
so far has been negligible. Even the dctailcd cstimatcs of' all the scheme\ 
have not bccn prepared. The Committcc dcsirc that the reasons for slow 
progress of thc schcmcs should bc invcstigntcd. T o  the extant the funds 
arc not rcquircd by thc Authority in the near future. thcsc .should hc r-si'und- 
cd to Government. 

1.46. In thcir reply d a t d  21 st Jan. 1909. the Ikpartmcnt of tlcalth and 
Urban Developnicnt stated a\  follows :- 

The funds available with thc Authority arc likely to be spent shortl! for 
the further dr.vclopmcnt of Nazul cstatcs. 

1.47. The Committee are not satisfied with the reply given bj Gotem- 
ment. It indicates neither the amount of unspent balance? with Delhi Dtve- 
lopment Authority nor the precise steps being taken to ensure that they 
are put to gainful use. What is even more regrettable is that a dcetch? reply 
of this type should have been given to the Committee a year and a half after 
the due date of srnbmission of replies. The Committee would like to im- 
press upon the Department of Health and Urban Development, the need 
to ensure that replies sent puduant to the observations of the Committee are 
made as explicit and self-contained as possible and that they are sent well 
within the prescribed time-limit of six months. 



~MMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

H e a m w h i h n  
The committee regret to ndte that no satisfactory arrangements were 

made by the Border Roads Organisation for the receipt, .custody and ac- 
counting of spare parts of vehicles and equipment purchased from a 
foreign country. On the other hand, there was laxity and'carelessness on 
the part of the staff. They are also surprised to find that inforqation asked 
for by the suppliers for taking u the question of shortages with the main 
supphers was not available wi ti' the Border Roads Organisation. 

The Committee feel that during the period of 5 years since this loss 
of Rs. 3.52 lakhs took place, no serious effort had been made to make 
,good this lass or to obtain compensation. 

The Committw trust that the Border Roads Organisation would take 
suitable steps to check recurrence of such losses in future and to impmve 
the procedure regarding handling receipt of stores. 
lSerial Nos. 7 to 9 (pertaining to para 83 of Audit Report) (Civil) 19661. 

Action Talten 
To avoid recurrence of such cases Director General Border Roads 

has tightened up the arrangements and issued procedural instructions (copy 
cnclosed) coverme documents, which should be looked for and checked in 
connection with the consignments from abroad, mode of raising discrepan- 
cies with the supplier and carrying agencies and of preferring claims pro- 
visional and final, against the Railways; provision of escorts; preparation 
of vouchers and maintenance of accounts. 

RecornmeMiation 
The Committw reflet that an avoidable expenditure of about Rs. 1.22 

lakhs was incurred on pay and allowances of the staff during the period 
October 1963 to December 1964 before disbanding the Park Company. 

The Committee trust that with the measures adopted by the Border 
Roads Organisation there would not be any infructuous expenditure in 
future in such case$ and the deployment pattern of the manpower would' 
lx: more realistic and economical. 
[Serial Nos. 10 and 11 (pertaining to para 84 of Audit Report) (Civil) 19661 

Action Taken 
2. The following remedial mcnsurcs in administrative sphere have been 

taken to avoid such cases in futurc. 
(i) The work-load is now being assessed vcry carefully by Director 

General Border Roads with reference to sanctioned works and their tar- 
gets, as well as availability of resources and in the light of above, require- 
ments of units arc reviewed annually or more frequently when called for. 
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(ii) The executive authorities would also ensure that new units are 
raised within a period of two months and when the pleriod is likely to 
exceed 2 mgnths, reasons for d& are examined and orders of Director 
General Border Roads obtained. d s e s  where the period e#.ce&ls 4 month 
are immediately to be reported by Director General Border Roads to 
Go~ernment. SimultaneoUs raising af different types of units wifl be 
avoided because this has caused delay in the completion of raisin od 
some units. The duration of stay of oficers and subordinates at the &is- 
ing Centre pending posting to forward' areas in the projects has been 
limited to a maximum penod of 15 days and 60 days respectively. If the 
&ration e x c e d  these periods, the circumstances are looked into by 
tor General Border Roads and reported to Government. 

' Reeolpmendatioo 
n e  Committee are perturbed to find that two sets of Asphalt machines 

which were purchased from Japan at the cost of Rs. 5.64 lakhs remained 
mostky unutilised and are still lying idle. They regret to find that these 
machines could not serve the purpose for which they were purchased (cons- 
truction of roads in Himalayas). They would like to be informed of the final 
decision to effectively utilise the machinery. 

The Committee would like to know the circumstances under which this 
work of making purchases of machines was entrusted to such persons who 
did not have enough knowledge of these machines and the problems with 
which they were confronted with and why demonstration of the two machines 
was not insisted upon beforehand. 

The Committee understand from Audit that on opening the packages it 
was found that there were some deficiencies and after ascertaining that they 
were not available from indigenous sources, orders were placed for the mis- 
s i n g  components from Japan. These are stated to have since been received 
and the rnachlnes tested in Mar&/September 1965. 

The Committee desire that the circumstances under which some parts 
were found deficient should be investigated and responsibility fixed for the 
missing components. They should be informed of the result of investigation. 
[Serial Nos. 12 to 15 (pertaining to para 86 of Audit Report) (Civil) 19661 

Action taken 
Director General Border Roads has reported that one of the plants is 

already in use on the J&K National Highway with effect from 20th November 
5966. The second one which has been repaired would also be deployed within 
a period of 2 months from now. 

The purchase of these machines in Japan was made by a delegation w W  
included Director General Border Roads and Controller General of Defence 
Production. An Asphalt machine is a standard item of engineering equip 
meat and is used widely in all countries where mechanical or machine laying 
of carpet is resorted to. The delegation decided to place an order for 2 
machines after studying detailed specifications. The necessity for a demons- 
tration in Japan prior to placin orders was not felt by the delegation. The % ditficulties experienced in assem ling the plant on arrival in India w m  
because the technical prmnnel were not familiar with the internal sttuctare 
of these machiwr 



The circumstancesr under which some arts were found deficient have 
been investigated by a Court of Inqui he1 $ on 4-8-65. The Court has not 
been able pin-point the responaib& for the loss but has held certain 
&cers responsible for administrative lapses. Disciplinary action has been 
ta&a against the officers coyemed i(i) Liaison Opficer, Calcutta and 
(ii) Commander, Tusker (now Vhak).  Base Jlepot] by communicating the 
displeasure of Army Commanders Eastern Command and Southpn Corn- 
mand 0% 26-9-66 and 17-1 1-66 respectively. Non-recordable warnings have 
also been issued to two Officers .[S.O. 11, Directorate General Border Roads 
and O.C. Tusker (now Vartak) Base] on 28-9-66 and 3 1-10-66 respectively. 

BRDB U.O. NO. F, 1 ( 10) /BRDB/66-67/PAC(R), dt. 27-5-1967. 
Delhi Tele. 33082 

No. 16210/DGBR/&I(BW) 
DJRECTORATE GENERAL BORDER ROADS 

Kashrnir House 
DHQ PO New Delhi-il 

2 May 67 
'f 0 

All CEs 
Commanders Base Workshops 

Reference this HQ No. 16210/EME/B/BRD dated 30 Apr 63, 
addressed to Base Workshops, copy to CEs. 

At their meeting in September 66, the Public Accounts Committee of 
Parliament went into a case where a substantial loss had occurred in the 
spares of earth-moving equipment, which were imported by the Border Roads 
Organisation during thc period Oct. 60 to May 61. The loss was an amalgam 
of short receipts from Suppliers; loss in transit; on the Railways; and defi- 
ciency in stocks. The Committee took a serious view of the procedural errors 
and omissions disclosed by the case, and directed that suitable steps be taken 
to avoid their recurrence. 

2. The irregularities which occurred in this case were briefly as under :- 
(a) Considerable delays took place in clearance of stores at ports; 

in some cases, joint surveys were not undertaken. 
(b) The prescribed procedure for preferring claims oa Suppliers for 

short receipts was not followed. 
(c) Movement of the stores from ports via Railway transhi ment 

points m ha1 destination was not properly -rdinate$ and 
escort arrangements were not satisfactory. 

(d) The normal procedtue for taking open delivery from the Rail- 
ways in the event of damages in transit and for preferring claims 
on the Railways, was not idbmd.  

(e) Documentation for despatch was not satisfactory. In many cases, 
pecking notes were not enclosed in boxes. Part Nos. quoted ia 
Packing Wdes differed in some caw from those uoted in the 
relmant Packing Lists and Invoices. Packing I% tes did not 



reflect the contents of packages correctly. Railway Receipts and 
Convoy Notes did not in certain cases conQin particulars of 
stores moved. Packing Lists and Invoices were qot,always avail- 
able to the ground staff to check receipts. The cumulative result 
was that packages lay unopened and unchecked for mont4s at 
the final destination, .with the possible risk of pilferage. 

(.f) When the stores were eventually ,taken on charge, various errors 
occurred in identitication of parts and postings in ledgm-with 
the result that a subsequent stock vcrification disclosed substan- 
tial ,deficiencies and surpluses. 

2. The Bordcr Roads Regulations contain the general principles of stores 
accounting. Detailed procedural instructions were issued in our No. 
1621O/EME/B/BRD dated 30 Apr. 63. 

3. The requirements to be watched particularly are :- 
(a)  In respect cf imports, it should bc ensured that Shipping Invoices, 

Packing Lists, and Bills of Lading arc available with the ground 
staff for check and consignments immediately on arrival. 

(b) Consignments will be cleared at ports without delay, by joint 
surveys with Embarkation HQ/Clearing Agents. Discrepancies 
on account of short receipts (where packages are received un- 
damaged) will be raised promptly on Suppliers; and for damages 
c7n route, on the Carrying Agcmy. A copy of the discrepancy 
report and claim will be sent to HQ DGBR to watch and pro- 
gress. 

(c) Arrangements for despatch of stores for Projects, including re- 
packing where necessary, will be made carefully by LOs. Packing 
Notes and Railway Receipts should contain particular's of stores 
despatched. Adequate escorts will be provided by Consignee 
formations. 

(d)  If stores despatched by rail are not received by the Consignee 
within a reasonable time, a formal claim for the full consignment 
will be submitted by the Consignee on the Railways within three 
months, followed by a final claim, within five months, from the 
date of despatch. Claims which are not submitted within six 
months of despatch arc rejected as time-bard by the Railways. 

(e)  Where stores are received damaged, open delivery by the Rail- 
ways will be demanded; discrepancies will bc recorded in joint 
surveys and Claims will be preferred on the Railways 
immediately. 

(f) Particulars of Railway claims which are not settled within a 
reasonable period will be reported to HQ DGBR. 

(g) Cases may still occur when qtores are received without any con- 
signing documents; in such cases, the stores received will be 
taken on charge on Certified Receipt Vouchers (CRV). A Re& 
ter of CRVs will be opened, and particulars of the CRV, Packing 
Note reference and Railway Receipt will be entered in it. As and 
when consigning documents are received, they will be linked with 
the CRV and full particulars entered in the CRV register. 



(h) All receipts will be checked with reference to consigning &XU- 
men@, and entered- in ledgers under correct nomenclature and 
acmnting units. Issues will also be similarly vbuchered and 
posted in ledgers. 

(i) Stock verification will be carried out regularly as laid dowg in 
Border Roads Regulations, Chapter IV, Paras 55 to 58. 

4. These instructions apply, ~~r l t ta t i s  ~~~rrrunciir, to 5torcs procured from 
indigenous sources also. 

5. As GREF Units and Formations have now over six $cars' expericncc, 
I expect all concernccl to be vigilant to ensure that stores qecounting docu- 
ments are correctly prepared and maintained.. I fwd that the majority of 
objections raised in Audit relate to stores accounting. I would l i k  Comman- 
ders at all levels to tighten the arrangements for the administration and 
accounting of stores, and to keep a progessive chech on the clearance of 
outstandings. 

6. Please acknowledge receipt. Suficicnt copies of this letter are enclosed 
for distribution down to Task Force Commanders. 

Sd/- Maj. General, 
Director General Border Roads 

(RA LOOMBA) 
Copy to :- 

BRDB-(3 copies) 
GREF Centre 
LO., BOMBAY and CALCbTI'A 

Furtber Information 
Please furnish the following information :- 

(i) The position regarding utilisation of second machine. 
(ii) Measures taken to prevent recurrence of such cases of purchase 

of costly machinery without ascertaining in advancc its use with 
reference to the local conditions and prcvent idling of imported 
machinery for want of parts and components. 

The required information is as under :- 
(i) The second machine was taken into use with effect from 

29-1 2-1 967 and since then it has been in use. So far it has been 
worked for 608 hours. On a further check-up, DGBR has 
reported that the first machine was actually taken into use on 
1-1 1-66 instead of 20-1 1-66 reported earlier to the Committee. 

(ii) In so far as the purchase of costly cquipment/niachine is con- 
cerned, all such proposals are being very carefully examined by 
Director General Border Roads from technical and suitability 
angles before putting up to Govt. At the Govt. level also these 
proposals are subjected to careful scrutiny taking into a q u n t  
the necessity for the machinery, its use and in some cases the 
areas in which these are intended to be used etc. before such 
proposals are accepted. The case was one of purchases of a stan- 
dard equipment. The then DGBR, who had negotiated in 1960 
the purchase inr Japan had no doubt about its utility. Even then 
only 2 machines were purchased. In cases where a doubt is 
felt, evaluation trial is now being carried out. . 



In regard to minimising the idling peribd in respect of import- 
ed machinery due to lack of parts or components, Director 
CSeasral Border R o d s  &as stated that all possible attempts are 
being made to ensure maximum utilisation of the equipment and 
provide adequate backing of maintenance spares. In view of the 
delay in the delivery of imported items, small scale indigenous 

. manufacture of sparcs is bang resorted to wherever feasible. 
0 

Remmmendation 
The Committee feel concerned over the accumulatio~~ of trunk call charges 

pertaining to the years 1958-59 to 1962-63 in respect of Kota House Hostel. 
They desire that'vigorous efforts should be made to liquidate the arrears. 
[SI. No. 25 -(Para 2.23) of Appendix VI to 63rd Report (3rd Lok Sabha] 

Action taken 
As a result of the steps taken by Govt. out of a sum of Rs. 22,323.00 

outstanding in respect of Trunk call charges in Kota House Hostel, Rs. 15,327 
have already been recovered and vigorous efforts arc being made to recover 
the balance of Rs. 6.996. Of this arrear. a sum of Rs. 2.024 relates to State 
Governments. 
Dared 16th October, 1968 
NEW DELHI. 

Recommendation 
The Committee regret to observe that there was inordinate delay in these 

cases in the installation of the machines due to defective planning. They h o p  
that such cases will not recur. 

[Sl. No. 29 (Para 2.38) of Appendix VI to 63rd Report-1966-67.3 
Action taken 

The recommendation made by the Public Accounts Committee has been 
noted and necessary instructions have also been issued to all concerned (copy 
enclosed). 
Dated 5th July, 1967 

IMPORTANT 
GOVERNMENT OF INDU 

OFFICE OF THE 
CHEF CONTROLLER OF PRlNTiNG AND STATIONERY 

'B' wing, 
Nirtnan Bhavan, 

New DeVu- 1 1. 
Dated, the 3ist May, 1%7 

NO. 13/46/67-T.P. 
MEMORANDUM 

~ C T  :-Sixty-thhf repor? 01 the Public Accounts Committee (Third Lok 
Sen)-Inopdinate delay in the instaLWbn of machines in 
Government ot India Presses due to defective planning. 

In their sixty-third report, the Public Accounts Committee (Third Lok 



SWa) have inter alia ha& the fobwing observations regarding utilisation 
(ti machines in the Government of India Presses :- 

"2.34. in ;he Government of 1ndia Presses, Aligarh and earidabad, 17 
machines worth Rs. 4.25 lakhs were installed after a lapse of 2 
to 8 years from the date of. purchaw, while 3 machines valyed 
at Rs. 26.467 purchased in 1956 and 1959 by Temple Street . Press, Calcutta haOe no! been commiisioned so far .(August, 
1965) for want of power. 

2.35. The Management stated (December, 1965) that most of the 
machines at Aligarh could not be installed wlthin a reasonable 
period for want of electric power. 

2.36. The Committee asked whether the question of avriilability of 
electric p e r  for running the machines was not considered by 
the Department before purchasing them. The witness stated that 
the question of shortage of power was not within the knowledge 
of the Department, when the machines were ordered. He admit- 
ted that they did not do preplanning with regard to availability 
of power to the extent of their requirements. It was anticipated 
that power would be available, but they ran into difficulties paflly 
because other requirements for power arose. The witness added 
that they had now started taking into account availability of 
p w e r  in advance for their expansion programme. 

2.37. Asked if the delay in the installation and commissioning of 
machines had led to allotment of work to private presses, the 
witness replied that some additional work must have gone out. 

2.38. The Committee regret to observe that therc was inordinate delay 
in these cases in thc installation of the machines due to defective 
planning. They hope that such cases will not recur." 

2. It is needless to mention that arising out of this and to avoid recweuce 
of such instances it is necessary to ensure among other aspects, the following 
po&s in particular. before procurement of machines is arranged :- 

Power (availability of supply, earmarking of the required qusa- 
turn, determination of the nature of supply, i-e., whether as. or 
d.c., characteristics of supply i.e. phase and cycles and essyripg 
also that power of the required voltage would be forthcoming). 
Water and compressed air, where required (avaitability and mn- 
tinuous supply to be ensured). 
Space for installing machines (To be assessed and necewry 
arrangements made for fiooring. foundations and other require- 
ments, as needed ). 
Service connections for permanent electric c a m e c t i ~ ~ l ~ ~  
water/& supply (both extcrnd and internal to be arraqpd 8$ 
required). 
Complementary equipmemt (It should be ensured &at 
meat asgeptial for nann;slP the macbiws arc available g 
been ordered wilh the original equipment). 



(6) Consumable storcs/raw materials. (Avail'ability to be made cer- 
tain. This has particular significance, so far a$ imported states 
aye concerned). I .  

(7) Operatives.-(Availability, sanction, creation, of posts, fupds 
position etc.) . 

The respnsibility for safeguarding these elements would he that of the press 
and this is pointally being brought to notice. 

3. If there are any instances of machincry already r e c c i ~ d  but not yet 
commissioned for production or cases where machines are cm order but thc 
aspects enumeratd above have not been taken care of, the General Manager 
etc. should forthwith undertake a review of those cases ,and take such 
measures as 'be necessary to see that those machines are immediately installed 
and run. A report on this review should please be submitted before 15th June, 
1967. 

4. In, view of its importance, these instructions should please be circulated 
among all concerned within every press and duly got noted by them for mm- 
pliance. Whenever occasion for handing overltaking over arises, it shall bc 
the duty of the offi~crs concerned to list out cases of all machinery lying un- 
commissioned or are under procurement and to indicate the pending action 
required with reference to any or all of thr above aspects for commissioning 
those machines. 

5. The wccipt of this memorandum may kindly be acknowledged. 
Sd/- 

Project O@er   print in^) 
tor Chief Co~itroller of Prinrin:: m d  Sfarioncr.s. 

To 
Heads of all G/I Presses 
(By name). 

Recommeadation 
The Committee regret to observe that the purchase of a large quantity of 

paper merely on the basis of the annual forecast of requirements given by 
the P & T Department which did not fully materialise, resulted in a heavy 
accumulation of paper. The Committee note that the question of placing firm 
orders by the P & T Department instead of giving an estimate is under exarni- 
nation. They hope that the present practice of purchasing paper on the bask 
of the forecast of requirements will be properly streamlined with a view to 
avoid excessive purchase of paper in future. 
19. No. 32 (para 2.52) Appendix VI to 63rd Report (Third Lok Sabha)] 

Action laken 
'h recommendation of the Public Accounts Committee has been noted 

a d  necessary instructions in this regard have been issued (copy enclosed). 
a It has also been decided that the P & T Store Depots sbould furnish to 

the concerned Presses their forecasts of annual requirements in the beginning 
of the year, followed by 6mt indents half-ycarly. one ins March and the other 
in September. This procedure would enable the Press Managers to plan their 
requirements of paper on a more realistic basis. 
[Ministry of Works, Housin and Supply, dated the 14th September 1967- 

RC? E No. Iz(4) /67-PI]. 



(COPY) 
GOVERNMENT. OF INDIA 

. OFFICE OF THE CHIEF CONTROLLER OF PRlNTlNG AND 
STATIONERY 

NO. 15/7 '66-P&S . - 
New Delhi, dated the 27th Api l ,  1967 . 

SUBJECT :-Indent for paper-Placing o f .  
Recently a case has come to notice where one of the GO\ t: of India Presses 

indented certain varieties of paper which it could not ut~liz. during the 
ersuing years. This resulted in blocking funds, which could. otherwise, be 
diverted usefully to some other projects. Apart from the national loss such 
over-indenting brings in its wake problems of storing, stocking etc. Such lapses 
have been the subject of criticism by Audit and the Public Accounts Com- 
mittee. The General Manager etc. are accordingly requested to exercisc 
greater vigihnce in the matter ot preparing their annual/supplerneotary 
indents piaced on the Stationcry Clffice. The position should also be reviewed 
at regular intervals, with referent: to the actual demands in hand and thc 
Controller of Stationery inform& suitably in time before he places orders 
on the Mills concerned. For realistic indenting of paper, the Heads of 
Presses will no doubt keep in vicw the capacity of the Press to execute the 
orders placed on it by the vulous departments, as also the consuwtion 
of paper during the immediately preceding years. 

Sd/- 
Conrroller of Printins 

for Chief Co~ttroller of Prrrtrtnr: and S t a t i m v  
To 

The Heads of all Gwt. of Inclia Presses. 
Cbpy to Controller of Stationery, Government of India Stationery 
Wce, Calcutta for his information. 
Copy to B & A Section with reference to their F No. 1 !8(20)/64- m. 

Recommendation 
The Comrnittec desire that early action should bc taken to introduce bin 

cards in the Presses at Aligarh, Calcutta. Gangtok and New Delhi. 
[Sl. No. 33 (para 2.55) of Appendix VI to 63rd Report-1966-671 

Action taken 
In the Gwenunent of India Presses at Aliprh, Calcutta, Gangtok and 

Ncw Delhi, Bin Cards have since bccn introduced. 
' fhfinistry of Works, Housing and Supply (Department o f  Works and 

Housing) Ref. File No. 12(5)/67-PI, dated tho 10th -August 19673 
Recommendation 

"The Chumittee note that the percentage of cases in which defects were 
noticed has further come down to 40 in 1965-66 from 43 in 1964-65 h d  47 
in 1963-64. But even this is a very high percentage in regard lo the execution 



of works where defects were noticed later. Further, a; the examination of the 
C.T.E. is limited to 25 percent to 30 r t af tbe total vilue to works the 
Committee a& unable to get a fair i ea of the working d the S)e-nt. 
The Committee, therefore, desire that early action should be taken. on the 
recommendation made in para 12.5. of their 54th Report [(Third Lok Sabba) 
Vol.' I] that scope of the work on the C.T.E. should be enlarged to cover a 
larger number of cases." . 
[S. No. 39-Appendix VI, para 2.76-63rd R e p r t  1966-67, 3rd ~ d k  Sabha] 

Action taken 
It is propose'd to enlarge thc scope of technical examination by tb 

C.T.E.'s Organisation by about 45 to 50 percent of the present coverage. 
Additional staff necessary for the purpose has bcen sanctioned with effect 6wn 
Mmh 1, 1967. 

Recommendation 
"The Committee a150 hopes that with thc transfer of C.T.E.'s Organisa- 

tion with the Vigilance Commission under the Ministry of Home Affairs, the 
Oganisatbn would be ;iblc to function more efficiently." 

[S. No. 40-Appendix VZ, para 2.77-63rd Report-3rd Lok Sabha]. 

Action m e n  
Noted. 

[M. of H. All'airc O.M. No. 226128166-AVDII, dt. nil] 

Recommendation 
The Co~nmittce feel concerned to note that out of overpayments of 

Rs. 4.22 lakhs accepted by thc Department during 1964-65, the bulk amount 
viz., Rs. 3.18 lakhs related to sub-standard works. They hope that with the 
cmation of the posts of Assistant Surveyor of Works to assist Executive Engi- 
neers the supervision of the works would improve and the possibility of sub- 
standard execution, of works would be minimiscd. They sugaest that the 
matter should be kept under constant review with a view to taking f d e r  
necessary steps to avoid execution of sub-standard works and consequential 
overpayments to contractors. 
[S. No. 41 Appendix VI (Para 2.84) of 63rd Report of the PAC (3rd LoL 

Sabha] 

Actiolr taken 
The obscrvatiorw of the Committee have been noted and necessary instruc 

tias have been issued to the field offcers to be more vigilant. A cupy oE the 
instructions is enclosed. 
IMin. of W.H. & S. (Deptt. of W. & H) Ref. No. 1201 l(46) /66, &fed 

the 4th Mach 19681. 



COPY 
No. CE/Con/444 

CENTRAL PUBLIC WORkS DEPARTMENT 
New ~elh i ' t lw  20th Sepiemhcr, 1967 

MEMORANDUM 

According to Para 42 of the C.P.W.D. code, it is the duty d the Divi- 
sional Oficers to organize and supervise the execution of works and to  see 
that they are suitably and economically carried out with materials of good 
quality. 

The Divisional Officers are required to inspect the works yeriodically to 
ensure that thcse are being carried out according to specifications. 

The Chicf Technical Examiner, who examined a numbcr of works for 
technical examination during 1964-65. had detected overpayments, which 
amounted to Rs. 4.22 lakhs. out of which the bulk amount viz. Rs. 3.18 lakhs 
related to sub-standard works. Thi\ aspect of thc matter has been adversely 
commcnted upon by the P.A.C. vide para 2.84 of P.A.C.'s sixty third Report 
in thc following terms :- 

“The Committee feel concerned to note that out of overpayments of 
Rs. 4.22 lakhs ncceptcd by the Department during 1964-65, the bulk 
amount viz. Rs. 3.1 8 lakhs rela tcd to Sub-standard works. They hope 
that with thc creation of the posts of Assistant Surveyor of Works to 
assi\t Executive Engineers thc supervision of the works would imprwe 
and the possibili~y of sub-standard execution of works would be mini- 
mised. They sugect that the matter should be kept under constant 
rcvicw with a vicw to taking further necessary steps to avoid execu- 
tion o f  sub-standard works and consequential overpayments to con- 
tractors." 

With a vicw to strenghcn the Divisions a number of A.S.Ws and S.A.S. 
Accountant\ have been posted in some of the Divisional Offices. With this 
augmentation. Divisional Omcers should bc in a position to spare niorc time 
lor stricter supervision of field work. 

I t  is, therefore, enjoined on all Divisional Omcers to be more vigilant in 
thc matter of supervision of works and to ensure that the works under their 
charge are executed by the contractors according to specifications and that 
the various contract an coda1 provisions in this regard are strictly observed. 

All Executive Engineers etc. ctc. 

M/- 
Chief Engineer 



Recommendation 
The Committee are glad to note that the Department has made good pho- 

gress in making recoveries during the period April to July, 1966. According 
to Audit the amount outstanding at the end of Mareh, 1966 in respect of 
overpayments accepted upto 1963-64 was Rs. 12.62 lakhs. This came down 
to Rs. 4.54 lakhs as on 1st August, 1966, which included Rs. 4.39 lakhs 
under arbitration. They hope that speedy recoveries would be made by thc 
Department in future, and such arrears would not be allowed to accumulate. 
[S. No. 42 Appendix VI (Para No. 2.88) of 63rd Rcpo~t  of the Public 

Accounts Committee (3rd Lok Sabha)] 
Action taken 

The obsewations of the Committee have bcen noted. 
[Ministry of Works, Housing and Supply (Deptt. of Works and Housing), 

[Ref. F. No. 1201 l ( 4 6 )  166-W, datcd the 4th March. 19681 . 
Recommendation 

The Committee would watch the results of the revised proccclure introduc- 
ed by the Ministry of Homc Affairs with a view to expeditious disposal ol' 
disciplinary cases, through future Audit Reports. They hope. that thcre woulcl 
be no avoidable delay on the part of thc Central P.W.D. i n  thc disposal ol  
cases. 
[Sl. No. 43 of Appendix VI (Para 2.91 ) of thc 63rd R c p r t  (Third Loli 

Sabha) ] 

Action taken 
Noted. Chief Engineer, Central P.W.D. har also bcen .in\tructed on thc 

24th May 1967 to follow the revised procedure strictly w a\ to eliminate 
delay m the disposal of disciplinary cases. 

[Min. of W.H. & S. (Deptt of W. & H.) 1201 1 (46)/66-W, tlt. 17-6671. 

Recommendation 
The Committee note the following conclusions of the Expert Com- 

mittee : 
(i) The design and construction technique laid down by the con- 

sultant have inherent weaknesses and have to be improved : 
(ii) The most important factor in causing the collapse of thc 

structure is the failure of the beam due to improper bending of 
the reinforcing here, resulting from improper design and detail- 
ing. 

[Sl. No. 44 (Para 2.101 ) of Appendix V1 to 63rd Report (3rd Lok Sabha) .] 
Action taken 

Observations of the Committee have been noted. 

Recommendation 
The Committee consider it unfortunate that sufficient attention was not 

paid by the Consultant in designing and dctailing of the construction of lhese 



shell type grain storage godowns. The Committee find fmm the Report of 
the Committee on Plah Projects that ihe consultant had also served (i) as 
a member of thd Team for Selected Buildings Projects which *recommended 
shell type cemstruction for grain storage structures and, (ii) as the Chainnan 
of the Panel of Engineers set up by the Team to study the existing deeigns 
and specifications for building of grain godowns with a view to evofviag 
improved designs. It is all the more 'regrettable that the consultant, who 
as the Chairman of the Panel .of the Engineers, had recommended construc- 
tion of &ell type godowns, should have committed serious mistakes when 
he was actually entrusted with the designing of the structures. The Com- 
mittee regret to note that no independent opinion on the dtsign proposed by 
the Consultant of an altogether new construction undertaken by the Depart- 
ment was obtained by Government, although they. have with them the 
Organisations like the Central Building ResCarch Institute, Roorkee and 
National Buildings Organisation, New Delhi. These Organisations were in 
fact, represented on the committee constituted in November, 1960 to 
investigate the reasons for the collapse. The Committee hope that this will 
be done in future. The Committec trust that necessary action has been taken 
by the Department to establiqh an expert designs organisation to achieve 
economies in view of the great technological developments in recent times, 
as suggested by the Expert Committee. 
[SI. No. 4 (Para 2.102) of Appendix VI to 63rd Report (3rd Lok Sabha).? 

Action taken 
The action to establish an Expert Design Organisation as suggested by 

the Committee has already been initiated. The P..4.C. will be informed 
of the outcomc in due course. 

The Committec consider it unfortunate that sufficient attention was not 
paid by the Consultant in designing and detailing of the construction of 
these shell type grain storagc godowns. The Commission find from the 
Report of the Committee on Plan Projects that the consultant had also 
served (i) as a member of the Team for Selected Buildings Projects which 
recornmendcd shell type construction for grain storage structures and, (ii) 
as the Chairman of the Panel of Engineen set up by the Team to study 
the existing designs and specifications for building of grain godowns with 
a view to evolving improved designs. It is iill the more regrettable that the 
consultant, who as the Chairman of the Pancl of the Engineers, had recom- 
mended construction of shell type godowns. should have committed serious 
mistakes when he was xtually entrusted with the designing of the structures. 
The Committee regret to notc that no independcnt opinion of the design 
proposed by the Consultant of an a1 together new construction undertaken 
by the Department was obtained by Government, although they have with 
them the Organisation like the Central Buildiny Orcpnisation, New Delhi. 
These Organisations were in fact, representd on thz committee constituted 
in November. 1960 to investigate the rcasons for the collapse. The corn- 
mittec hope that this will be donc in futurc. The Committee trust that 
necessary :iction has been takcn by thc Department to establish an expert 
designs organisation to achieve economies in view of the great technological 
developments in recent times, as suggested by thc Expert Committee. 

[Serial No. 45 (Para 2.102) of Appendix VI.] 



Adbp taken I 

The observations of the Committee have been noted. $As rccommt&ed 
by the Commitbe, Government have approved of a p r o p a l , t o  set u 
CcntrBl Designs Or anisation, headed by an oBcer of the rank of a &f 
Engineer in the c.#.w.D. Farmal orders in this regard will be iuued as 

as necessary preliminary action e.g., arrangements for suitable o&e 
accomm ation and selection of personnel h q  been completed. It is expect- 
ed that t f e nucleus of this organisation will start functioning befo~e the end 
of the current financial year. 

Recommendation 
The committee fee1 that delay of 17 to 21 months in awarding the coa- 

tract after the receipt of the report of the Expert Committee lacked justifi- 
cation. 
[Serial No. 46 of Appendix VI (Para 2.104) to 63rd Report (Third Lok 

Sabha)]. 

Action taken 
The observations of the Committee have k e n  noted and efforts will bc 

made in future to avoid such delays in awarding contracts. 
[Ministry of Works; Housing and Supply (Department of Works and 

Housing (Ref. F. No. 12011(46)/66-W) dated the 4th March, 19681. 
Recommendation 

The Committee regret that the information has not yet been furnished. 
They desire that the information should be furnished to them early. 

[S. No. 47 (Para 2.106) of Appendix VI of the P.A.C.'s 63rd Report 
(Third b k  Sabha)]. 

Action taken 
At their sitting on the 2nd and 3rd September, 1966 the Public 

Accounts Committee desired that a statement showing the necesasry parti- 
culars in this case should be forwarded to them for perusal. A statement 
was, accordingly, prepared and passed on to the Lok Sabha Secretariat 
vide this Ministry's O.M. No. 12011(5)/65-W, dated the 16th January, 
1967. A copy thereof is enclosed for ready reference. 
(Ministry of Works, Housing and Supply (Deptt. of Works and Housing) 

No. 1201 1 (46)/66-W, dated the 27th October, 19671. 



STATEMENT 



Statement showing storage capocity. est&nafed 
remodelling and mahtcnance cost off* 

at dtgerent cortcces for thu last ten - 
Sf. Name of Centre Capacity ' Estimated Date of k o h r u c t e d  

No. ~n cost in complet~on cost u to 
Tonne5 Rs. 31-8& 

(In Rs.) - - --- - . - - 
1 2 3 4 5 6 

- .- - -- 

1. Gauhati Ph. I 

2. Mokaneh . . . . 
3. Jainagar . . . . 
4. Gaya Ph. I11 . . 
5. Raipur . . . . 
6. Dhamtari . . 
7. Bilaspur . . . . 

8. Manmad Ph. \' . . 
9. Manmad Ph. I . . 

10. Manmad, Ph. [ I .  . . 

C. Conventional Godowrrs having 45, multiple 

10,ZOO 16.58,850 Scpl. '65 14.70,658 

24,300 13,93,893 Feh. '60 23,70,391 AIR. 

3,000 1,17,521 1960 
S/R 

1,17,521 AIR 
S/R 

13,100 l5.69,100 March, '66 13,85,114 AIR. 
SIR. 

10.200 12.76.289 March. '62 1 1,46,Ol6 AIR. 
WK. 

5,100 9,47,61:! Feb.'G2 7,53,294A/H. 
S/R . 

10,200 17,83,674 1962 15,50,637 AIR. 

56,000 46,62,158 1960 51 $73.797 f R -  

5.800 5,42,000 April. '61 

28.400 26,16,328 August. '61 24.36,883 4'84'690 1 SIR. NR- 
I 

I I .  Manrnad. Ph. I11 R: IV ... 63.000 6626,999 1962 163,35.193 j 

12. Hapur . . . .  .. 11.200 Not avail- Sept. '54 7.61.200 A / H  
able. 

13.KanpurPh.1 . .  . . 15,300 18,57,360 Dec. 'G I  16,31,451 AIR. 

14. Siliguri . . . . . . 30,500 4527,669 Nov.,'65 37,40,282A/R. 
SIR. 

15. Thimmanchcrla . . . . 5.100 5.32.814 April, '61 5.44.517 AIR. 
S/R. 

16. Hyderabad Ph . I .  . . 19.800 '10,86,650 March. '61 13.28.097 A/R.  
SIR. 

17. Allepy . . . . . . X.O(X1 8,39,687 June, '58 R.U,402 A/R 
SIR.  

19. Kmhikode. . . . . . 10.200 l5.61.900 March. '61 4,14.890 AIR. 
SIR. 

20. Quillon -. -. ... 10.C7) 9.3.5,060 Fcb.,'(lo 8,43,639NR. w. 



cost, constructiorr cost and amount spent on 
sodowns constructed by Ckntral P.W.D. 
Years Cfrom 1-9-56 ib 31-8-1966). 

Expcnditurc on 
Erpcnditurc on rcpam & maintenance ctc. ~n rupeer Remodell~ng 

- - ----- - - .. - - - - -- -- -- 
1960-6 1 1 961 -62 1 962-63 1963-64 1 964-65 1964-66 Amount Details --- - -  - - ----- - - - - . - -- - -- - - 

7 X 9 10 ' 1 1  12 13 14 - - - -  A - - - - - - -- - - --- - 
span covercd pkutform or1 both sides with Sted trusses for bogged Storages, 

Annual 
Repairs 
Special 
.Repairs 

3,460 - 

- 

buttress Providing 
Plaster for strcng- 
thening thc gablc 
walls of 13 go- 
downs. 

Conqt. of Pattition 
wall (Sanctioned 
viJr Min. of F&A. 
No. t.. 11(5)162- 
SG.111, dt. 17-6-62 

Conw of Dadtion 
wall (Sanctioned 
)I& Mm. of F. & 
4. No. F 11(1)162 
SG.111 for Rs. 
3,090). - 

- 
AJilition & altera- 
tion to the existing 
Rldg. (vide Min. of 
F.8;A. No. SG. 1111 
W5604, dt. 7-8-0. 



21. Coimbatorc .. .. 8,'000 14.50,000 March, '6U 10,26,463 AIR, 
SIR. 

22. Avadi l t  . . 
23. Bangalore . . 
24. Bangalore . . 
25. Jodhpur . . 
26. Ajrner . . 
27. Udaipur . . 
28. Jaipur . . 
29.Bikancr .. 

30. Hozai . . 
31.Hapur . .  
32. Imphal . . 
33. Agartala . . 
34. Interior Centre 

35. Cnchin Site 'B' 

36. Kozhikode 

l2.93,912 July, '61 10,17,899 AIR. 
SIR. 

l2,06,905 Junc, '59 12,37,530 AIR. 
SIR. 

10,92,000 March, '61 11,58,637 AIR. 
SIR. 

6,26,650 Dcc., '60 7,22,781 AIR. 
SIR. 

11 01,475 August. '62 13,62,623 AIR. 
SIR. 

B. Prefabricated ,wdowrrs 
1,63,982 March. '58 1.68.777 AIR. 

SIR. 
47,470 August, '60 36.800 AIR. 

SIR. 

- April, '61 - 
22,43,000 Sept., '59 12.91.780 AIR. 

6,08,700 April, '62 5.54.608 AIR. 
SIR. 

37. Mokameh Ph. IV . . 
38. Mokameh Ph. V! . . 
39. Ahmedabad IV . . 
40. Bcrivilli Ph. V . . 
41. -Poona Ph. I1 . . 
42. Kanpur Ph. IV . . 
43. Agra Ph.lU . . . 
?4. Jhinjirapok Ph. N 

SS. Modi ed specificatiorr with 30'span Ti~hular Trusm 
7, Od! 8.57,450 Dec.. '62 6.59.018 AIR. 

. . 9,500 12,41,114 May. '63 825,605 SIR. 

. . 7.900 8.1 1,848 Nov., '63 6.37.74 AIR. 
SIR. 

. . 23.600 32.23,010 Feh..'63 13.42.966 AIR. 
SIR. . - 12.700 10,85,520 March, '62 9,82,153 AIR. 
SIR. . . 3.800 9,67,715 March, '62 685,539 AIR. 
SIR. 

. . 7.300 8.16.377 Jan..'61 6.10.691 AIR. 
SIR. 

. . 5 ,  7,98,475 Jan.. '63 5,00.508 AIR. 
- SIR. 



received I I I  aid from U.S.A. 
141 - 

- - - 
10 I I 12 13 - _  __ 14 - 

2,822 27,061 34,833 31,820 Conrt. of Partiticn 
6.038 6,802 - wall vide Min. of 

. . F & A No. 13(9)/ 
62-SG.111, dt.'31-8- 
62. 

9.247 Provididg ventila- 
tor to the Lahore 
Type godown(M~n. 

' of F&A No. F. 
13/5/62, dt. 29-6-64 
sfor Rs. 11,077). 

*Jn~ludcs Expendi- 
ture. on other go- 
downs of 17,300 
built dttrmg 1946. - - - - - 

- - 
2,093 6.042 3,481 - - 

- - - - - 

2.093 6,045 3.481 - - - 
- - - - - 

5,200 2,951 5,625 - 
- - - - 

3,102 4,510 2.667 -. 
- 12,032 - -- 

31 1 2,322 417 - - 
-- 

492 229 3,334 - 
- - -- 

347 600 1,000 - 

2.755 -- -- - - 

rcsttd orr K .  .5. J. Stattchinnr md uncovered platfor~ns on both sides 
-- 5,966 790 2,930 17,173 - - 



1 
1_.-- 

2 3 4 5 ' r 6  
r - - ---- - 

45. West Patel Nagar . . . . 15,700 13,40,089 1962 1 1,93,743 A/FL 
SIR. 

46. Avadi Ph.IV. . . . . 18,000 23,74,504 May, '63 17,40,279 &R. 

47. Avadi Ph. V. . . . . 14,200 21,80,353 Apri1,'63 15,17,463 SIR. 

ST. She// type godonvns 90' wide with cement concrete shell roofing & uncovered 
48. West Patel Nagar . . 50,700 _62,60,344 June,'62 5739,799 A/R. 

SIR. 
49. Jiqjirapole Ph. I1 . . . . , 28,500 153,92,800 Sept., '63 47.61,474 AIR. 

SIR. 

A S .  Modifiedsperificaiion with 45' spwt ttibular trusses rested on 
50. DhanbadII . . . . 
51. GayaPh. TI . . . . 
52. Ahmedabad LI & 111 . . 
53. Bhopal1 . . . . . . 
54. Borivilli Ph. IV . . . . 
55. Nagpur .. .. .. 
56. Bombay (Wadala) . . 
57. Jetha Plinth . . . , 
58. Jetha Plinth . . . . 
59. O.M.G. (Sewri) Bombay . . 
60. Hapur . . . . . . 
61. Harduaganj . . . . 

62. Kanpur Ph. 111 . . . . 
63. Agra 11 . . . . . . 
61. JinjirapoleV . . . . 
65. Subzimandi . . . . 
66. Subzimandi . . . , 

67. Thirnmcncherla . . . . 
65. Visakhapatnam I1 . . 
69. Visakhapatnam I11 . . 
70. Kmhikode . .  .. 
71. Quilon . . . . . . 

5,100 5,57,247 Dec.,'62 S,46,666 A/R. 
SIR. 

10,200 15,02,240 Dec., '62 S.37,684 A/R. 
SIR. 

20,300 j 24,78,760 1962 19.1 1,224 AIR. 
SIR. 

10,200 : 14,31,500 Dec.,'61 13,48,125 AIR. 
SIR. 

:7,500 9,80,982 Sept. '63 6.55,290 AIR. 
SIR. 

10,100 ( 14,59,019 June. '63 10,27,854 AIR. 
SIR. 

12,200 12,88,646 1962 t2,76,378 AIR. 
SIR. 

10,400 10,43,097 March, '67 !),?I ,6(4 AIR. 

6,500 9.80.983 March, '63 7,09,253 F/R. 
5,99,0?3 Mach, '63 > , ( 6 , ( 5 (  All{ .  

SIR. 
3,06,628 August, '6: 5,88,876 X/R: 

S/R. 
30,13,107 Dec. '61 28,54,674 AIR. 

S/R. 
4,59,1,05 Dec., '61 .1,22,426 A /R. 

SIR. 
10,06.700 Dec.,'hl 7,56,948 A I R .  

SIR. 
1.88.638 Oc1.,'6? 1.71,327 AIR. 

SIR 
4.23.371 Oct., '61 3,39,670 AIR. 

SIR. 

, 7,100 8,67,386 1962 1 4,60,161 fi / R .  
SIR. 

1,300 1,25,840: Feb., '60 98,415 A / R .  
SIR 



- - --- - A-w--- 
.--- 

7 8 4 d 10 11  12 13 14 
d ----- - - - - L .  - 2,161 3,733' 13,515 - _ - - - -- - - - . - - - -- -- - 20,446 Provrding platform - - -- -- . -- -. . . - on rail side TL 

Sheds in C.S.D. 
(Sanction vide Min. 

a of F&A NO. F. 13 
( I )  61-SG.111, dt. 
31-7-62 for Rs. 
24,629). 

platfirm on both \rdcv except at Jinjirapok, Calcr41ta n hereplu,forms q e  covered. -- - 3.452 14,933 - . -- - - - - -- - - A -- - 
- - 6.543 ~ n m ' c n t l i n ~  of Shell. - - -A - - 55,000 Hedo~ng the same. 

-. - --- 
61,543 

R..'i.D.J. S i a ~ t i o n >  & Urrcovrred platform on bob sides. 



72. Avadi 111 .. 
73. Bangalore . . 
74. @laubncshwar 

75. Karnal I . . 
76. Gurdaspur I1 

77. Ferozepur I 

78. Ferozepur I1 

79. lodhpur . . . 
80. Ajmer . . 
81. Udaipur . . 
82. Jaipur . . 
83. Bikancr . . 

2,500 3,02,968 August, '61 2,65,615 AIR SIR. 
7,75,700 April, '65 

5,90,545 March, '62 

4,65,800 Nov., '64 

7,54,978 Sept.. '63 

1 O,67,360 Dec., '63 

2,92,040 F'eh.. '62 

4,93,332 Sepl., '63 

1,51,950 March, '62 

6,91,800 Sepl.,62 

5,35,200 1962 

3,62,025 AIR. 
s/R. 

4.10,631 AIR. sm. 
1,52,908 Am. 

SIR. 
5,77,975 AIR 

SIR. 
4.95,418 AIR. 

S/R. 

C.T.T. (Corrvcxtio~rd Tubular Trusses godowtrs having T~ib~ilur. Trli.s.rrs c,j  45' 3pn11- 

84. Jorhat I . . 
85. Saharasa 1 . . 
86. Saharasa I1 

87. Saharasa 111 

88. Kathiar . . 
89. Jamshcdpur 

90. Borivdli V 

91. Borivolli V1 

92. Kanpur I1 
93. Kanpur V . . 
94. Lucknow I 

95. Lucknow 11 

96. Sitapur . . 
97. Bareilly . . 
98. 3 injlrapole 111 

99. Orient Jute Mills . . 
100. Kalyani 1 . . . . 
101. Silliguri . . . . 
102. Vijaywada (Krishna Canal) 
-- 

P 

9,76,340 Jan., '64 8,86,646 Am 
S/R. 

10,66,800 March, '63 9,lg.l 391 

4,41,750 July, 63 3,30.?55 

1,52,580 Nov., '62 1,11,480 i *'" 
13,53,118 June,'65 13,53,118 AIR. 

16.43,400 ApriJ, '65 1 2,61,450 bX" /R. . 
SIR. 

4.95.559 Nov., '63 41,36,t07 AIR. 
SIR 

16,15,624 Sept.,*63 13,25,?132-6. 
SP. 

30,93,090 June, '62 ?6,98,7201 A,R 

6,19,400 Jan..'64 7,67,14SA/li. 
SIR. 

I3,78,54O June, '66 11 . l O . C l :  P IR 

40.05.520 June' 64 32.14.161 y. m . . . , 
SIR. 

18,57,020 Fcb., '65 39,59,7C? P IH. 
SIR. 

49,64,844 1962 43,98,711 P IR. 
SP . 

See item No. 1 L  - 
13,17,1CO March, '61 10,99,329 P IR. 

-- am. 





106. Vishakhapatnam Pl~asc I 10,200 10,30,E48 August, '62 8,06,5:6 7 l l l .  

J06. Vishakhapatnanl Phasc IV 5,100 , 6,22,3(0 August, '63 8,18,6C4,)SIR. 

107. Hydcrahad Ph. 11 . . 8,100 10,17,809 Sept.,'61 7,76,670 

108. Hyderabad 111 . . . . 7,600 8,94,361 March. '61 6,81,605 

109. Hydcrahud I \ '  . . . . 3,700 12,C49 Feb., '64 12,047 

1 10. Bhecmiltalan~ 

1 1 I .  Trivandl-unl 

1 12. Egmorc 11 . . 

113. Khurda Road 

1 14. Karnal 11 . . 

1 IS. Arnritsctr l . . 

1 16. Arnritsar I 1  . 

1 17. Patiala . . 

8,89,003 Oct, '62 8,02,2?C P I R .  
SIR. 

12,77,CCO Feb.,'63 11,33,56( L iR. 
SIR. 

23,06,210 March, '63 20,14,716 A R. s,k 
1 O,97,ZOO Jan., '62 1 O,94,42l A R. R Sl . 
10,97,200 Dcc., '64 10,94,427 P $. 

SIR. 
7.98,818 Oct., '62 6,63,8837 A I R .  

3,05859 Rnc,  '63 3,44596 j S / R .  

7,87,250 May, '66 6,47,518 P IR. 
SIR. 

CR. Corrvetrf iortcll resisters design of Trusses Conventional g c d ~ ~  ns 

1 18. Dhanbd  I . . . . 5.100 6,9?,315 Dcc.,'63 6,C5,5I! P , R  
SIR. 

11Y.GayaI . . . 10,200 13,07,760 July, '63 11,67,207 A IR 
SIR. 

120. Dighaghat (I\ . . . 17.8001 
23.1 3,750 March, '62 22,83,939 A / R .  

121. D~ghaghat (111 . . . SIR. 

122. 4hrncdab;d I . . .- 10,200 

123. Bart~i!;~ . . . . . . 10,200 

124. Bhopal 11 . . . . . 10.200 

125. Poona 1 . . . . . . 10.200 

126. Nagpu! . . . . 20,400 

127. H3pur . . . . . . 21,300 

I2R.Agral . .  . . . . 20,300 

129. Gorakhpur . . . . 20,200 

130. Varanasi I . . . . 20,400 

l?,8l.737 April, '62 10,20,427 &R. 
SIR. 

15,7.5.C(;0 M a ~ c h ,  '62 6,16,632 P R 
SIR. 

14,64,b94 Jan.,'62 10,58,07C C I K .  
S P .  

29.1 8.037 Augus1. '63 20,55,7Cf / R 
S/R. 

20,71,256 June, '61 22,07,314 AIR. 
SIR 

?3,11,3co 1962 17,57,627 AIH 
SIR. 

23,46,102 Feb., '63 20,68,937 A / R .  
SIR. 

23,79,55 1 Nov., '62 21 ,O8,C4O A I R .  
SIR. 

S3 1 SILO type godowns ( I )  srell silos received in aid frcm 
131. K.P. Dock . . . . 16,300 16,96,8CO July, '65 16,40,052 A R .  

SIR. 



IF. S.A. (11) R.C.C. Silos construcrt~d at KiJdcrporv Docks, Calcrrtra. 



132. Shillon!: . . . . . . 1,500 16,60,75:! hug., '63 6,44,F21 AIR'. 
St R. 

133. hiuzaffdrpur 1 & 11 . . 7,600 8,89,.2',') 1962 8,89,599 A/R. 
SIR. 

131. ~arbha&a . . . . 5,100 [8,10,5CO Dec.,'62 6,16,619 AIR. 
SIR. 

1 3 5 .  Blsti .. . . 5.100 h,70,580 March, '64 7,66,359 A /H. 
SIR. 

C'PI'. Cimwrlrrorml Prccu\rc Cotrcrcfc Trusses Cor~ret~riorral 

137. M.inmdJ . . . .  . .  50.800 39,64.hl6 I062 39,(4,610 .A /I<. 
SIR. 

139. Hapur 



.or Circular in ~hape (Stud & R.C.C. Convtrurtion) 

Providing light par- 
tition walls with A .  
C. Sheets. 

(Expdt. met from the 
Diversions of funds 
from thc main pro- 
j~xt). 



The Committee are surprised at the lack of firm decision oa the pan ' 

of the Miriistry in utilisation or 'demolition of tho barrack;. The Cum- 
mittee fccl that if thc project for construction of thc new buildings was not 
coming up, the demolition work should not have been starfed srahY in 
vicw of the fact that barracks had been repaired at a cost of Rs. 51 lakhs, 
out of which Rs. 3.39 lakhs were incurredein 1961-62 and 1962-63 alone. 
Apart from thc loss of one-third accorrimodation by demolition, the expendi- 
ture on demolition and shifting of offices from and back to the barracks has 
become infructuous. Such half-hearted dccision has causcd avoidable 
cxpcnditure to the Government. 

[Sl. No. 48 (Para 2.110) of the 63rd Report (Third Loli Sabha)] 

Action taken 
The observation made by the Public Accounts Committee has been 

noted. It ha< also been brought to the notice of all concerned. 

The Committcc note that Government suffered a loss in this case because 
of a q t a n c e  of a uniform rate for cutting both hard and soft rocks. me 
Committee see no justification for allowing the contractor to adjust the rates 
of individual items within overall 35 per cent above the estimated rates 
without regard to their reasonableness. If the contractor was insisting on 
these unrcasonablo rates and there was no other offer, the Department should 
have invited the second lowest tenderer of the previous tender for negotia- 
t ions. This omission is regrettable. 
[Sl. No. 53 Appendix VI (Para No. 2.1 33) of 6?rd Report (3rd Lok Sabha)] 

Action taken 

The observation\ of thc Conimittee haw hcen noted. 
Govt. of India. Ministry of Works. Housing ;d Supply (Ileptt. of Works 
and Housing) (Ref. F. No. 1201 1 (46)/'66-1%'). dated 4th March, 1968. 

Recommendation 

The Committcc are surprised that thc quantity of work for cutting soft 
rock cxceecIcd the estimates by 121.53 per cent. This points to the n d  
of preparing the estimates more carefully in such excavation works. 
[S. No. 54 Appendix VI (Para 2.134) of 63rcl Rcport (3rd Lok Sabha)]. 

Action Qken 
Thc officers concerned have noted for futux guidance tho observations 

of the Public Accounts Committee regarding the need of preparing estimates 
more carefully in excavation works. 
Govt. of India, Ministry of Works, Housing and Supply (Deptt. of Works 
and Housing) (Kcf. F. No. 1201 1 (46)/66-W), dated 4th March, 1968. 



In view of the 'fact that the problem? regarding bulk water sup ly and 
electric supply have not yet been solved, it is surprising how the bepart- 
ment excepted to complete the development of plots in 1+ years; for, without 
these'sexvices the plots could not be allotted. The Department shod$ 
have closer coordination with the local bdies  in planning the development 
work. The Committee hope that the question of providing the essential 
services would be pursued vigorously wlth the local bodies coneemed. 
IS. No. 57 Appendix VI (Para No. 2.148) of 63rd Report ( 3 d  Lok Sabha]. 

Action taken 
The observations of the Committee have k e n  noted. 

Govt. of India, Ministry of Works, Housing and Supply (Deptt. of Works 
and Housing) (Ref. F. No. 1201 1 (46)/66-W), dated 4th March, 1968. 

Recommendation 
The Committee note that after the contractor was promoted from 

class I11 to 11 in December, 1960 he failed to complete any of the four 
or five works awarded to him, apparently, due to financial difficulties and 
ran away. This indicates that before his promotion to the higher class, 
the capacity of the contractor to handle works of higher cost and his finan- 
cial standing were not properly verified. The Committee suggest that the 
Department should review the present system of promotion of contractors 
to  higher classes and also award of contracts to them with a view to avoid- 
ing recurrence of such cases. 
[Sl. No. 58 (Para 2.153) of Appendix VI to 63rd Report (3rd Lok Sabha) J 

Action taken 
As recommended by the Committee the existing procedure of promotion 

of contractors and award of contracts has been reviewed and no procedural 
defect noticed. However, with a view to avoid recurrence of such cases 
the undermentioned clause has been added in form P.W.D. 6 (NIT) :- 

"The contractor shall submit a list of works which are in hand (Pro- 
gress) ". 

Recommendation 
They feel that in this case time of about 16 months taken by the 

Department to issue the demand notice to the original contractor after the 
completion of the work by s m n d  contractor was too long. They desire 
that in such cases demand notices should be issued exped~tiously. 
[S. No. 59 (Para 2.154) to Appendix VI to 63rd Rcport (3rd Lok Sabha)]. 

Action taken 
Rec~mtpcndations accepted and instructions issued to all concerned. 

Copy placed below. 



(COPY) 
NO. 1201 1f46) /66-W 

MINISTRY OF WORKS, 'HOUSING & SUPPLY 
(Deptt. of Works and, Housing) 

N& .Delhi, dated the 26th June, 1968 

MEMORANDUM 
In para 2.154 of ' the 63rd Report of the P.A.C. the following ream- 

mendations have been made by the Committee on the Audit Para, 'Recwe 
ries due from a firm' :- 

"They feel that in this case time of about 16 months taken by the 
Department to issue the demand notice to the original contractor after 
the completion of the work by second contractor was too long. They 
desire that in such cases demand notices should be issued expedi- 
tiously ." 

This has reference to the contract for the work 'umstruction of 120 type 
I1 quarters at Timar Pur.' The contract was given to a contractor in 
February, 1961. Due to slow progress of work the contract was rescinded 
and awarded to a second contractor at h i i r  rates at the risk and expenses 
af the original contractor for completion of the remaining work. A demand 
noti= to the first contractor for the recovery of the amount was issued 
by the CPWD after a delay of 16 months of the completion of the wwk 
by the second contractor. 

2. The Government have accepted the recommendations. 

3. Engineer-in-Chief of Central PWD is dircctcd to issue instructions to 
all concerned to ensure that the rccomrnendations of the Comrnittec are 
strictly adhered to in all cases where the work is required to be done at 
the risk and expenses of the original contractor and also to ensure that such 
delays do not recur in future. Copy of the instructions issued in this con- 
nection may be furnished to Government for information. 

4. Receipt of this lctter may please be acknowledged. 
Sd. ,'- 

I t .  Secretury to the Govt. of India. 
To 

The Engineer-in-Chief, 
Central P.W.D.. 
New Delhi. 



Cclpy qf Min, of WHBUD O&e Menno No. 16(7)/65- 
WII, dated thk 12rh December, 1966 to the Lok Snbha 

, , Sectt., arul copy to ACXW&M, etc., etc. 

* At their sitting on the 3rd September, 1966 the Public Accounts Cbm- 
mittee made enquiries as to what action had k e n  taken on their recom- 
mendatiqns regarding the feaibility of appointing a R e g i s m  fw expedi- 
Gous disposal; of arbitration cases. The Committee were duly apprised of 
the position. The Chairman, however, desired that the case should be seen 
by the Minister for Works, Housing and Urban Dcvekpnent. 

2. The Govinda Rcddy Study Team on the G.P.w.D.' considered that 
question of cxpcditious disposal of arbitration'cascs. Having gone into the 
various causes of delay, the Team recommended the appointment of more 
arbitrators and counsels. Government have accepted the recommendation 
and it is hoped that this will ensure speedier disposal of arbitration cases. 
In view of this, Govt. have not pursucd the suggestion of the P.A.C. for 
appointment of a Registrar of Arbitration Cases. Even if the suggestion 
were accepted, the Executive Engineers and Superintending Engineers con- 
cerned with arbitration eases being located at placcs all over the country, 
it would obviously not be easy or practicable for such an officer to expedite 
axs dealt with by the arbitrators at various places. For this reason also. 
thc suggestion has not bcen considered practical. 

3. As for review of reasons for Arbitrators' awards going against Govt. 
thc position is that, generally, Arbitrators' awards do not indicate any 
reasons for the conclusions. It is not, therefore, easy to find out why thc 
awards are adverse. No doubt, sometimes the Government cases go by 
default for want to relevant documents, ek.  The cases are often very old 
and, because of the many changes of personnel, the defence of cases before 
the Arbitrators is not always very satisfactory. To avoid this situation. 
in\tn~ctions have been issued to all concerned on the following lines :- 

( i )  Evcry Enzineer, who is in charge of a work, should necessarily 
maintain a separate file in so far as the disputes that crop up on a work 
arc concerncd and leave a self-contained note in the fik at the time 
of his transfer dealing with the full backgmund of all the disputes that 
have cropped up upto the time of his transfer, the various developmats 
thereon. thc orders passed, etc., with due reference to the co~ected  
filcs. They should form a necessary and esqential feature of all handing 
over notes. Suitable method and procedure should be devised in the 
Divisional Office by which such files are carefully preserved and became 
available at a later qtagc to the Executive Engineer who may be called 
upon to defend thc case. Everything should bc so arranged that the 
Executive Engineer. who is actually called upon to defend the case, 
should be able to defend the case on proper lines. 

(ii) It should be made a rule in the Divisional Office that all draw- 
ings issued with the N.I.T. and those subsequently followed for execu- 
tion, of works are properly preserved and kept along with the contract 
documents. 

(iii) It  should be secn and ensured bv the Divisional OBicer that 
suitable and adequate arrangements arc made in his Division regardmg 



presewation of all important documents, register, etc. Besides others, 
a list of all such records should be prepared and kept handy so that 
correct position of each case may be known to the Divisional Qfficer 
concerned with the conduct of the case. The Departmental defence 
should not be allowed to fail on account of non-production of thc 
.documents. 

(iv) The arbitration' cases should not he considered as a legacy of 
old and defunct divisions handed over to subsequent Executi~e Engi- 
neers. They should, on the other hand; bc given due importance and 
dealt with on Priority basis at all stages till they are finally disposed of. 

It shall be thc: duty of all Superintendent Engineers in this Department 
t o  sce and ensure that the abovc instructions are rigidly followed by all 
Divisional Officers under them. 

It is hopcd that, if the instructions are properly Sollowed, the situation 
will improve. 

I t  cannot always be said that Government have been put to loss merely 
because an Arbitrator's award has gone in favour of the contractor. Inter- 
pretation of the clauses of the agreement is ii matter of opinion and the 
claims and counterclaims of the parties are based on their own interpreta- 
tion of the agreement. On the basis of the evidence produced by the two 
parties, it is open to the Arbitrator to accept the interpretation of either 
party and give his award. As stated above, such awards do not indicate 
any reasons and it is not always possible or advisable successfully to 
challenge such awards in a court of law. 

4. This case has been seen by the Minister for Works, Housing and 
.Urban Development and he approved of the action taken. 

Recommendation 
From a statement furnished by the Ministry showing the details of these 

30 cases, the Committee find that out of the contractors claims aggregating 
to Rs. 7,l l,45 1, the arbitrators awarded a sum of Rs. 3,56,207 in favour 
of the contractors. This means that about 50 per cent of the amounts 
claimed by the contractors, was upheld in arbitration. It is significant to 
note that out of Rs. 22,367 claimed by Government, only a sum of Rs. 2,236 
was awarded by the arbitrator in their favour, which works out to about 
10 per cent. 

[Sl. No. 61 (Para 2.163) of Appendix VI to 63rd Report (Third Lok 
Sabha) 1. 

Action Wen 
The observations of the Comrnittec have been noted. 

Recommendation 
The Committee were informed last year (para 2.108 of 42nd Report- 

1965-66) that it was expected that a total area of about 2,400 acres would 
be developed by March, 1966. But actually only an area of 1,899 acres 
was developed up to 31st March, 1966. The Committee fcel concerned over 
the shortfall in the development work and over the slow progress in the 



disposal of plots. especially the industrial plots because of absence of essen- 
tial services lik? clectJicity, water and sewage. The Committee hope that 
with closcr coordination with the local authorities the Delhj Development 
Authority would bc able to adhere to the target dates fixed bv them. In 
case of the area5 which arc already dcvclopcd, thc Authoritv should vigo- 
rcmly pursue the question of prpviding the ewntial  services. 

(SI. Nb. 65-Para No. of Rcport 2.379) 

Thc prcscnt position with rcprd  to  the development of land is indicated 
helow :- 

( I  ) Area taken over by the C.P.W.D,:--7383 acre: for development 
upto 30th Junc 1968. 

( 2  ) .4rca trtlly devclopcd- 
Re\idential - -2734 acres 
Industrial ~ 2 4 7 3  acres 

TOTAL =5207 acres 

( 3 )  Balancc 112177 acres 
In certain xhemes where no bulk services have been provided by the 

Corporation. arrangements for nater \uppl) have been made by Delhi Deve- 
lopment Authoritv. itself. 

In addition to thc fully developed area of 57-07 acres, an area of 1466 
acres is under \ariou\ stages of dcvclopment. Steps have also been taken 
to start thc dcvelopmcnt of the remaining area of 71 1 acre%. 

Recommendation 
The Committee \\auld like to reiterate thC recommendation made by 

them in  para 3.74 of thcir 3211d Rcport and h i r e  that some more relief 
should bc giwn to lilt p a w n s  \\:hose lands have been acquired. 

( S .  Xo. 66 Parn Yo. of Rcport 2.181 ) 

Action taken 
Pcrmn, \\how I.uid has k e n  r~cquircd and \\ho f.ill undcr the category 

01  lo^ atid mtddle ~nconic g roup  are eligible lor allotment of alternative 
plot5 at pre-dctcrnitned rate\. In 1967 the pre-dctcrmmcd rate for the low 
Income group peoplc In thc v,lrlou\ lcxalit~e\ \\;I \  decrcxed b\ about 35%. 

Recommendation 

The Committee feel concerned to note that such headwa) has not been 
made to implement the decision taken by the Authority in July, 1964 with 
lcgard to completion of dcvclopment plans and a w x m c n t  and recovkry of 
rent and damages. Thc Committee de$ire that adequate attention should hc 
givm to thc q ~ ~ , t i o n  of renewal of the lensc< which expired as earl! as 
d948 to 1956 and to the recovcry of arrear4 01 rent and damage\. 

(S.  Yo. 67 Para No. of Rcport 2.187). 
1.28LSS '69 



Action w e n  
About redevelopmnt plans, it may be stated thit  thc'plots covered by 

expired leases are situated in 17 Nazul Estates. The redevelopment plans 
of two major estates, viz., Jhandewala and Qadam Shariff, which account 
for an area of 32.56 acres out of a total area of 62.33 acres, have since bcen 
prepared and are under scrutiny. The 'position of the remaining cases is 
as under :- 

The rcdevelapnicnt plans of four estate\ namely, Pd~arganj,  
Sadar Bazar (North), Sadar Bazar (South) and inside City Wall 
are held up because the 7onal Dcvelopmcnt Plans of thew areas 
are not yet rcadj. 
one' eutatc, namely Bcln Road Ectatc, fall\ in the Master Plan 
green. for which'no ~ctlcvclopmcnt plan i\ necessary. 
In the remaining 1 0  Estates the number of plots is too small to 
be considered for a redcvelopmcn~ plan. Also considering the 
overcrowding in these areas it is adviwblc to reserve them 
for public and corn mu nit^ scrvicc\ which arc conspicuously 
deticient. 

As regards assessment and recovery of rcnt and damagca, it may be 
mentioned that the decision taken in July, 1964 has bcen revised by the 
Authority vide its Resolution No. 336. dated 18th April. 1967. According 
to the later decision, the recovery oi rent at old rates up to the date of 
deterrnination/expiry of lcascs and thereafter damages at the same rates 
up to 30th June, 1967 ia to be madc. Aftcr recovering thc dues in this 
manner. new leases arc' to hc cxc'cuted tc~nporaril) on ycar to year basis at 
double the rates of the original rent. In accordance with .the latest decision 
of the Authority, the position of demand and recovery in respect of expired 
temparary 1casc.i up to thc period ending 30th June. 1967 is as under :- 

Demand 
Recoverj 

It\. 5,37,968 
Rs. 5J2.642 

Regarding renewal of the leases in  terms of Authority's Resolution. 
No. 336, dated 18th April. 1967 a form of Ieusc has recently been approved, 
and steps arc being taken to execute temporary leases as early as possible. 

Recommendation 
The committee are not satisfied over the slow progress in the construction 

of houses under the Hire Purchase Scheme. Out of 346 houses decided to 
be undertaken for construction during 1963-64 :mly 64 have been constructed 
so far. They desire that the construction of the remaining 182 houses 
should be undertaken early. 

( S .  No. 7 1 Para No. of Kcpnrt 2.202 

Artion taken 
In addition to  the 164 dwelling units which had been completed in 1965, 

mothel 584 at various sites have Gnce been completed and disposed of. 
In addition, 2,506 dwelling unitc of various size$ are nearing completion, 
and are likely to be available for disposal by the end of current financial 
year. 



Beaommendation 
The Conlmitteo trust* that necessary steps will be taken to dispose of the 

' 50 unsold ho-usq and in future the Aythority would keep in mind the 
popularity of the locality before embarking upon such projects for construc- 
t ion ,of houses. 

(S. No. 33 Para No. of Report 2.201). 

e Action taken 
Thc flats in question have sin& been disposed of. The r~ccomrnendations 

of the F.A.C. have been noted by thc Dclhi Development Authority. 



CHAPTER 111 

REC'OMMENDATIONS/'OBSERVATIONS WHICH THE COMMlTIEE 
DO NOT DESIRE TO PURSUE IN VIEW OF REPLIES OF ,* GOVERNMENT 

R m m m & n d a h  
The Committee also regret to notc that the Ministry of Law did not 

examine the document (viz., agreement) a\ a whole and Fave an opinion 
which was not bascd on the complete examination of the whole contract. 
Even the witness froni the Ministry of Law admitted in evidence that per- 
soDally he thouLght that a claim for damage would lie in thiq case and pro- 
mised to rcumsider the case. The Committee desire that the Ministry of' 
Law should be more careful in examining the document and in giving their 
considered opinion. 

[S. NO. 6 (Para 1.39) of Appendix VT to thc Sixty-third Report 
(Third Loh Sabha)]. 

Action taken 
The relevant file has been examined in tlus Ministry. It is respectfully 

submitted that the observation made by the Committee that the Law Ministry 
did not examine the document as a wholc and gave an opinion which was 
not based on the complete examination of the whole contract ic not justifi- 
able. The perusal of the file would reveal that the mattcr was first referred 
to the Law Ministry by the Ministry of' Transport on 4th January, 1963. 
At the time, this Ministry m a detailed note. dated 7th March, 1963 (copy 
attached) explsincd thc implication of the  various clause\ of the Agreement 
and asked for further information on certain points before recording final 
w o n .  The filc was again rcferrcd to this Ministry on 22nd August, 1963 
w t h  the question whether the Governmcnt was entitled to recover liquidated 
damages from the firm. The matter was examined in this Ministry in great 
detail in notes, d a t d  26th August, 1963 and 2nd September, 1963. copiec 
of which are attached herewith. It would be perfectly clear from the note, 
dated 7th March, 1963 and paragraph 2 of the note, dated 26th August, 
1963 that thi\ Ministry had taken into consideration all the relevant clauscc 
of the Agreement together with the correspondence cxchanpd between the 
parties earlier and which forn~cd part of the contract. 

Ministry of Transport have concurred in this note. 

Extracr o j  Note dated 2-9-1 963 from The Mirtistry of Law 
I agree gcncrally with what is stated in paragraphs 1 and 2 of the pre- 

&g notc. A combined reading of clauses 10, 1 1  and 20 would seem 
to show that there has been no breach of these clauws. Clause 20 un- 
doubtedly will prevail against the correspondence exchanged before the 
contract was executed. 

2. As regards the question considered in paragraph 3 of the preceding 
note, I would placc greater reliance on clausc 12 and not clause 15 of the 
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contract. Under clause 1 the contractor was required to deliver the vessel P in a proper and scdman ike mmuw into the charge of the Rapresentative 
of the Government. Delivery of' the vessel in a defective condition is not 
delivery in a proper and seaman like manner. Clause 15 requires the con- 
t rac to~ to bc responsible for thc safety of the vessel until the Representative 
of the Government of India accepts the delivery of the vessel. It  is not 
the casc of thc Govcrnment of In$i:i that the contractor has failed to ensure 
the safety 04 thc vesscl. It is possiblo to take the view that the codtractor 
is liable for the cost incurred on trials which are not successful and, for that 
purpose, we may place reliance on clause 15 apart from clause 12. The 
conwuctors may be informed that they are liable for the cost incurred on 
~~nsucccssful trials. This should be done after thc de!ivcry of. the vessel is 
accepted. 

Sd./- 
Joint Srcretan & Legal Adviser. 

2-9- 1963 
Ikpurtment of Transport. 

[Ministry of Law (Deptt. of Legal Affairs) U.0. No. 13957/63 Adv.(A), 
dated 3-9-1 9631. 

Extraot o j  note, dated 26th A~rgust 1963 from the Ministry of Law 
Clause 20 of the contract at Flag 'N' is the condition, on which we 

can rely, for claiming the liquidated damages in thif case. That condition 
reads :- - 

"In the event of the vesxl not being read) in the manner and on the 
date dcxribed in Clause 10 hereof, thc Govcmment shall be at 
liberty in wch casc, to deduct from any sum or sums of money then 
due or to become due to thc contractor as and for liquidated damages 
and not as by way of penalty, thc sum of 1/8th of 1% of the am- 
tract pricc ptr  week or part thereof that such completion or delivery 
and acceptance as at'oresatd $hall be delayed bebond the respective 
date fixed by this Clause. 

PROVIDED . . . . . . . . . . . . (Proviso i \  not relevant in this case and 
therefore is not reproduced ) ." 

'I'l~c perusal of this condition shows that the conscquencer (in the matter 
ol' the claiming liquidated damages) contained in thc words "the Govern- 
ment shall be at likrty . . . . . . lixcd by this Clausc". in the above Clause 20, 
come into operation only if thc condition pre-requisite contained in the words 
"in the event o f  the vessel not bcing ready in the manner and on the date 
tlcscribed in Clause 10 hereof" is fulfilled. This brings us to Clause 10 of 
the said contract. which is in the following lines :- 

"The vesscl shull be finished, completed and ~quipped at contractor's 
yard in all rcspects in accordance with the contract, having undergone 
satisfactory steaming and dredging trials next hereinafter referred to 
18 months after the date of the signing of thc contract and the receipt 
necessary licence for thc import of the vessel and spare parts into 
India." 



As there is reference t o  Clause 11 in Clause 10, i' may not be out of place 
to reproduce the same. I t  reads :- 

''I 1. Forthwith, after the completion of the vessel in kcordanci' with 
this contract, the vessel shall undergo near or  at the port of construc- 
tion in the presence of .the engineers, trials in accordance with thc 
provisions of the specifications attached. 

on the satisfactory completion of the abovc mentioned trials. the 
engineers wil1,give to the contractor a certificad to that effect." 
The wntract at- Flag 'N' was executed on 23-1 1-1 960. The requisite import 
licence was rkccived Sy the contractor on 30- 1 1 - 1960. The datc of com- 
pletion thereof (in accordance with Clausc No. 10) with reference to thc 
date of reccipt of thc rcquisitc licence by the contractor would bc 24-5-1962 
(as reported by the engineers). LJnder thc Proviso of Clause 20 of the 
contract, the engineers recommended grant of two wccks \vorkiny cxtcnsion 
t o  the contractor. The Government of India in the Department of Transport 
have since agreed. without rcscrvation, to the said extcnsion and in this way. 
the date of thc completion of' thc dredgr  at contractor's yard is 6th Junc, 
1962. We find from the letters o f  the engineers at pp. I I-1X/Cor. in File 
No. 4-PD11(29/62 )-VoI. I that  the drcdgcr had satisfactorily completed 
the specified trials ncar the port of construction. a h  I-cquircd under Clause I 1  
of the contract before the above mcntioncd date ~.i:., 6-6-1062. We haw 
also on record a tclcgram, dated 6-6-1962, from the engineers advising the 
Government that the dredger had left Amsterdam at 13-30 hours on 6th 
June. 1962 on delivery voyage. These facts thercfore. show that the dredger 
was ready ir: the manner and on the date described in Clause 10 of the 
contract. If this conclusion of ours is correct. wc think that the Govcrnmcnt 
is not entitled in this case to any liquidated damqes  under Ciause 20 of the 
contract. as there is no breach of Clause 10 of the cmtract reproduccd 
above. 

2. The next qucstion for consideration is as to  whether the Governmcnt 
can take advantage of the provisions contained in thc exchange of corrcs- 
pondence at paragraph 7 of the Government's letter No. 10-PDlI(113/58) 
of 19-1 1-1959 and para 5 of the contractor's letter of 1-12-1959 (copies 
of these letters form part and parcel of the contract), in view of Clause 20 
of the wntract reproduced above, which is inconsistent with the agrcement 
brought about by that correspondence. It Carl bc argued that the said 
paragraphs have brought about an agreement between the parties that the 
contractor shall pay a penalty of 1 /8th part of I % of the contract price per 
week for each week's delay in delivery of the dredger after the lapse of the 
period of "14-15 months ex-yard and 6 weeks later at Kandla port after 
satisfactory completion of speed and dredging trials at that Port". After 
careful consideration of the matter, we think that the answer to the abovc 
question is in the negative. The correspondence contained in the abovc 
letters of the Governmcnt and the contractor, precedes the final completed 
contract between the parties, and as the agrcement, if any, brought about 
by that correspondence is at variance with Clause 20 of the completed con- 
tract which is also on the same point, Clause 20 will prevail against the 
agreement brought a b u t  by thc said paragraphs in the said letters of thc 
parties. We are, thercfore, of the opinion that the provisions contained in 
the said paragraphs of the said letters of thc partics cannot legally prcv:iil 
over Clausc 70 sct out in  the Condition\ ol' Contract at Flag 'N'. 



3. The next question, for consideration is as to whether the Gave-nt 
'is entitled to be' reirndursed by the contractor for cost of fuel, stores, crew 
and all o t k r  incidental expenditure during the period, between the arrival 
of the dredger at Kandla port and acceptance of the vessel. By Clause 15 
of. the contract, the contractor accepted responsibility for the safety of the 
vessel until the representative shall have accepted delivery thereof as therein- 
after mentioned. If any loss (whether total or  otherwise) shall be sustained 
or incured by the vessel bg any. means or from any cause e a e r  during 
the delivery or before the acceptance by the representative, then and in any 
such case, the contractor chall, at his own expense, forthwith make g d  
such loss specially in the case of total or constructive total loss t o  the pro- 
visions of Clause 24 thereof. Under Clause 14 of the conpact, the Govern- 
ment were responsible for providing at thei? own expense, all skilled and 
unskilled labour and fuel necessary to carry out the acceptance trials at 
Kandla. As wr: read this clause, the Government were only obliged to  
make such provision at their own expense in respect of a trial, which 
resulted in the ncceptance of the dredger. In case the trials were not 
successful and did not lead to the acceptance of the dredger( the contractor 
is liable to make good the wid cxpeme. It is reported that the expense 
ihcurkd by the Government on the acquisition of various materials for 
issuc to the dredger in quchon as well as that on the staff engaged, comes 
to Rs. 89,501.47 nP. We think that this amount, if this figure is wrrect, 
is rccovcrable from the contractor and may bc deducted out of the 6th and 
tinal mtalment payable to the contractor, following the acceptance of the 
dredger. 

Joint Secretary & Legal Adviwr ma! kindly sec. 
Sd./- 

A~. , t t .  Lcgul ,4 dviscr. 

Under clausc 10 of the contract, the vcssel shall be finished, completed 
and equipped at  the Contractor's yard in all respects in accordance with this 
contract, having undergone satisfactory steaming and dredging trials next 
hercinaftcr referr& to eighteen months after the datc of the signing of the 
contract and the receipt of the necessary licence for the import of the vessel 
and spare parts into India. The trials next hercinafter referrcd to are pre- 
sumably the trials contemplated by clause 1 1 .  Clause 11 stipulates that 
the said trials shall be at the sole cxpcnsc and risk of the Contractor, who 
shall pay and discharge all costs and bear all liabilities whatsoever arising 
out of the same. On a satisfactory completion of the above mentioned trials. 
the Engineers \vill give to thc Contractor a certificate to that effect. This 
stage must be over as it would appear that what is now taking place is the 
trial contemplated in clause 14. Bcfurc the trial contemplated by clause 14 
is started, the Contractor should have proceeded to fit the vessel for delivery 
at the Port of kandla, and shall thereupon not later than seven weeks after 
the date of cxpirl of the period of cightecn months referred to the clause 10. 
dcliver the vcssci or cause thc samc to be delivcrcd in a proper and seaman- 
like manncr into the charge of thc rcprcscntativc in such suitable place and 



position as niay be indicated by him at the Port of andla. complctc with 
all necessary certificates etc. Sufficicnt crew and a1 r cngiheers' and other 
necessary and .usual stores and equipment are to be provided fer the delivery 
by the Contractor 'and all costs and charges of every description in connec- 
tion with the delivery arc to be bornc by the Contractor. This is under 
claus,e 12. Under clause 15, the delivery of the vessel to thc purchaser and 
its re-equipment at the Port of Kandla shall be at the sole expense and 
risk of the, Contractor, who shall, in a ~ o r d i i k .  with clausc 12, yay an& 
discharge all costs and liabilities thercof and connected therewith. After 
the delivery to the representative at Kandla. the trial contemplated by clause 
14 takes place at Kandla. For this trial at Kandla, the Governmcnt will 
have to find at their cxpcnsc all skilled and unskilled labour and such fuel 
as may be necessary. Costs apd chargcs oi every description in connection 
with a delivery may not normally include the cxpcnditurc on the establishment 
of the D.C. at Kandla. Where there is a delay in fulfilling the terms of 
the contract and the contract provides for liquidated damages. any expendi- 
ture over the staff specially maintained by the D.C. for the fulfilment of 
this contract may havc to bc brought under damages for dclay for which 
the necewr) provision ha\ been madc in clause 20. 

2. Regarding clausc 17. to which a rcfcrencc has been made in thc 
P.U.C., it ma! be noted that this clausc can be invoked only undcr the cir- 
cumstances mentioned in that clause. It has not been brought to our noticc 
that those circumstances exkt at the moment. In other words, there is no 
complaint against the Contractor that therc 1s any nc&t:nce on his part 
or that hc i\ going so slouly as to cause or be likely to cause the use 01 
the vessel b\ the purchaser to be delayed in thc sense of any wanton delaj 
on his part. In fact, it i\ ~ ta tcd  in thc referring note that the contractors 
are trying to iind out a satisiactory solution for the boiler problem nhich has 
been stated to bc the mo\t important amonpt the major defects. 

3. What rcmains i< clauw 20. Clauw 20 1s not happily worded. It 
states that In the event of the vessel not being readq in the manner and on 
the datc described in clausc 10, the Governmcnt shall bc at libcrty to claim 
l~quidated damages at the rate stipulatcd thcrein per wcch or part thereof 
that such completion or dclivcry and acccptancc as afore5aid shall be delayed 
beyond the respective date fixed by this clause. It is not clear why the 
expression "respcctivc" i\ used when only one date is mentioned in clausc 10 
and there i\ also no reference to any othcr date undcr any othcr clause of 
the contract Assuming that under thih clnusc a claim for liquidated 
damages can be made for the period of delay beyond the datc described in 
clause 10, if tlme is of thc assence of thc contract than thc promisee cannot 
claim compensation for any loss occasioned by the nonperformance at the 
time agrecd unless at the time of such acccptancc he givcs notice to the 
promisor of his intention to do so. If it was not the intention of the 
parties that time should be of the essencc of thc contract, the promisee 
would be entitled to compensation from the promisor for any loss occasioned 
to him by the failure on the part of thc promisor. In any event, the material 
before us for deciding thiq aspect of thc contract is so wanty that we d o  
not proposc to express any opinion unlcss the point of retcrcnce is further 
clarified by D.C. Kandla. If with reference to thc claim for liquidated 
damages therc has been any correspondcncc in which any reservation has 
been made for claiming damages while agreeing to cxtcnsion of time for the- 



performance ut tbc cogtt;~ct, the same ma! be placed on the fie for our 
reference. . 

Sd. /- 
Deplr ty Legal Adrijcr. 

7-3-1 963 
a Telc. :. 35415 

Ministry of Transport 8r Conlmunications 
( Department of Transport ) 
[Ministry of Law (Deptt. of Legal Affairs ) U.O. $0. lOO9 1 163-AJv. ( A  ) . 

dated 1 3-3-1 9631. 

Recommendation 
Thc Committec note thc remedial measures taken by the Department to 

prevent accumulation of such arrears which is a problem common in other 
hostels also. They suggest that the matter should be kept under constant 
review and the feasibility of intr~ducing a ccntraliscd system of recording 
of telephone calls should be examined. 
[Sl. No. 26 (Para 2.24) of Appendix VI to 63rd Report (3rd Lok Sabha)]. 

Action taken 
Government have not yet experimented with the centralised system to 

record trunk calls as it has been found that the prewnt arrangement of main- 
taining register in the hostel for the purpose has not created any difficulty. 
Moreover, Kota House is no more in the books of the Works, Housing and 
Supply Ministry as it has been taken over by Defence Ministry. A review 
of the working of the procedure in Pataudi House Hostel (State Guest 
House) revealed that the arrangements were quite satisfactory. In other 
then Hostels like Western Court, Working Girls Hostel, Vithal Bhai Patel 
House, direct telephone\ arc not provided in thcir rooms of the Hostel 
and Trunk Calls can bc made only with the knowledge of the Superintendent 
of thc Hostcl who is maintaining registers for recording particular5 of calls. 

Recommendation 
The Conututtec find that this was another case where frequcnt changes 

were made in the plan. uith the result that thc scope of the work was 
widened, and a sum of Rs. 46,708 spent on thc original construction and 
the subsequent dismantlement and readjustment became infructuous. In 
view of the fact that the question of eligibility of women employees for 
regular accommodation was already under col~sideration, the construction 
of a hostel for them should not have been started pending a decision in the 
matter. The lack of coordination between the two wings of the Ministry 
dealing with the two issues is regrettable. The Committec hope that there 
would be better planning in such case% in future. 
[Sl. No. 50 (Para 2.1 18) of Appendix VI to 63rd Report (3rd Lok Sabha)]. 

Reply 
Noted. . 



The Committee are concerned tp learn that occupancy @ Ranjit Hotel 
has been very low. Out of 282 rooms, the average occupancy'is 30 which 
works out 10.6 per cent. They desire that the reasons for low occupapy 
in @e hotel should be analysed apd necessary measures taken to make the 
hotel popular. 
1s. No. 51 (Para 2.121 ) of Appendix VI to'63rd Report (3rd Lo\ Sabha)]. 

The Committee note that in case the occupancy in the hotcl continues 
t o  be low, thc bepartment propose to allot one or two blocks to Govern- 
ment officers. Since the project was originally intended to he a hostel for 
single women employees, the Committee suggest that a substantial portion 
of the surplus accommodation should be rescrved for female nflicers, a largc 
number of whom, as deposed before the Cornmittec, mav bc at present 
without Government accommodation. 
[SI. No. 52 (Para 2.122) of Appendix VI to (3rd Rcport (3rd L . c A  Siihha) 1. 

Reply 
Thc Kanjit Hotcl has a total bed capacity of 242 only. This hotcl was 

opened on the 7th November, 1965, when only a part of the building was 
ready for occupation by guests. Only 100 beds partly furnished wsrc 
available with the hotel on thc date of inauguration. Thc remaining 142 
b c d ~  2nd the public rooms were furnished in thc course of rhc wbscquent 
period and the full hotcl was commissioned only from Scptcmbcr. 1966. 
Therefore. for the period from Novcmbcr, 1065, to A u p t .  1966, on]!, 
100 beds were availablc for guests; thc. averagc occupancy during this pericd 
ranged between 35 and 40. It is well known that summer is a lcan period 
in hotel business; and since hotel Ranjit was also a new. vcnturc, the per- 
centage of occupancy during this period was not considered unsatisfactory. 
Such institutions generally take a couple of years before beccxning fully 
popular. 

Necessary steps havc bccn taken to improve the popularity of Hotcl 
Ranjit. With the Commissioning of Hotel Ranjit's entire accommodation 
in September, 1966, thc Board of Directors also sanctioned a publicity 
programme costing about Rs. 20,000 for the second half of the financial year 
1966-67. Since then, the position has shown satisfactory trends. In 
October, 1966, the occupancy average was 37% ; in Novcmbcr, it increased 
to 72% and up to the middle of December, 1966, the average daily occu- 
pancy was 71%. According to present indications, the hotel may be. 
expected to have a high occupancy in future. In view of the position 
explained above that the hotel is becoming increasingly popular and on 
account of the expected increase of tourists this year and thereafter it is 
anticipated that there will soon be no surplus accommodation for allotment 
t o  Gwernment Officers. It is, therefore, proposed to watch thc situation and 
consider the question of taking away some rooms from the hotel afier 
gaining some more experience of running the hotel. 

Recommendation 
The Cornmittec would like to know thc outcomc of thc '~rbitration in 

,this care. 
iS1. KO. 55 (para 2.135 ) of Appendix VI to 63rd Rcport ( 3rd Lok Sabhn) I .  



b Action taken 
The ~rb!tration proceedings ha": been complcted and the award 

.awaited. 

The Committee would like to know the outcome of the arbitration in 
this cas .  

[SCrial No. 55 (Para 2.135 1 of Appendix \': j 

Action taken 
The Arbitrator has since $ven thc award a d  it had been accepted by 

the Chief Engineer concerned. The amount' payable in terms of the award 
is Rs. 29,497. 

G O V ~ ~ R N  M E N  I OF INDIA 
MINISTRY OF WORKS, HOUSING AND Sl.:PPLY 

(DEI"T.I'. OF WORKS & HOIISING 

Recommendation 
Thc Committcc hopc that the appointment of additionirl arbitrators and 

counsels and the revision of thc procedure for the preparation and filling of 
the statements of facts will help in s,peeding up disposal cd arbitration case\. 
Thcy. however, still fccl that apart from thcsc mcasure5 the Ministry should 
also seriously consider thc fcasihility of appointing a Registrar of arbitration 
cases, as suggested in para 61 of their 39th Report (Tnirtl Lok Sabha). 
(SI. No. 60 ( Para 2.160) of .Appendix VI to 63rd Repclrt ( 3rd Lok Sabha 1 1. 

Action taken 
A copy of thc action tahcn by the Ciovernmcnt on t h t  rccommendation~ 

made in para 63 of the Committee's 39th Report is p1acc.d below. 

Recommendation 
The Conmittcc sugcst  that the feasibility of appointing a Registrar of 

arbitration cases for expeditious disposal of such cases may be seriously 
examined. The Committcc suggest that in every case where an award is 
given against Governnlent, a careful s t u d  of  he reasons for the same should 
be undertaken with n view to taking remedial steps including disciplinary 
artion where called for. 

[S. No. 59 (Para 6 1 )  of thc 39th Rcport (Yril Loh Sabha)]. 

Action taken 
At thcir sitting on the 3rd Septcmbcr, 1366, the P..L\.C. made enquiries 

as to what action had been taken on thcir recommcndation regarding thc 
feasibility of appointing a Registrar for expeditious di<posal of arbitration 
cases. The Committc were duly appriscd of the position. But the Chaiman 
desired that the case should bc showo to thc Ministcr for Works, Housing 
and Supply. Accordingly, a comrnunic;ition explaining the position was 
sent to the Lok Sabha Secretasiar l i d t  this Ministry's Office Mcnlo. NO. 1 h 
(7)/65-WII, d;trctI the 12th Deccnihcr. 1966. A cijp\- thereof is enclosed 
for thc pcrusnl 01' thc Comn~ittct. . 



The contents of thc Office Mcmo. referred to abovy h:td h c n  shown to 
Audit for the verification of the facts. 

1 ,  

Recommendation 
T h y  Con~m~tlcc fccl conccrncd over the hcreaw ot adnunrstrativc: expen- 

d~ture  of the Authorit) from R\.  I h 03 laLh\ in !963-61 to Rs. 19.40 l&h\ 
In 1964-65. ,.The> h o p  that adcquatc nic:j\ures would bc adopted to keep 
thc administrativc c\penditurc unclcr control: 

( S  ho 69 P,I~,I  No of Rcport 2.192). 

Action taken 
A detailed'notc s l m :  ing the review ol the admin~stration expenditure of 

thc Delhi Dcvcluprncnt Authority i\ c11clo~c.d (p :~gc  107 ) .  



CHAPTER IV 

REX=OMME,NDATJONS/OBSERVATlONS REPLIES TO WHICH HAVE 
NOT BEEN ACEPTED BY THE COMMITTTE AND WHICH 

REQUIRE REITERATION 

~&mmendation 
"In para 33 of their 34th Report (Third Loh Sabha), the Committee 

lzad reannmended that in view of the continued shortage of accommodation 
for Government puqxees, the practice of giving. Govern'ment acco?nmada- 
tion to private parties should be discontinued and that in very special circum- 
stances wbere such accommodation is given purely as a temporary measure 
fuU market rent chould invariably be realised. 

The Committee were informed in September, 1965 (we Appendix 11) 
that this rccommendation had been accepted by Government and suitable 
\ e m  had been issued. From the statement of 24 houses do t t ed  to 
m 4 g i b l e  persons during thc period April, 1963 to September, 1965 the 
chmitke find that in 3 cases rent is being charged under F. R. 45-A or 
FR-45-B instead of at the market rate. It is not clear why market rent is 
not being charged in thew 3 case\ even after the acceptance of the recom- 
mendations of the Committee. The Committee desire that in all cases wherc 
Guvcrnment houses have been allotted to non-eliyible persons full market 
rent, should invariaMy be charged." 

[S. No. 22 of Appendix VJ (Para 2.10) of the 63rd Report (3rd Lok 
Sabha)]. 

Action taken 
The position of the three caws in which Govrrnmcnt accommodation 

was allotted to non-eligible persons during the period April, 1963 to 
September, 1965 'md rent was being charged under F. R. 45.4 or F. R. 15-B 
instead of at the market rate. is indicated below :- 

( i )  At the instance of the then Prime Minister Shri Jawahar La1 
Nehn~,  it was decided to earmark 6 units of residential accom- 
modation for allotment to renowned artists and writers on pay- 
ment of rent under F.R. 15-A on the pound that they were 
doing great public scrvicc in the field of art and literature. In 
accordance with this policy and out of the quota of residential 
accommodation earmarked for such artists and writers, Miss 
Elizabeth Bn~nncr. a renowned artist, was initially allotted suite 
No. 204, Constitution House. and when the Constitution House 
wa$ required for demolition. she was dlotted flat No. 75 
Rabindra Nagar on the 5th Dcccmber, 1963. The aUotment 
of residential accommodation to Miss Elizabeth Brunn~r  has 
been extended up to the 3 1 st March, 1969 on payment of rent 
under FR 4S.4 in consultation with the Prime Minister's 
Secretariat. 

( i i )  Mrs. widow of Air Vice Marshal, who died 
while on duty in the eastern sector at the time of the Chinese 
aggression in the year 1962, approached the Government for 
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allotment of residential accomniodaticm to her. With the 
approval of the then Prime Minister, Shrl Jawahar La1 Nehru, 
Flat No. 28-CII, Wellesley Road was allotted ta her on pay- 
ment of rent under FR 45-A. This case has been reviewed on 
two occasions and Mrs. was allowed to  retain 
the flat up to the 3 1st .March: 1967 on payment of rent under 
FR. 45-A. The case is now uqder review. 

(iii) ' Shri . while he was thc Prime Minister 
of Jammu & Kashmir. was allOttcd bunglow No. 14, Lytton 
Lane: He was allotted bunglow No. 17, Curzon Lane in lieu 
of No. 14, Lytton Lane on thc 31st March, 1965. and No. 8, 
Rakabganj Road in lieu thereof on the 13th May, 1966, on 
payment of rcnt .under FR 45-B a\ per decision of the then 
Minister for Works and Housing. Hc has sincc been elected 
as a Member of Parliament and in that capacity has been allotted 
bunglow No. 6 ,  Kushab Road. 

2. The General question of' allotment of' accommodation to non-eligible 
persons and organisation and the rate of rent to be charged from them is 
being reviewed by Government. Thc cases of Miss Brunner and Mrs. Jaswant 
Sin& will be rcviewcd along with other cases in the light of the decision 
to be taken on thc gcncral casc. 

Recommendation 
The Committee find from the statement furnished by thc Ministry that 

out of 24 houses. mentioned in the audit para. 4 havc since been vacated, 
In one the allotment has been madc to an eligible person and in 5 cases the 
period of allotment has been fixed up to 3 l \ t  March. 1967. The Committee 
were informed during evidcncc that at prewnt thcrc were 304 houses allotted 
to non-eligiblc persons. They dcsire that in  all thcse caw\ the period of 
allotment should be fixed and cxtcn-iion\ \hould be givcn only in special 
circumstances. 

[S. No. 23 of Appendix VI Para 2.1 1 to the 63rd Report of P.A.C. 
(3rd Lok Sabha)]. 

Action taken 
Out of 304 houses, 1 I have sincc bccn vacated and eviction proceedings 

in case of 57 houses havc bcen started. 43 houscs have bcen allotted for 
u e  of Central Government Employees Consunlcr Co-operative Stwe and 
Griha Kalyan Kendras; 77 houscs to Press Correspondents and 4 to Congress 
Parliamentary Board. 3 houx.5 have been allottcd to Statc Govcrm:nts 
under reciprocal arrangement\. The case\ of the remaining 109 houses 
are reviewed from time to time and further extension is given only where 
it is considered essential. 

Further Information 
?'he information askcd for by the Act~on Takcn Sub-Comm~ttce under 

sub-item ( i )  is about the 'latest po\ition of eviction of Govcrnmcnt resi- 
dcnces allottcd to non-cllgiblc pcrwn\'. In reply to Serial No. 23 of 
Appendix VI, para 2.1 1 to the 63rd Report of the Public Accounts Com- 
m i t ~  (3rd Lok Sabha), thc position of 304 houscs has been indicated 
un&r the column 'action taken bj the Govcrnmcnt'. I t  ha\ been stated 
therein that in caw of 57 houw4 eviction proceeding\ had been initiated 



and the cases of remaining 109 houses were reviewed from time to time and 
further extensions. were+given only where these were considered necessary. 
Further positio? of 166 houses is as q d e r  :- * 

(i) 22 houses have since been vacated. 
' (ii) In case of 47 houses .the eviction proceedings are at various 

stages including cases pending' in the court of the 'Estate Cllffi- 
cer' as also the Dclhi High Court. . 

(iii') 3 houses have been regblarised in favour of employeek of State 
Governments, under the reciprocal arrangements with the 
Union Governmcnt. 

( i v )  In 13 cases the allotments have been regula'rised either as a 
policy decision or on transfer of the occupants td eligible offices. 

( v In I I cases the parties concerned hive been asked to vacate the 
~ O U S C S  by 3 1- 1-1 969. 

( v i )  3 residences have been added to the Press Pool and allotted 
to Accredited Press Correspondents in accordance with the 
Government decision. 

(\i) Govc~nmcnt have also decided that thc residential units in 
txcupation of Embassies/Foreign Missions etc. should be 
allowed to continue with them on payment of market rate of 
rcnt. At present, in all, 9 houses are in occupation of Foreign 
Missions/lnternational Organisations and thesc have been 
allowed to bc in their occupation. 

( v i i i )  The remaining 58 cases are required to be reviewed from time 
to time on receipt of the requisitc information from the con- 
cerned Departments (which has been called for) or on the 
expiry of the present extension of the period of allotment/or in 
pursuance of policy decision. 

Furfher Information 
The gcncral question of allotment of general pool accommodation to 

nan-clipihlc pcrson\/organi\ations haz been rcviewed by the Government 
rccently and the followinc decision ha\ been taken :- 

( i ) Non-rt~titlotl pcrsot~s : All non-entitled person\ should be charg- 
ed market rent with immediate effect and should be required 
to vacate the accommodation within a maximum period of six 
month\. 

( ~ i )  I 'r~ss 1'001 . The Press Pool created for allotment of accommo- 
dation from thc general pool to Accredited Press Correspondcntg 
on the recommendations of the Press Association chould be 
allo\ved to stand hut the number of residential unit\ should be 
pegged at 100 Thc rent should continue to be charged under 
F. R.  45-A 

The Accredited Press Correspondents allotted accommcxlation directly 
on pa!nicnt of market rent should be allowed to retain thc accommodation 
hut no furthcr allotment of houscs should he made to such persons other 
than thc Press Pool. 

(iii) EmWtw~ A r r i . ~  unti Wrilrrs : They should bc given three 
months notice to vacate thc houses and should be required to1 
pay market rcnt from 1-1-1969. 



( i v ) Honorary Advisers, C l w i m  o f  Public Corporcttions, Chirman 
or Membcrs of Comrtiittees and the liks : The existing arrange- 
snent in respect of acupmodation occupied by persons in these , 

categorics need not be disturbed except thosc whd are in occu- 
pation of type VllI accommodation should be shifted to type-VIl 
accommodation. The rent in thesc cases should be charged at 
the rate which is hitherto charged. 

I t  has been decided that there should bc no further allotmcnt'of houses 
to wch categorief of pcrrons. If it was felt necessary in future to makc 
m such allotments, the o r d m  of the Cabinet 5hould bc obtained. 

(v) N m *  Dcll~i  Municipal Cotnrniltcc~, Mrcnicipu f Corporation oJ 
Delhi : The accommodation placed at the dibposal of thcsc 
organisations for maternity and child welfare ccntrcs, dispen- 
sarics and schools, rent under F.R. 15-B with dcpartrnental 
chargs uhich is being charged at prcwnt. may continue. 

For accomn~odation :illotted for purposes of office or commcrcinl under- 
takings such as Dclhi Electric Supply Undertaking, market rate of rcnt 
should be charged. 

(vi) E m p l o y c ~  of Corporwfio~is. Pddic- Srcror l trtlcrttihit~g~ . : 
The Central Government employccs holding lien on Ccntr,il 
Governmcnt posts and who on thcir going on deputation t o  
Corporation$/ Undertakings wcrc allowed to retain thc Govern- 
ment residences on payment of rent under F.R. 35-B or poolcd 
standard rent under F.R. 45-A. whichcvcr was higher. ~houlcl 
henceforth bc charged market rate o f  rcnt. 

It has been decided that in future such catcporq of pi.r\on\ uould not 
he entitled to continue in occupation of Government re\idcnce\ on thcir g0in.e 
on deputation to Public Sector Ihdertakings ctc. 

The employces of such Corporations who hold licn on Central Govern- 
ment posts but are not in occupation of Government accommodation at the 
time of transfer, shouId not be allotted Government accommodation till such 
time they remain on deputation. 

The employees \vho cease to be Ciovernmcnt senant\ or cmplojcec 
appointed directly by the Corporation, should not be allotted Governmcnt 
accommodation and thosc who are in  occupation should bc required to 
vacate the auxxnmodation within a maximum period of six month5. 

(vij) E d m s ~ i e s  nr~d Foreign Missions : The accommodation in occu- 
pation of Emba\sic\ and Forcign Mis\ions should bc nllowwd on 
payment of market rate of rcnt except in case of I ,  King George 
Avenue which has been given on 30 year5 leasc to V.K. High 
Commission on 1-1 1960. 

(viii) Cltltural arrd Social Welfare Orgatliscitions : Thc acconunoda- 
tion allotted to such organisations should bc allowed to be 
retained by them but the rent for the accommodation. whether 
commercial or not, bc chargcd at markct rate. 



In respect of specdy de-requisitoning of private houses, the Committee 
desired to be hemished kith a statcmcnt,showing : 

I .  Detail.; of the hotlsc~/buildings requisitioned. 
2. Dotc on which i t  was requisitioned. 
3. Whcthcr the building is being utilised for  the same purpose 'for 

which it was so rcq~iisitioned or for any other purpose.. 
3.'Purposc for which it v a s  requisitioned. 
5. Rent fixed at the time of requisitioning the building. 
6. Kent chargal trom the ~ndividual or th: partics to whom the 

build~ng was allotted. 
7. Rcasom for utili'ing thc building h r  purposes other than the 

origin a1 purpose.\. 
8. Stcps ti~hun, i f  ar,], for dc-requisitioning the building. 

The information is still awaited. 
paras  2.14 and 2.15 of Sixty-third Report (Third Lok Sabha)]. 

Action taken 
Out of thc 65 1cqu14tloned h~xlses/builli(dings, referred to in para 2.14 

of thc report, 25 hare vncc been dc-requisitioned and I has becn purchased 
bj thc Ciovc.rnmcn1 I he rcquwtc miormation In respect o f  the remainrng 
38 houscs 1s p l cn  111 tZnrlcxurc 1. Only 5 of these houses are being used 
b! pri\ate p,irtlc\ ~ n d  In thc ~cix of onc house (Kapurthah House), some 
of 11s scrvant qux tcrs only clrc in the occupation of a private party. 

2. 'The circumstances and reasons for these houses being in the occupa- 
tion of the private partics haw been indicated in the statement. Action is 
being taken to de-requicition houses/buildinys. if ,and when they are no 
longer required for publlc purposes. 

3. List of 36 IIOUSCS ;;Irc;ldy dc-reyuisitioncd or purchased is given in 
Anncxure 11. 

ANNEXURE I1 

7 .  13, Siri Ilnm Road.  . . . . . 
2 .  E-18 (GF) Ncw Ikllii South rvtcnsion . . 
3. 5, Metcalfe Road . . . . . . . . 

. .  4. W-57A Grcutar Kuilnsll. . . . . 
5 .  W-102 Greutar Kailuch. . . . . . . 
6. W-18 Greatcr Kailash . . . .  . . . . 
7. 24 Alipur Kon~l. .. . . . . . . 

8. W-86 Grca~er Kailash . . . . . . . . 
9. 3, 1Tarding Avenuc . . . . . . . . 

1 0 .  R-17 Grcatsr Kailash . . . . . . . . 
11.  5 ,  Chaucihury Building . . . . . . 
12. W-142 Grsntcr Knilash . . . . . . 
13. R-35 Greater Kailash . . - - . . . . 
14. W-112-A Greater Kaiiash . . . . . . 

L28LSSl69 

. . 27-7-65 
I-F-65 

. 11-10-65 
. . 29-10-65 
. . 5-4-66 
. . 25-5-66 
. . 12-6-66 (d~raquisitioned in 

p~ccemcal but finally 
dcrcquisitioncd on 
1 7-6-66). 

. . 13-7-61 

. .  19-1-66 . . 8-8-66 

. . 20-8-66 

. . 6-9-66 

. . 16-9-66 . . 30-9-66 



- -- 
Name of the b~ildtng Date of 

derequiWonir& ---- - --- 15. N-234-A Greater Kailash . . . . . . . . .  6-10-66 r .  
16. N-250 Oreater Kailash . . . . . . . .  13-10-66 
17. R-725 (FF) New Rajinder Nagar. . . . . . .  9-12-66 
18. 9-A Connaught Place . . . . . . . . . . .  31- 12-66 
19. <I7 York Road . . . . . . . . . . . .  1-1-67 
20. 292612614 Karoibagh . . . . . . . . . .  7-1-67 
21. W3f Oreater Kailash . . . . . .  . , .'. 22-4-67 
22. A-38 Kailiish Colony . . . . . . . . . .  4-5-67 
23. 46. Ring Road . . . . . . . . . . ' . .  4-5-67 
24. X-41 Green Pack (FF) . . . . . . . .  6-5-67 
25. N-83 Greatcr Kailash . . . . . . . .  . .  21-6-67 
36. 23-Ptrsa Road " . . . . . .  . . . . . . This huilding has sir,cc bctn 

purchased hv DGHS. 
Further Information 

Kckrence the list attached to this Ministry note, dated 10th August, 
196;. sent to the Lok Sabha Sectt. under this Ministry O.M. 5/41/66-Bt., 
dakd 18th September, 1967. The following houses are being used for 
officc purposes :- 

(i) (3-3, South Extension, New Delhi. 
(ii) 7-A, Nizamuddin, New Delhi. 

(iii) Anand Parbat Estate, New Delhi. 
( iv) 88-Janpath, New Delhi. 
(v )  25-Akbar Road, New Delhi. 

(vi)  7-Man Singh Road, New Delhi. 
It has not been possible to get these houses/buildings vacated and con- 

sequently to derequisition them because of want of suitable alternative 
mmmodation for thc offices concerned. It will be appreciated that a 
numbcr of new oficc buildings havc recently come up but it has not eased 
the overall position of office accommodation in the general pool, firstly be- 
cause the overall requirements of Govt. offices have gradually gone up 
considerably and secondly becausc a number of temporary hutments which 
had out-lived their life and had consequently become unsafe or the sites on 
which they were existing were required for the construction of new buildings, 
had to be demolished. The buildings in question will be de-requisitioned 
if and when they arc no longer required for office purposes. 

Recammendation 
In para 44 of their 34th Report ( 1964-65) the Committee had observed 

that they consider it objectionable that private accommodation is requisi- 
tioned by Government and then allottcd to a private body, and they had 
desired speedy action to be taken to de-requisition such buildings. The 
Committee were informed in Mag. 1966 (see Appendix HI) that Govern- 
ment had accepted this recommendation regarding de-requisitioning of the 
buildings occupied by private bodieh etc. The judgement of the Supreme 
Court, dated the 29th August. 1961 in appeal case of Triveni Kala Sangam 
is relevant where the Court had held thc view that the landlords were entitled 
to bc put in possession of the fats  rcqirisitioncd by Government, if they 
werc not put to use for the purpose for which they were requisitoned. The 
Con~mittee desirc that vigorous steps should be taken to de-requisition the 
houscs which are no longer used by the Government for the public purposes 
for irhich they were requisitioned. They reiterate tbe observations made 
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in para 71 of their 28th Report (Third Lok Sabha) that it is the moral 
responsibility of Government to restore such premises to ,their rightful 
owners, as soon as they are not required for the public purpose. 

[Strial,No. 24 of Appendix VI fPara 2.17) of 63rd Report of 
(Third Lok Sabha)]. 

A&n taken s 

Tbs six cases of requisitiqaed houses have since been reviewed and the 
position in respect of each of them is as under :- 

(1) York Hotel : Out of 13 flats on the first and second floor of the 
building which were requisitioned, 9 flats have already becn de-requisitioned. 
Action with regard to &-requisitioning of the remaining '4. flats is in hand. 

The allottees of the ground floor of the premis& M/s. York Restaurant 
and Mandlar Bakery have bcen allowed t r ~  retain the accommodation as 
Shri Ram Parshad, an ex-lessee of the premiscs has filed a suit in the court 
against the owner claiming possession of the premises in the event of its de- 
requisition and has obtained a stay order. In order to avoid any legal 
complication\. it h a  been decided to postpone the de-requisitioning of the 
premise> pn-nding final decision of the court. 

( 2 )  Xu. 2 Racquet Court Road : Shri , the grandson of 
late who was in occupation of the house is negotiating 
with the Government of Rajasthan for the purchase of the house and has 
a h d y  paid about Rs. 30,000 as earnest money. The State Government 
have, therefore, been asked to intimate whether they are prepared to accept 
the dsrequisitioning of the house alongwith th tenant. Their confirmation 
is still awaitcd. Assessment at the market rate of rent is being regularly 
made against Shri Paintal and a sum of Rs. 3,834 is due from him up to 
31-8-1967. The question of recovery of arrears from Shri Paintal is being 
vigorour;!y pursued. 

(3)  .Yo. 26 Baisaklzcr Singlt Builddng : The allotment of the flat in 
question had been cancelled in the name of the Bharat Sewak Samaj with 
effect from 15-9-1965. They had, however, been allowed to retain the 
flat till 31-3-1967 under the orders of former H.M. The question as to 
whether further extension for the retention of the flat should be given to 
the Bharat Sewak Samaj and up to what period is under examination. The 
question of de-requisitioning thc flat will be considered as soon as it is 
vacated b) the Bharat Scwak Samaj. 

(4 )  !Yo. 5 Sikarufrcr R o d  : This is occupicd by the Lady Irwin Collcgc. 
This caw was reviewed in accordance with the recommendations of & 
Public Accounts Committee and it was decided by the former Minister of 
Works 8: Housing that the College might be allowed to retain it firstly be- 
cause it :, an education;~l institution and secondly because the College autho- 
r i k s  wcrc proposing tcl purchase a triangular plot adjoining the College for 
construc:ion of their o u n  building. 

( 5 )  4 Rcgccl Ruill irlg : This is occupied bv the All India Congreas 
-incc. In view of their difficultics in arrancint. for altcrnatke accom- 
mdatior:, i t  was decided under orders of the former H.M. that the All 
India Congress Committee may be nllo\~cd to rctain it till thev can find 
allmatlv.: accnmmdation. 

(6) O,,I Irou.~e.y in Kttl)irrrlrcrln Hortsc. ( 3 A  MarwingIz Road) : The main 
building i n  Kapurthala House. and a few out houses have been allotted to . 



the Government of Punjab. The Punjab Government has requcsted for dc- 
requisitioning of this building in their favour but since a court case is pend- 
ing regarding the title of the property, the buildingt1 hasL been f o d y  
allotted to tha Punjab Government pending a decision by the, Caurt. Tn 
view of this, rcnt is also recoverable from them. 

A few out houses arc, howevcr, in the occupation of Dcwan Jarrnani I h s  
whe  was allotted this accommodation on licence basis since he was in 
occupation of the main building when it was requisitioned. He has been 
allowed to'wntinue in the samc on the advice of the Ministry of Law and 
the Ministry of Homc Affairs. As the ownership of the premises is under 
dispute, de-requisitioning is, therefore, not possible till a decision 1s given 
6y the court. 

Recommendations 
The Committee regret to observe that the delay in raising the demand 

in this case does not speak wcll about thc working of Land & Development 
Office. According to the Ministry's own admission the delay was due to 
defect in the system and was indefensible. The Cornmittec hope that with 
the reorganisation of this officc which was under way such case5 nould not 
recur. 

The Committee desire that the question of rccovcry of rent for addi- 
tional construction should be finalised carly and the Comniittcc d o m e d  
about the recovery so made. 

[SI. No. 27 of Appendix Vi (Paras 2.28 & 2.29 of 63rd Rcport 
(Third Lok Sabha)]. 

Action taken 
The matter is under consideration in consultation with the Ministry of 

Law, and the Public Accounts Commitke will be i n f o r d  duly. 

Recommendations 
The Committcr regret to observe that the delay in raising the derqapd 

in this case docs not speak wcll about the working of Land & Development 
Office. According to the Ministry's own admission the delay was due to 
defect in the system and was indefensible. The Committee hope that with 
the reorganisation of this officc which was under way such case$ would not 
recur. 

The Committee desire that the question of recovery of rcnt for additional 
construction should be finaliwd early and the Committee informed about 
the recovery so made. 

[Sl. No. 27 of Appendix VI (Paras 2.28 and 2.29) of 63rd Report 
(Third Lok Sabha)]. 

Action taken 
In view of the recommendations contained in para 1 above, this Ministry 

is cmsidering ways and means to avoid recurrence of such delays in future. 
As regards para 2, it may bc stated that the Icssee of premises No. 15 

Auranpxb Road made some additional constructions. These were (i) 
additional construction in the main building including basement, and ( i i )  
additional construction in the servants' quarters. 



The Publid Account, Committee i; already aware of the fact that the 
Icssec: was asked to pay additional ground rent for these constructions in 
Scotember 1963. Thc Committec had. remarked that the question of reco- 
very of rent for additional constructions should .be finalised early and the 
Commitkc informed about thc' rccpvcry so madc. 

The lessee declined to rnakc'the payment and thereafter the matter wig 
again referred to the Law Ministry for advice. That Ministry has reite- 
rated (July, 1967) that the Land and Development Oflker has approved 
o f  the plan? for thc additional constructions w i t h o ~ ~  makink any stipulation 
that addlhonal ground rent would have to bc paid. In these circumstances 
the advice of thc Law Minktry was that the claim of the Government for 
additional ground rent is not legally enforceable. Therefore this claim has 
t o  be dmppcd. T b e  fact thnt additional ground rent for comtruction of 
the basement ha\ been paid i< known to the Public Accounts Committee. 

Audit Observations 
In this caw, Gwernment had taken a decision on 17th July, 1958 that 

consent for additional cnnstri~ction should be given to the lessec, subject to 
recovery of additional ground rent, and that the Land and Development 
Officer should obtain from the lcswe necessary agreement to pav the addi- 
tional charges when demanded. According to the Department "in order 
to acu>mmodate the lessee so thnt he could get his plan sanctioned in 18th 
July, 1958, a special meeting was held in the Chicf Commissioner's room 
with Finance. etc. on 17th Julv, 1958 and telephonic instructions we-? 
received from thi. then Dcputy Sccrctnry, Ministry of Financt: that :- 

"\Ve may mnicdiatel! get the cheque from. . . . . . . .for the addi- 
t:,mal ground rent on account of additional construction and keep 
th:: same pending in the office till such time the agreement in the 
Fropcr form is drawn up and executed by the lessee. Since the 
,pr;ms.; of execution of the aFreement i.; bound to take appreciable 
~ L T J . ~  i t  i \  ilot Jesirable to hold thc plan\ t i l l  thcse formalities are 
w.':r . 

Pursumt to t h ~ i ,  thc cheque lor Kh. 3.360 for additional ground rent 
was re~ce~vzd from the lessee on 18th July 1958. The Land & Development 
(&er fonvardd the plan on the same day to the N.D.M.C.. which 
approvd it on that day itself. At this stagc, no formal offer of the terms 
regarding ~ddit iond c h w c s  to bc Icvicd was ma& to the lessee nor accept- 
ant5 of thc s a m  obtained. The ch:que for Rs. 3.360 too was not encashed 
and kame time-hamd. Another cheque for Rs. 3.360 given bv the lesse: 
in April, 1959, in lieu of the lapsed cheque was. similarly. not encashed 
and it became time-barred. 

2. Later, in September. 1963, the lessee was called upon to pay iddi- 
tional ground rent but he disputed the claim. At this sta_~e, in 1964, when 
the case was processed, the above facts regarding the lessee having, at one 
stage, scnt a cheque in payment of additional ground rent. which subse- 
quently k a m e  time-barrcd, were reported to be "not on the me". Accord- 
ing to a legal opinion (September, 1967). unless there is a formal agreement 
complying with the requirement of Article 299 of the Coqtitution of India, 
there can be no valid contract and the Government cannot enforce it. It 
has thewfore been held by the Ministry of Law that it is not open to  



Government 'to establish a commitment on the bas5s of circumstantial 
evidence, e.g., tendering of a cheque in payment of dues, etc. 

3. It has been explained by ,the Laid and Development 086cer that 
these omissions, viz., the failure to issue formal terms and to obtain accept- 
ance from the lessee were done primarily to accommodate the ~Iessee to 
enable him to get the plan sanctioned on the same day from the N.D.M.C. 
According to him "in this case the lessee who was accommodated, in good 
faith, by the C.C. and the then Land and Development Of3icer, has kt down 
the Government.and is acting in a manner which is embarrassing to Govern- 
ment". 

The various lapses pointed out above have resulted in a lo&\ of 
Rs. 46,719 up to March, 1968 with a further recurring loss a t  Rs. 4,877 
per annum. I -  

ski./- 
A c c o u ~ s  Ofic'r- 

Cotnmrrce. W o r k  & Miscellmtews, 
New DeUu'. 

Further Information 
S. No. 27 : 

(i) Please intimate whether the Ministry has taken any remedial measure 
to prevent recurrence of delays in raising demands. 

(ii) The Audit observations bring out the various l a w s  which resulted 
in loss of revenue to Government. Please furnish a comprehensive note 
giving the chronological history of the case and also stating whether i n  
view of the audit observations responsibility of Departmental o f fu r s  has 
been fixed for not raising in time demand of rent for additional construction 
and other lapses. 

Regarding (i) abavr : The question as to how best the Land and 
Development Oflice should be re-organised so as to prevent recurrence of 
delays in raising demands, has been under consideration. And q t p  were 
taken in the year 1965, to reorganise and streamline the working of t h i ~  
office by introducing improved practices. Tt is hoped that this niI? have the 
desired result. 

Regarding (ii) ubove : A comprehensive note giving the chronological 
history of the case is given in the appendices 1 and 11. The question of 
realising charges for additional construction was again discussed with the 
Joint Secretary and Legal Adviser of the Ministry of Law and their opinion 
still was that no action could be taken to recover additional charges. 

As regards fixing of responsibility of departmental officers for not rais- 
ing thc demand of rent in time, it may be stated that there was no fault 
of any individual in the matter and therefore the question of fixing respon- 
sibility on any particular officer docs not arise. 



APPENDLX 1 
NOIT 

SUBJECT:-1 ~ - A I I I ~ I S : E ~  Road, New Delhi-Recovery oj uddirional ground 
rent on nrcortnt of additional construction. 

A plot measurin_c about 2.684 acres, with a building constructed thcreon, 
was originally leased out to S. Tehal Singh from whom the pmperty was 
purchased by S. Basakha Singh. The latter gifted thc property in 1953 
in favour of his minor sons and the necessary mutation was carried out. 
In 1957, the property was sold to Mr. Mohan Singh, 1vif.e of Bhai Mohan 
Singb. 

Additional ground rent was payable on akcount of the additional wn- 
structions detailed blow :- 

(i) Remodelling the main building, plans for which were sanctioned 
by the New Delhi Municipal Committee vide their Resolution 
No. 99, dated 18th July 1958; and 

(ii) Servant\' quarten, plans for which were sanctioned bj  the 
New Dclhi Municipal Committee vide their Resol~~tion No. 70 
dated 1 lth April 1959. 

The plans in rcqxct of ( i)  above were submitted by the lessee on the 
37th April 1958. Thew plans envisaged dismantiling of the old building 
and fresh construction in its place, involving more floor coverage and also 
a basement. These plan5 were forwarded by the N.D.M.C. to the Land 
and Development Officer on the 19th April 1958. The plans were returned 
by the L. & D.O. to the N.D.M.C. on the 4th June 1958, with the following 
conditions :- 

(a) the main building shall be used by the lessee himself for his 
own bona fide use and the servants quarters will be used by 
the bonn W e  servants of the lessee as one residence only; 

(b) the basement should be used for air-conditioning plant and the 
lessee shall pay additional charges for which an undertaking 
has been rece~ved. 

The plans were passed by the local body on the 18th July 1958 and 
&e lessec was informed by the locril body that the plans duly sanctioned 
were being returned through the L. & D.O. and that the sanction of the 
Lessor (C.C. Delhi) under the Agreement for Lease should be obtained 
before starting the construction. The plans, duly sanctioned by the local 
body, were sent to the L. & D.O. on the same day i.e., the 18th Julv 1958. 
The letter forwarding thc plans to the Icssce is, however, not available in 
the Land and Dcvclopment Office. 

There is an undertnAin9 on R.. 2 stamp paper from the lessee, dated 
the 3rd June 1958 hinding hcreself to pay whatever additional charges were 
levied for the con\truction of basement. No such undertaking in writing 
had been obtained for the other additional construction envisaged under 
N.D.M.C.'s Resolution No. 99 dated 18-7-1958, though the lessee had 
agreed orally to pay the additional charges. The lessee had also seat a 
cheque for Rs. 3,360 towards the additional ground rent payable in this 
regard. This cheque could not, however, be encashed for want of e m u -  
lion of the Agnxment in the proper form. In the meantime, the cheque 



became time-barred and hcncc rcturned to the Jcisee, A11 10th February 
1959, with the remark 'cheque is,rcturned unaccepted and thc payment 
should be made only when demanded'. The Lessee sent another cheque for 
the same sum by a messenger on the 2nd April 1959. This chcquc again 
became time-barred. 

" 
As regards additional 'construction meniibncd at (ii) above, 4hc plans 

envisaged'domolition of 5 godowns and one servants' quarter with kitchen 
already existing and construction of 4 scrvants' quartcrs on the ground 
floor and 6 servant quarters on the first floor bringing the total number of 
servant quarters to 22 as against 13 already existing. The number of 22 
servant quartcrs. was considered to bc on thc high s d c  and the plans were 
returned by*thc L. & D.O. td the N.D.M.C. on the 13th August 1958, with 
the following remarks- 

"That the proposal is not acccptablc under thc ]case and rcviscd 
plan bc submitted wherein thc numbcr of servrlnt quarters to  be 
reconstructed should not be more than 13 in all cvcn after the 
demolishing of thc existing one. REJECTED". 

The lessec represented against thc decision of the I,. k D.O. and the 
Chief Commissioner, Dclhi, as Lessor, ultimately agrced on 3rd November 
1958, to allow construction of 22 servant qurlrtm. as a special case. There- 
uppn, thc L. & D.O. recommcndcd thc plan\ endorsing thcreon his 'No 
objection'. 

The plans werc passcd by the N.D.M.C. on the 5th Vcccmbcr 1958, 
vide their Resolution No. 75 and the plans were rctusnccl to the L. 61 D.O., 
for the lessee being informcd. Bcforc the L. 8 D.O. could tabc an) action 
on these plans, thc lessce submitted rcvisetl plans uliich \vcre forsarded 
to the L. 6r D.O. on 6th January 1959 and the I,. & D.O. rc turnd  these 
plans to thc local body on 17th Januarq 1059. wit11 the remarlis 'No 
objection'. These plans were passcd b) the local body vitlc their Rcwlu- 
tion No. 82 nnd rcturncd to the L. Sr D.O. on 33rd January, 1953. .Tlic 
sanctioncd plans werc forwarded to the lesscc by the L. 6r D.O. on 1st 
May 1959. subject to cornpiiancc by tlic Ics.;cc with certain cwdition:, which 
did not include any stipulation for payment of aclditional charges by the 
lessee for additional construction. These plans were also not acted upon 
by the lessee who had already submitted further rcviscd plans on the 1 lth 
March 1959. These plans werc fnrwrdcd to the L. & D.O. by the Local 
Body on the 13th March 1959 and wcrc returned by  him on the 6th March 
1959, with an endorsement 'No objection'. Thcsc plans were sanctioncd 
by the N.D.M.C. vide thcir Resolution No. 70. dated 11th April 1959. 
These plans were returned to the L. & D.O. the 4atnc day. The L. & D.O. 
forwarded on the plans to the lessee on the 9th July 1959. duly approved 
under the lease subject to compliance by the lcsscc of certain conditions 
which did not include any stipulation for payment of additional ground rcnt 
for additional construction. It was in accordance with these plans that 
constrbction was completed by thc lessee. 

Meanwhile in 1959. the lessee divided her pro.pcrty in four parts and 
gifted 3 parts-one each to her three sons-and retained the 4th part for 
herself and approached the L. & D.O. for mutation. 

The lessee was informed on 4th Septernbcr 1963, to  exccutc a supple- 
mental lease deed'agrecing to pay additional ground rcnt in respect of the 



building constru&n 'under the plans passed undcr N.D.M.C. Resolution 
No. 49, dated 18-7-1958 (a) Ks. 3.2.33.76P per anntim with effect from 
18-7-1958 and in rcspcct of construction of 22 servant quarters sanctioned 
under N.D.M.C'. Resolution No. 70, dated 11-4-1954 (q Rs. 1705.23P per 
mnum in perpetuity with eflcct from 11-4-1959. Thc lessee contasted 
the right of thc LCsxor to l e y  thc additional ground rcnt on the followiug 
gtounds ? 

( i )  while recommending thc plan$ to N.D.?T.C. tF\c L. X D 0. had 
mndc no 5tipulation for Icv  of addition'il ground rcnt except 
in ri*lation to the hawmcnt; 

(ii) t h c r ~  Ma, no pr-ovihn in the lcmc dc& I'or chargiug adilitio~ial 
ground rent for additional con\truction, and 

(iii) prior to I M X .  con\tnrction on thc plot h;ld hecn ;11ln\vcd with- 
out akiny tor xiditional g~ound rent. 

B~ltwccn .4pril 195'9 and S~ptcmbcr 1963. the dctailh with regard to the 
terms and conditions for pcrmisxion for sub-division of the premises, calcu- 
lation of additional ground rcn: rccovcrablc, and clarilication of othcr po in l  
wcri going on. The position with regard to thcse points is indicated in 
Appendix 11. 

The Ministn of' Law had k e n  co~~sultcd rnorc than on- and their 
cons~\tent advice w a s  that thc Lxssor could recover acldition;ik pn>und rent 
in respcct of the bascmcnt onlv and that the lcssec \ \as  not bound to pay 
additicvial ground rent for ~ h c  othcr construction. 

:I: ~ i c w  of the Itgal advice. it was decicld, in cons~r l t&m u.ith the 
Minlktr! of Finantx ( D S D ) ,  to c.\ccutc a suppltmcnt;~! Ic:ihc dccd for reco- 
vcr) ,'t addition.11 grcund rcnt fot- thc baicment on11 and dsu mutation of 
the ;-rcmixci i n  thc name o f  the tllrcc donecs. Thc tcrtn~, drawn up in 
cow .:Itation with thc Ministrich o f  L;!w and Fina~icc ( DSD), \\.ere commu- 
nicatcd to the lessee on 9th March 1965. Aftcr compliance with the terms 
by thc lessee. a supplenicntary lcasc deed \vas prcparcd and sent to  the 
Izssc.: on 30th Zpril 1965 for esccutioti. The l c w c  rctLtrncd thc deed 
clul) ~ \ ~ z r l t c d  c m  3rd ill% 1065 which wwc got registered by them and 
thc .':ict intimated to the L. 6: D.O. on 3 r d  July 1965. 

CI)IRONOL.OGICAL. SUMMARY OF 1.5--4URANGZEB ROAD, 
NEW DELHI. 

Appendix 11' 
1 7 3 - : ~ ) 5 S .  Plans for re-mvciclling o l  building submitted to thc Nc\v Dclhi 

Municipal Committee 
10-3-q08 .  PI:in\ rcccived by thc I.;ind & Dcvcloprncnt Oflice for scrutiny. 
3-6-1958. ( i )  L. & D.O. ordered that baxmcnt lx al lowd on payment 

of Additional ground rent. 
(ii) Lessee furnished an unkrtaliing to pay additional ground 

rent for the construction of basement. 
4-6-1058. Ahqtrxt of remarks sent to the NN Dclhi, Muncipal Coal- 

mittcc. 



(i)  Main building to be used by the :essee himsclf and ser- 
rants' quarters for the bonrr ( I ~ P  servants. 

(ii) Additional ground rent for basement will be payable. 
15-7-1958. Plans for 22 servants' quart&s suhrnitted to the N.D.M.C. 
17-7-1958. Decision of the hilinistry of Firiznce to reccmr the dditional 

charge\ or obtain from the lessec ncccssary affid:~vit agming to 
pay-Agreement to be drawn by Government Pleader. 

18-7-1958. Instructions to get the cheque from Bhai Mohan Singh for ~dd i -  
tional ground rent on account of the additional construction 
and keep it pending in the office till such time as the agreement 
in the proper form was drawn up and executed by the Icrwe. 
Cheque for Rs. 3,360 sent. t t 

(The above two facts will qhow that Bhai Mohan Singh xccpted 
the decision). 

13-8-1958. Abstract of remarks sent to the N.D.M.C. in respect of 22- 
servants' quarters-Recommending rejection. 

14-8-1968. Note of L. & D.O. to Chief Commissioner-wherein he quoted 
case of 28-Prithviraj Road and 6- Golf Lings where tlic les*c 
did not pay additional pound rent after raising construction. 

3-1 1-1958. Chief Commissioner accepted 22 servants' quartcrs to be built 
in the premises as a special case. 

1-12-1958. Revised abstract of remarks sent to the N.D.M.C. nith No 
Objection. 

5-12-1958. Plans sanctioned by the N.D.M.C. vide Resolution Kc*. 75, 
dated 5-12-1958. 

7-1-1959. Revised plans. 
17-1-1959. Abstract of remarks sent to the N.D.M.C. (No objection). 
23-1-1959. Plans sanctioned by the N.D.M.C. Resolution No. 82, dated 

17-1-1959. 
10-2-1959. Cheque returned to the lessee in the absence of due verification 

of the breaches if any. 
11-3-1959. Revised plan\ submitted to the N.D.M.C. 
13-3-1959. Plans received by Land & Development Office for scrutmy. 
641959.  (The lewc sent again another cheque for Rs. 3,360 which be- 

come time-barred as cxsct calculation could not be made in  
time). 

64-1959. Returncd to N.D.M.C.-No objection. 
11-4-1959. Plans sanctioned by the NDMC (under Resolution No. 50). 

1-5-1959. Plans sanctioned under lease which were sanctioned by the 
NDMC vide Resolution No. 82, dated 17-1-1959 for stsvrmts' 
quarters. 

9-7-1959. Plans sanctioned by the L. & D.O. under lease which were sanc- 
tioned by the NDMC vide Resolution No. 70, dated 11-4-1959. 

5-8-1959. Letter from lessee regarding gifts to 3 children. 



35-2-1960.,Raquest f& report regarding completion certificate, received 
from the N.D.M.C. 

25:7-1960. Completion certificate.issu~d .by the NDMC in respect of plans 
sanctioned vide Resolution No. 75, dated 5-1 2-1958 Q not' for 

, plans sanctioned 'vide .Resolution No. 99 and 70). , 
1960. Receipt of 3 gifts dkeds in favour of 3 sons. 

1 

1960. Additional ground rent for main building. worked out at 
Rs. 2,688 p a .  and for servants' quarters as Rs. 2,729 p.a. 

- '60. Mutation in favour of the donees'approved by Finnnce F Chief 
Commission&. 

6-12-1960. Proportionate ground rent for four portions wlculatec!. 
7-3-1 961. Revision of Ground Rent fell due on January, 1947 : C,i\e filcd 

in Collectors' Court. Lessee did not agree with our claim. It 
was anticipated that we will have to tvithdrriw the G~~ from 
Collectors' Court, mutation was with-held till the decision of 
the Court regarding revision of ground rent (which had been 
approved by the Ministry ot Finance and Chiei Cornnw;sioner). 

0-3-1961. Terms of additional ground rcnt drawn and sent to thc 'tiinistry 
of Financc. 

25-8-1961. Terns sent to the Finance for appri>val. 
3- 1 1-1 961. Terms approved by Finance/Chief Commissioner 5ubject to 
9-1 1-1 961. c ldca t ion  and consultation with the Government pleader if 

undertaking by the minors to the effect that they will abide by 
the final decision regarding the revision of ground rent can bc 
accepted. 

14-2-1962. Mutation to be with-held pending revision of p u n d  rent. 
1-3-1962. Mutation refcrrcd to the Ministry of Works & Housing. 

18-9-1962. Ministry of W. & H. requested to permit withdrawal (4 revisnm 
of ground rent cases pending before C h i  Co!!ector -o that the 
breaches ctc. could be regularised. 

18-9-1962. Action on L. 6i D.O.'s reference was kept pending for decision 
to on adoption of policy regarding sub-diviqion of plots. After 

4-9-1963. decision was taken thereon, n reference was mad:: to thc 
Ministry of Law on 4-9-1963. The advice was received from 
the Ministry of Law on 2-11-1963 and communicated to L. 6: 
D.O. on 8-1 1-1963. 

9-9-1963. Lcssee informed to execute a Supplcmentary Lease apeking to 
pay the additional ground rcnt in respect of building constructed 
in accordance with plans passed by the N.D.M.C. vide Resolu- 
tion No. 99 of 18-7-1959, @ Rs. 3,233.76 P.A. in perpetuity 
w.e.'f. 18-7-1959 and in respect of constructinn of 23 qervants' 
quarters @ Rs. 1,705.23 P.A. from 1 1-4-1959. 

3- 10-1 963. Lessee challenged our right to recover addhonal ground rent. 
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Mote scnt to the Ministry of Law for advice. 
Advice of Ministry of Law. 
Ministry of Finance (DSD) for concurrence for processing on 
the basis of advicc of Ministry of Law. 
Returned by Finance Sor clnrification. 
Case scnt to Fin;~ncc with clarification 
<'oncurrencc of I-'in:lncc-~c\pon\ihilrt\ For 104, to bc fixed- 
caw \en1 to the Miniqtry o f  W. & ti. 
hlinistr! of W. k H. scnt the tile to L. & D.O. 

'Term.; communicated to thc lessec for scheme No. 20, dated 
194-1958 sanctioned by the NDMC vide Resolution No. 99, 
dated 1 8-7- 1958. Additional ground rent for basement recovered 
@ Rs. 62 P.A. in perpetuity. 
After compliance of the terms bq the Icssce, Supplemcntary 
Lcase prepared and scnt tu lessec for execution. 
Lc\\ec rctur ncd the ciceds duly exccutcd. 
Deed\ sent to the lessee for registraton. 
Intimation from the lcssec that thc dccds have been registered. 
Kote prepared by L. & D.O. with 1'uIl facts of the casc to the 
Ministry of U'. 8: H. 
Advicc of Ministry of I.:lu. 
Thc case was discussctl with Law Ministry (with Joint Secy. 
and L.cgal Adviser) and they do  not find any cause to re- 
cnnsidcr their earlier opinion. 

Recommendation 

The Conmittec consider this to be a bad case. The firm has been a habitual 
defxulter in accounting for the paper and materials supplied by Govern- 
ment in connection with binding contritcts, which amounts to temporary mis- 
appropriation of thesc materials. They are surprised why after a physical 
check up of the materials conducted in March, 1957 and before signing tbe 
original hypothecation deed in August, 1959, no action was taken to 
ascertain the position in regard to the materials supplied against the other 
contract>. What is more, after the loss of materials in tbe second case 
came to notice in November, 1959, the firm's request to reduce the monthly 
instahcnt payable by them from Rs. 10,000 to Rs. 5,000 was accepted. 
The Committee find no justification for this concession. The Committee 
fecl concxmed to note that firm has failed to comply with the terms of both 
the original and supplementary deeds, and a balance of Rs. 193,860 is still 
outstanding from them. The Committee desire that appropriate action 
should be taken to safeguard Government interest in this and some action 
should also bc takm against the firm for various defaults. 
IS. No. 37 (Para 2.70) of Appendix VI to 63rd Repah--1966-671. 



The Committee also suggest that gaining experience from this case the 
Department should take necessary remedial measures with regard to  periodi- 
cal inspection of materials in the case of other firms to whom "Such wn- 
tracts are given,. 

[SI. No. 3'8 (Para 2.71) of Appendix VI to 63rd Report-1966-671. 

Action taken . 
A lapbe occurred in sign& the hypothecation deed on ~ u j p s t ' 2 1 ,  1959 

for the rccovcry of outstand~ng dues from Robin Press without ascertaining 
if there were ducs outstanding against the firm  lo^ other tontracts. This 
was due to the defective procedure which wa? being followed in the past. 
Strict instructions have sincc been irsued to ensure pro$cr coordination 
between the various units of the P. & S. Department, in this regard. A copy 
of the in\tructions ic cnclosed. 

2. It was necessary to reduce the monthly instalment from Rs. 10,000 
to Rs. 5,000 as bills amounting to Rs. 13.672.84 paisc only could bc 
carmarked for adjustment against thc rccovcry of five instalments amount- 
ing to Rs. 50,000 and furthcr bills wcrc not being submitted by the firm, 
pcrhaps, dclibcrately, to cscapc deductions. In ordcr to cnhure full reco- 
very, it was felt that the insurance coverag o f  the firm in question be 
raised from Rs. 25,000 to Rs. 50,000 which in turn would enable the firm 
to  be given sufficient work so that recovery at thc rate of 50% of the value 
of the bills submitted by thc firm or a minimum of Rs. 5,000 could be 
effccted cvcry month. Thc orders were issucd by the Ministry in consulta- 
tion with Law Ministry. Thc ducs outstanding as on January 31. 1967 
were Rs. 1.62.838.04 against a hypotl~ecation valucd at Rs. 3,53,286.65. 
The Chief Controller of Printing and Stationery asked the Assistant Con- 
troller. Outside Printing. Calcutta to make a demand for the recovery of 
the remaining amount in consultation with the Ministry of Law, Branch 
Secretariat, Calcutta. A fontial notice was issued to the firm in consnlta- 
tim with the Ministry of Law (Branch Secretariat). Calcutta for the 
recovery of the sum of Rs. 77,947.45 which ivas outstanding for rccovery 
as on 30th April, 1967. Reminders wcrc also issued to the firm on 29th 
September, 1967 and 29th Novernbcr. 1967. No payment was, however, 
made by tllc firm up to 27th Decembcr, 1967, on which date the case was 
again referrcd to the Ministry of Law, enquiring about the next course of 
action to be. taken agrlinst the firm. As advised by the Ministry of Law, 
a further dcmand for Rs. 52,131.33 paise. covcrinff the period from May. 
1967 to March, 1968. was placed on thc firm. Tt has sincc been decided 
to foreclmc the mortgage and furthcr necessary action is k i n g  taken in 
consultation with the Ministry of Law. 

3. Periodical inspection to verifv phycical stock of Government paper 
and materials held by printer\ and the p r o p w  of the job? lying nith tI~cm 
are being rcgularlv made. A system of maintninin~ accounts showing the 
i,qs;sue of paper and materials to thc contracting firms is in force. A state- 
ment on this account is sent to the contractinr firm? and their confinn'ation 
is obtained. All risk inwrance covcmgc i q  hcinr insisted upon from the 
contractors. In addition to this. bank pnrantcc is incistcd upon in tjlc 
cast of all P. 6r T. triennial contracts from 1958-61 onwards. 



OFFICE OF THE * ,  
CHIEF CONTROLLER O F  PRINTING AND STATIONERY 

N& Delhi. dated the 12th Augvst, 1968. 

S U B J E C ~  :-~ecoverj  of outstanding Govmvnent dues from coniroctittg 
firv. 

In a case of 1959-60, one of the offices at Calcutta under this Depart- 
ment, while calculating the outstanding dues from a private printer before 
entering into an arrangement with the firm for the re-payment of dues, did 
not consult the other sister organisations who had also certain claims against 
the same firm on account of paper and materials recoverable from them. 
Cx)nsequently, it has hecome difficult for Government to recover the dues 
from them. 

2. Heads of Presses & Branches should ensure that the following pro- 
cedure which is already prescribed, is strictly followed by all concerned in 
their cwgmisations :- 

t i )  Regular maintenance of accounts showing the issue of paper 
and material to the contracting firms; 

c i i )  Periodical inspection to verify physical stock of Government 
paper and material already held by printers and progress of 
the jobs- lying with them; 

t iii) Rcp la r  preparation of statement of paper and material heid 
by contracting firms, supply of copies to the firms and obtaining 
their confirmation; 

t i t . )  A11 risk insurance coverage for p a p  and materid5 to be 
insisted upon from the contractors. 

( \ )  whenever there is a reason to believe that there may be a- 
culty in rcali4ng dues from a particular firm, the contrading 
officer shall inform the other sktcr offices/presses and the Hqn 
Office at Delhi so that they will also take simultaneous action 
for recovery of the dues from any w e t s  of the firm lying with 
them. They will also see that no further contracts are awarded 
to such firm\. 

Ftr:<ipt of this Mcmornndum may plcaw he acknowlcdgcd. 

Controller nl Administration. 
To 

Heads of all the Government of India 
Presses & Branches (by name) including 
thc Assistant Controller (O.P.) Organiwtion, 
Calcutta. 



Copy for information and guidance to the :- 
1. OP Section. ,, 
2. P&S Section.> 
3. EJtt . ' Section. 
4. P.A. to C.P. 
3. D.C. (P). 

6. D. C. (Bills). 
7. ,  D.C.A. (111). 

Hdqri. Office. 

Further Information 
S1. N I .  38 Please furnish a note indicating the progress made in evaluating 

thc work done by the Government .Presses with particular refer- 
cncc to the studies initiated by the National Productiiity Council. 

Sl. N ,. 35 Please furnish a note indicating the progress made in the pro- 
ductivity survey to bc conducted by the National Productivity 
Council. 

[SI. ho. 28 and 35 (Paxas 2.33 and 2.60) of Appendix VI to 63rd Report- 
1966-671. 

Thc National Productivity Council required 31 week to complete their 
study. They commenced their study on the 16th September, 1968. So far 
they have furnished one progress report, a copy of which is attached 
(Annerure 1). 
S. Nos. 30 & 31 Please furnish the following information :- 

(i) Progress ma& in implementing the pilot scheme for costing 
which was introduced in October, 1958. 

(ii) whether the Cost Study Team which was appointed in February, 
1968 and which was to report within a period of 8 months 
has submitted its report. If so, please furnish a copy thereof 
with a note showing action taken thereon. 

[SI. Nos. 30 & 31 (Paras 2.46 & 2.48) of Appendix VI to 63rd Report- 
1966-673. 

T'hc Cost Study Team have not yet been able to submit their report. 
The term of the Study Team has been extended up to the 31st March, 1969. 
The!. will also study thc statistics covering a period of one year collected 
on the basis of Job Costing Scheme introduced in New Delhi Press for 
cvalcation and assessment of the utility or otherwise of the Scheme. 
SL. h ~ t .  34 Please intimate whether Government have finalised disciplinary 

action against the official who was found after an S.P.E. enquiry 
to be responsible for qhortagc of mono metal. 

IS:. No. 34 (Para 2.57) of Appendix VT to 63rd Report, 1966-671. 

,111~ Inquiry Officer has since submitted hi5 report which is under 
cxarinution. 
Sl. Nca. 37 & 38 Please furnish the folloiwng information :- 

( i )  Copies of legal opinion obtained in this case. 
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(ii) thc latest position of recovcry of dues. 
[SI. Nos. 37 '& 38 (Paras 2.70 & 2.7 1 ) of Append? VI 

3966-671. 

( i )  Subsequent to the discussions of the P.A.C. a ( 

fo 63rd Report- 
, 

decision was taken 
to ~6reclose to hypothecation deed and to take stcps towards the rcalisa- 
tion of the dues from the firm. A copy of the latest legal opinion obtained 
in this casc is attached. 

(ii) The latest position of recovcries' ctc. from M/s. Robin Press, 
Calcutta, as on ' 3 1-1 0-1  968 is givcn below : 

(3) Amount ,approprintcd against principal afld latercst upto October, 
1968. . . . :  . . . . . . . .  . . . . . .  2,20,244.46 

(b) Amount still outstondini for recovcry from the firm at the end of 
October, 1968 :- 

(i) Principal . . . . . . . . . . . . . . . .  3,10,?7090 
(ii) Intercst . . . . . . . . . . . . . . . . 7,748.51 --- 

3.18.019.41 --- - 

On account of thc d u s  in respsct of Govt. of  India Press, Temple 
Strcet, Calcutta. (Residual of the amount of Rs. 17,141 .92 after 

. . . . . .  adjusting sccuritics and bills) . . . . . . 4,451.88 

Total amount still to be recovered. . .  . . 

{c) Amount available for adjustment. 

Rs. 
(i) Amount of bills lying unpassed upto October, 1968 . . . .  22,094.90 
(ii) An~ount of admitted bills Iying in Cash Section for suhmission 

to P. & A.O. Calcutta upto October, 1968. . . . . . .  035 -60 

(iii) intcrest accrued on security dcposits upto October, 1968 . . 2925 - 
(iv) Amount of admitted bills sent to the Pay & Accounts Oficer. 

Calcutta for adjustment against the Government clues upto 
October. 1968. . . . .  . . . . . . . . . . 2,710 a30 

. . . . . .  (v) Security deposits . . . . . . . . 22,700.00 

In  the reply given carlier to the P.A.C. the dues outstanding as on 
January, 31, 1967 a~ainst a hypothecation valued at Rs. 3,53,286.65 werc 
shown as Rs. 1,62,838.04 (should be Rs. 1,62,838.01). Interest at the 
rate of 6% per nnnum on the amount duel from the first i q  chareeablc as pci- 
the terms of the hvpathecation deed. When the position recardine: out- 
standings was reported last, the interest had not been calculated. Larger 
part of the amount of Rs. 2,20,244.46 recovered up to October, 1968 has 
been adjusted against the interest due. This would explain why the principal 
amount due from the firm has not appreciably come down. 



1/7052 1 
NATIONAL PRODUCTIVLTY COUNCIL 

38. GOLF LINKS, NEW DELHT-3 
PRODUCTIVITY STUDIES 

in ' ' 

GOVERNMENT. OF INDIA PRESS 
FARIDABAD 

Thc NPC team and the nominees of the Office of the Chief Controller 
of Printing and Stationery commenced the project in the Government of 
India Prc~s ,  Faridabad, from September 16. 1968. The first two weeks 
were spent in understanding and recording the processes, procedures and 
methods o i  working, a5 well as the collection d data pertaining to produc- 
lion, labour strength, fixed capital and expenditure for the years 1965-66 
and 1966-67. Efforts arc being madc to collect similar data for the year 
1967-68. 

2. The remaining part of thc month was devoted to collection of prcli- 
minary data in rcgard to thc : 

( a )  utilisation and time distribution on various activities of the lino 
and mono operators as well as the compositors; 

( b )  number of mistakes occurrcd at the lino and mono operations. 
left undetected by the proof reading branch and left uncor- 
rected by the compositors; 

(c) addition, deletions and alterations made by the authors; 
(d)  method of transportation and storage of galleys as well as 

thc time spent by the compositors in locating the galleys. 

3. Arising from the analysis of the above data, which has provided 
better understa~~ding of the processes and procedures and problems con- 
nected thereto, the team members have agrccd to break themselves into two 
groups. One group will make a study of capacity, methods and procedures, 
production norms and quality checks in the Case Room and the other group 
will study the same arcas in the Machine Room and Bindery Section. I t  
is expected to complete these studies latest by the end of January, 1969. 
During the remaining two months the team will investigate the procedures 
of production planning and control, inventow control, and evolving final 
production norms for the incentive scheme. 

4. It is heartening to place on record that the team members have been 
receiving full cooperation from all levels in the Faridabad Press. 

5. In order that the team is in a position to report sizeable progress, 
it is proposed to send the next progress report by the end of November, 
1968. 

Sd./- 
NEW DELIII; 
Date : October 18. 196s. 
L281 SS.59 



GOVERNMENT OF INDIA 
I 

OFFICE OF THE ,' 
CHEF CONTROLLER OF PRMTING & STAT~ONERY 

M/s. Robin Press one of the furns who have been doing the work of 
thk Department, executed hypothecated 'deed as guarantee for the Govern- 
ment paper and materials entrusted to it. I t  has since been decided to fore- 
close the mortgage deed. A doubt has been riised by the Sccretaq, Ministry 
of Works, Housing and Supply whether in this particular case it is possible 
for Government to take possession of the property and auction it instead 
of going to the Court and getting an official receiver appointed for this 
purpose. The .  facts of the case are as under :- 

(a ) ,  A lot of ~ovemment  paper and materials were supplied to this 
firm for executing Government jobs. But these materials 
remained unaccounted in so far as the jobs were not executed, 
nor did the firm return the materials. It  was assessed that 
the firm owed about Rs. 4,00,000 (worth of materials) to 
Government. In November, 1957 a physical check up was 
made which revealed that the materials were not in possession 
of the firm. Thereafter it was decided that the machinery etc., 
be hypothecated to Government. The worth of machinery etc. 
was assessed at Rs. 1,00,000 by the then Controller of Printing. 
However, the valuation of the hypothecation was for 
Rs. 3,50,828. It  was also agreed that the iirm would pay in 
instalments of Rs. 10,000 in cash or by adjustment through 
bills every month. 

(b) Subsequent scrutiny revealed that the firm owed a sum d 
Rs. 16,13 1.49 P to the Government of India Stationery Office, 
Calcutta, also. In the meantime, the firm also approached 
Gwt. for reduction in their monthly instalments. A second 
hypothecation deed was also executed with the understanding 
that the fim would pay Rs. 5,000 per month or  fifty per cent 
of the bills for the jobs executed by this firm, whichever will 
be higher. Another factor that came to light subsequently 
was that thc Forms Press, Calcutta, also was to receive 
Rs. 17,141.92 P from the same firm. The matter is still under 
consideration and no decision has been taken for any third 
hypothecation so far. 

(c)  Evcr since then ofice of the Assistant Controller (OP) Calcutta 
has been awarding jobs to this firm on tender basis and were 
recovering part of the Government dues. But it was found 
that the firm was not honouring its own commitment. The firm 
was bound inter-alia to one commitment, that is, the firm would 
pay either 505, of the admitted amount of the hill to Gwem- 
ment or Rs. 5,000 to Government per month whichcvcr would 
be higher. The firm has not honoured this conm~itmcut. 

(d) The following statistics would establish the above fact% : 
(i) Ainounl payable to Govt. by the film 1'rc.m No\~ll .L-ii  1561 Rs. 

to April 1967 at the ratc of Rs. 5$00 - per n:ol:ih . . . . 3,?0,LCL -10 
(ii) Amount actually paid . . . . .. . .  . . . . 1,91,109 -84 

(iii) Amount falling short by . . . . . . . . . . . . 1,38,850.16- 



(iv) Bills (faw value) pending with Asstt. Controller Printing's Rs. 
Office . . . . . . . . . . . . . . . . .  60342 -71 

(v) Net shortage : . . . . . . . . . . . . . . .  77,947 -45 
for (vf abbve a demand Memo. was seived on  the firm on 13-6-67. 

/ de) Even thereafter the firm has gone fallen short of Rs. 52,131 .33P, as dcrs upto 
A ~ r i f ,  1968 for which also another demand Memo. has been served on the firm on 13-5-6: 
N ~ d k s s  to  add that the firm has not paid these amounts. 

(f) Tq sum up the position (at bn 39-9-67) was:- 
' 

(i) Balancc of hypothccation amount (Rs. 3,53,286 -65 P.) . . 139,773 4 0  
tii) Approximate amount of interest to  be recovcrcd on She 

hypothccatcd amount . . . . . . . . . . . . .  1,36,CCO 4 0  
(iii) Ducs in rcspect of liabilities pointcd out by Folqs PTCFS, Cal- 

cutta in Scpt. 1962. . . . . . . . . . . . .  17,142.00 - 
TOTAL : 3,12.915'00 

Say Rs. 3 .I3 lakhs. 
Against the total outstanding amount of Rs. 3 a 1 3  lakEs t t c  m c t s  of ikc film are 2s 

follows :- 

(a- Amount of bilk under scrutiny . . . . . . . . . .  60,OCO .CO 
. . . . . .  (b) Security deposit . . . . . .  . . 22,700 40 

(c) Approximatc depreciated value of machinery. 
(Rs. 50,000) plus structure 
(Rs. 50,000) plus lease hold 
land of abour 5 cottahs 

Will the Ministry of Law 
doubts raiwd by the Secretary 

kindly give their considered opinion on the 
in this matter ? 

Sd/- K. DAS GUPTA, 
DC ( P t g . ) .  

MINISTRY OF LAW 
(Deptt. of Legal Affairs) 

(Advice WH&R Scc.) 
In the referring note. this Ministry has been asked to give their opinion 

as regard5 the doubts of the Secretary of the Department in the matter of 
enforcing the mortgagor's liability under the indentures (hypothecation deed) 
at flags D and G .  It is stated in the opening para of the referring note 
that the Secretary. Ministry of Works, Housing and Supply has raised a 
doubt if it is possible for the Government to take possession of the hypothe- 
cated property and auction it instead of going to the court and get an official 
rcciever appointed for the purpose. The exact nature of the doubt or 
opinion expressed by the Secretary is not available on the file and so. it 
may not he possible to consider the same from legal point of view. 

2. It is. however, clear that in terms of the hypothecation deed at flag D, 
the ,possession of the mortgaged property does not vest with the mortgage. 
The possession is still with the mortgager and the hypothecation deed can 
only be enforced through the procedure prescribed by law. (3. 111 of the 



deed, however, provides for arbitration of all the disputes arising under 
the said do:d. So it seems that any disputes arisipg out of or concerning 
the said hypothecation deed have got to be settled'by arbitration under the 
aforesaid clause. <I 

3. I had a talk on phone with Shri N. Das Gupta, Deputy Contfollcr 
of Printing to let me know the exact text of the opinion or doubt expressed 
by the Secretary to enable us to consider ,the same in detail. But I am 
told that no such opinion or doubt has been expressed in writing by the 
Secretary. In case there is any specific, point on which the view of thh 
Ministry is required, the same may be stated in the context of the relevant 
facts to enable us to do the needful. 

a/- 
Asstt. Legal Adviscr. 

m e .  383003. 9 - ~ - I Y ~ x .  
CCP&S 
M/Law U.O. No. D. 35 129/68-Adv. W&H, dated 12-8-1 968. 

I tried to contact Shri N. C. Gupta today. He is not available. PI. 
put me through on 17/8. 

w- 
14-8-1968. 

Spoken to Shri Gupta, Re. X P. l/n, 1 explained to him that Dt 
(Bills) had not expressed the Secretary's suggestion properly. ' What 
Secretary had mentioned to me is that appointment of a receiver should bc 
avoided as con\iderable expenditure takes place in receiver's fees etc. Shri 
Gupta said a suit will in any  case have to be filed in competent court. Wc 
need not ask for appointment of a receiver. We have only to apply to 
court for taking possession 'and for sale of the property. 

We had a letter from Shri Sambamurti also which has not been taken 
into account bcforc sending the casc to Law Ministry. I had explained the 
wh& position to C. P. and the note should not have gone without hi4 
knowledge and my specific approval. Let now all the papers be put to- 
gcther. Shri Sambamurti's letter bc cxamincd and CP should discuss with 
Shri Gupta further as directed. 

w- 
17-8-1968. 

As desired relevant papers have been linked. Shri Sambamurthi's d.0. 
letter may please be seen at p. 235-237/C in linked file 28-OS/57 (Pan 111). 
Ltd. 
19-8-1968. 

w- 
19-8-1968. 

C.P. 
Discussed with Shri Gupta. The point for consideration is whether 

Government can exercise its right under clause (If) without going to a 
Court of Law. Law Ministry may kindly see with refcrencc to my personal 
discussion and the note of the CCP&S, dated 17-8-1968. 

a/- 
20-8-1968. 

Shri Gupta 



, MINISTRY OF LAW a . 
a (Deptt. of L c p l  Affairs ) 

Adv. WH&R Sec. 
Reference my earlier note dated '9th A~igust. 1968 at pp. 34/ante. 

2. I havc discussed this &se with Shri Ramaswamy, Cmtioller of 
Printing, who brought the file personally to me. . 

3. As stated in my earlier note, if there is any dispute or difference which 
arises between thc parties in respect of the hypothecation deed in question, 
the same is to be refcrred to arbitration in terms of CI. I11 of the Indenture. 
No. doubt, under CI. I(f) of the Indenture, the mortgagee is edtitled to 
take possession and/or appoint Receivcr or Receivers of the hypothecated 
goods under this security, give notices and demands to debtors and third 
parties liable therefor, sue for, recover, rccieve, and rcccipts for the same 
and sell or realise by public auction or private contract or otherwise dispore 
of or deal with all such hypothecated goods or any portion thereof. . . . . . . . 
etc." at the mortgagor's risk and expense in case of any default in the pay- 
ment of the stipulated instalmcnt\ or pcrformancc of any other obligations 
under the deed. 

4. Now that there has been dcfault In the payment of ~n\talments and 
performance of other obligations on thc part of the mortgagor, the mort- 
gagcc is cntitlcd to takc possesslcn ol thc premises and deal with the 
mnrtgage property in terms of CI. I ( 1 )  quoted above. For that, the 
mortgagee Govcrnrncnt may prcs\ thc mortgagor to deliver possession of the 
rr~ortgagcd property to them in term of the aforesaid stipulation. In case 
the mortgagor rctu\c\ to delivcr poswi\ion or r&c\ any objection thereto. 
the only coulsc uoultl be to cnforcc thc mortgagee's right through the 
.~rbitrntion a\ providcd under CI. I11 01 the Indenture. 

5. It may, however, be noted that iince thc mortgaged property would 
bc the subjcci mutter of dispute_ bet'orc the arbitrator, thc Government 
would also be cntitlcd after thc start of the arbitration proceedings to seek 
an  appropriate direction as regards interim injunction and custody of the 
property etc.. from thc competent court of jurisdiction under S. 41 read 
with Second Schedule of the Indian Arbitration Act, 1940. They need not 
wait for the said direction till thc award is made by the arbitrator. 

Sd. /- 

21-8-1968. 
Tele. 383003 

CCPSLS 

M/Law U.O. No. D. 3541 1 /68-Adv. CIr&H, dated 9 1-8-1968. 



MINISTRY OF LAW, 
Departmeat of Legal Affairs 

Advice (WH&S) Sec. 

The matter was discussled to-day. with' Shri J. P. Mittar,23.O. in the 
Ministry of Works, Housing and Supply. 

2. Two questions raised in the referring note are answered as below :- 
(i) I have already advised that the firm should bc pressed to deliver 

possession of the mortgaged property in terms of Cl. l ( f )  of the indenture 
in questibn and in case of refusal, the matter may be taken to arbitration 
in terms of C1. 111 of the said indenture (flag D). h this connection, 
reference may be made to my earlier note dated 21-8-1968 (Folder A). 

1 may add that the provision as to arbitration, though not specifically 
incorporated in the supplemental Indenture dated 9-10-1 961 (flag G) will 
be read as incorporated therein by reason of cl. 6 thereof which provides 
that "save and except as expressly varied as aforesaid, the said Principal 
Deed and everything therein contained shall remain in full force and effect 
and shall be binding on the parties". 

It is not clear as to why the Branch Secretariat, Calcutta has advised 
filling of the suit in the matter. I would suggest that the matter may be 
referred back to thcm for examination and clarification in the light of my 
two notes in Folder A before taking final action in the matter. 

As regards question (ii), the two print orders in question are not on 
record and it is not possible to say a\ to whether any dispute arising thcre- 
under independently of the mortgage deed would be within time. It  is 
stated that the amount due to the Government t o ~ a r d s  cost of materials 
supplied to the firm which remained unaccounted for was included in the 
total amount of the aforesaid Indenture-hypothecation deed, and further 
that one of the print orders contains no arbitration clause. If so, the dis- 
putes under the said print order cannot be referred to arbitration in the 
absence of the arbitration clause. 

We can only examine this matter after the said print orders and all the 
correspondence in the seriatum in rcspect thereof is duly referenced and 
placed on record. 

w./- 
JS&LA may kindly see. 30-10-1 968 

Sd./- 
JS&LA 30-10-1968. 
Ministry of Works, Housing and Supply. 

Min. of Law U.O. No. D. 36465/6R-Adv. W&H. datcd 3 1-1  0-1968. 
' C.C.P.&S. may please see for further necessary action. 

M. /- 
2-1 1-1968. 

D. S. may also kindly see. 
M./- 

4-1 1-1968. 
sd./- 



(COPY) 
0. P. Branch 

1-Council ~ 6 u s e  Street, 
Calcutta- 1. 

SUB. :--Uecovery of ~overn&nt dues from S/S Robin Press, Calcutta. 
Ministry of Law, Branch secretariat, Calcutta may kintly refer to their 

.advice given on 25-7-1968 at page 330/N on the above subject. 
2. This case was referred to the Ministry of Law, Depttt of Legal leeairs 

(Advice) New Delhi by the Chief Controller of Printing and Stationery, 
New Delhi. In this connection, the observations given by the' Ministry of 
Law, Deptt. of Legal Affairs, New Delhi on 12-8-1968, 21-8-1968 and 
31-10-1968 at pages 192/c. 193-194/c and 1 8 8 1 ~  may kindly be perused. 

3. Ministry of Law, Branch Secretariat, Calcutta, may kindly reconsider 
the case in the light of observations made by the Ministry of Law, Deptt. of 
Legal Affairs, New Delhi, and advise this office in the matter. 

4. Since this case comes under the purview of the Indian L i t a t i o n  
Act, 1963, the advice of the Ministry of Law, Branch Secretariat, Calcutta 
may kindly be given as early as possible. 

&I./- 
A sstt. Controller, print in^ 

Ministry of Law, Branch Sectt. Calcutta U.O. 
-- . 

ACP (OP) Calcutta U.O. No. P/P/210 (AV. Pt. IV),  dated 21-11-1968. 

NOTES IN THE MIN. OF LAW 

By virtue of Clausc I (f)  of the Mortgagc Deed any default by thc 
mortflagors in payment of any of the instctiments enables the mortgagee to 
.take possession and/or appoint a Receiver of the hypothecated property and 
sue for or realise by public auction or private contract the amount due. 
When the matter was discussed by Shri Mukherjec on the 5th and 25th July, 
1968, we were told that it was by no means an easy task to obtain posses- 
sion in asmuch as the firm were asking for all sorts of irrelevant information 
which showed that they were not keen on paying the amount due but were 
bent on resorting to dilatory tactics. We, therefore, felt that the filing of a 
suit for possession and/or sale of the hypothecated property by a Receiver 
appointed by Court would facilitate the recovery of the amount due. 

2. Though the Mortgage deed contains an Arbitration Clause, in a 
case such as the one on hand the institution of proceedings before the arbi- 
trator will not by itself bc quite effective inasmuch as the jurisdiction of the 
civil court will have to be invoked for the purpose of appointrncnt of Receiver 
to take custody of the hypothecated property and sell the same. This 
consideration prompted us to advise filing of a suit a renlcdy cnv~saged by 
Clause I(f). During discussion, Shri Mukherjee pointed out that the sale 
proceeds of the hypothecated property may not be adequate to set off the 
entire liability. If so, it would be necessary to resort to arbitration for 



recovery of thc entire dues. After calling on the firm to ,deliver possession 
arbitration proceedings may bc initiated and action: may bc taken as pro- 
posed in paru 5 of the Main Sectt. ,note datcd 21-8-1968. . , 

3. On the aspect of limitation we would like to draw the attention ot' 
the department to Section 37(3)  of the ~Qrbitration Act, 1940, which in so 
tar. as it is material, says that an arbitration shall be dcemed to have com- 
menced when one party to the ~b i t r a t i on  agreement serves on the other 
parties a notice requiring that thc differen~cs be submittcd to thc pcrson 
named or  designated in a cement. Thereforc, the datc whcn the depart- 
ment seeks refeluncc to arf$ratiun in the manner providcd for in Clause 111 
of the Mortgage Deed and put\ the firm on notice thercof would constitulc 
thc date on which the proceedings commenced. Expditious steps for the 
appointment of the arbitrator may be taken. 

M./- 
L).. Legal Adviser 

23-1 1-1968. 
Assistant Controller (Printing). 
- -- . .- - . - - - - 

M I ~ .  of Law, Calcutta. U.O. Note No. 2 1 10/6K-Adc. C;iI . datcd 23-1 1-6s 

Recommendation 
"The Conm~ttec find no juMicatlon for allotment of Govcrnment accom- 

motlation t o  thi\ privatc organisation (Samyukta Sad,\char Samiti ) free ot 
rent in March 1963 whcn there i\ ~hortagc of office accommodation for 
Government'\ oun w e  and nhcn they have to h ~ r c  privatc accommodation 
. ~ t  exorbitant r;rtc\ They note that n~arkct rcnt i \  bcins ch:irged from the 
S'lrn~ti from I st December, 1965." 

[Sl N o .  39 I',~r:t 2.1 13 of the 63rd Repo~ t  (Thild Lok S'thha ) 1 

Action taken 
Thc circum\tancea leading to thc allotment of accommodation to the 

above mentioned organisation have already been explained in the Miniatq 
of Works, Housing and Urban Development note datcd the 1-12-1966, sent 
to the Lok Sabha Secretariat under thc Ministry's O.M. No. 5/29/66-Bt.. 
datcd the 9th December 1966. A copy of thc said note is, howcvcr, attached 
for ready refercncc. 

2. Out of 1690 sq. ft. of accommodation allotted to the organisation, 
they have since vacated 845 sq. ft. They are thus in occupation of onl) 
845 sq. ft. of accommodation at present. With effect from the 1st December 
1965 they are being charged market rent (a Rs. 50 per 100 sq. ft. pcr 
month in respect of the accornmcdation in their occupation. 

MINISTRY OF WORKS, HOUSING & URBAN DEVELOPMENT 
Note for the P.A.C. desired b y  them at their sitting on 2-9-1966 
in consideration of Para 9 0  of the Central (Civil) Audit Report, 

1966 (Director of Estates). 
A request was received from Shri Krishna Prasad, Secretary, Samyukta 

Sadachar Samiti, for allotment of oflice accommodation to  the Samiti, vidr 
d o .  letter No. Sccy./NACPC'/SSS/64, dated thc 13th February, 1964. 



This was followed by a similar request from Shri M. G .  Pi utkar Joint 
Secretary Ministrjl of uome Affairs on behalf of the Home #' inistcr, ~vi lc  
Shri Pimputjar:~ d.0. letter No. F. 4/3/64-ADIII, dated the 21st February, 
1964. The Home Minister had also spoken to the Minister for Works, 
Housing 6 Urban Development on the 24th February, 1964 about this 
matter and h:d desired accommddation. to be provided rent free to  Rhc 
Samiti. The Snmiti had been ,set up "to organisc .and co-ordinate the effort\ 
of religia~\ and social welfare organisation to combat corruptipnq" 

2. Formal allotment of the 'following accommodation in 'L' Block t o  
the Samiti wa, made on thc 2 1-3-1964 : 

Room No. Area in Sq. Ft. 

-1 !ic allotment was made rcnt Ircc but the Samiti wu, required to pay scrvicc 
charges cr.y , ~ater/clcctricity chlcrgcs, etc. 

3.  In Lieu- o f  the recommendation of the Public Accounts Committee 
that market rent, should be charged from non-eligiMc ofliccs the matter was 
taken up M i t h  the Home Minislrv on the 5th Mav. 1965. Thc Home Minis- 
try agrect! and wrote to the Samiti on the 24th September. 1965. and 
rcminded them in Ikccmbcr, 1965. Market rate of rcnt at Rs. 50 per 
hundred S. fc .  p r  month was enl'orcccl with cffcct from the 1-12-1962 and 
formal orclerb exempting the Saniiti from payment of rcnt up to the 
30- 1 1-1965 w r e  issuccl on 25-6-1966 with the concurrence af the Ministr)- 
of Financ~.. 

-1. The Snmiti rclcased Room No. 16 (238 sft.) on the 5-5-1966 (AN \;) 
;tnd werc aAed to 4urrendcr the remaining acconimodntion bv shifting to 
C;:~rilwara Ko;d Hutments as the roonls occupied by the Samiti in the 'L' 
Block wcrc required by the Ministry of Dcfcnce who are occupying the 
~a~maining portion of 'L' Block. This shift has not yet taken place as the 
room$ in thc Gurudwara Road Hutment, required I-qairs and their rcnova- 
lion which is in hand. 
Uatcd the I st Dcccmher, 1966. 

MINISTRY OF WORKS HOUSING AND SUPPLY 
DEP'IT. OF WORKS & HOUSING 

Yurthcr Information 
Please furnish the following inforn~ntion. 

( i )  Prescnt po4ition regarding vacation of remaining accornmoda- 
tion by Samyuhta Sadachar Samiti. 

RCP~Y 
. h e  Samyukta Sadachar Samiti have not so far surrendered the remain- 

ing accommodation measuring 845 sft. occupied by them in 'L' Block. 
The allotment in respect of the samc stands cancelled in their name with 
cffcct from 30- 1 1 - 1 967. Eviction proceedings undcr the provisions of 

I 



the Public Premises (Eviction of Unauthorised Occupants) Act, 1958 were 
initiated against them and the case was going on in the court of the "Estate 
Officer" according to law. In the meantime in May, 1968, .the Deihi High 
Court declared Sections 5 and 7(2) of the above Act to be ultra vires the 
Constitution of the ground of discrimination. T o  overcome tfie situation 
created by the judicial pronouncement, ' the Public Premises (Eviction of 
Un'authorised Occupants) .Amendment, Ordinance 1968, was promulgated. 
The Minisfry of Law advised that in all cases 'de novo proceedings both with 
respect to eviction of persons in unauthoriscd occupation and also in respect 
of recovery of prrears of rcnt or damages will have to bc taken after thc 
promulgation of the ordinance later on an amending Act has been enacted. 
Accordingly fresh eviction proceedings have been startcd against thc 
Samiti. 
New Delhi,' 
Dated 29th January. 1969. 

Recommendation 
The Committee are sorry to note that the devclopmcnt of plots which 

was to bc completed in a period of 1 1  years from July, 1961 has not yct 
been completed even after a lapse of morc than four years. The contract 
for work of levelling awarded to the Bharat Sewak Samaj had to be res- 
cinded in August, 1965, as they could not complete thc work even after 
more than three years of its award in July, 1962. Thc work is now being 
done by another contractor at thc risk and expense of the Samaj. The 
Comrnittec note that after the work is completed by the new contractor, 
as usual, ncccssary action will be takcn against thc Bharat Sewak Samai 
to recover both the additional cost incurrcd by Government on the work and 
the compensation for thc delay in completion of the work. They would likc 
to bc informed about the action taken in this regard. 
[SI. No. 56 (Para 2.146) of Appendix Vt to 63rd Rcport (3rd Lok Sabhn)]. 

Action taken 

The presumption of the P.A.C. is correct. Action will be taken against 
the Bharat Sewak Samaj to recover the additional cost incurred by Govcm- 
ment and to levy compensation. The amount to be recovered is being 
assessed. A furthcr rcport on thc subjcct will be furnished to the P.A.C. 
in duc coursc. 

Recommendation 
The Committee arc sorry to note that the development of plots which 

was to be completcd in a period of I f  years from July 1961 has not yct 
bccn completed even aftcr a lapse of morc than four years. The contract 
for work of levelling awardcd to the Bharat Scwak Samaj had to bc rescinded 
in August 1965, as they could not complete the work even after more than 
three years of its award in July, 1962. The work is now being done by 
another contractor at thc risk and expensc of the Samnj. The Comrnittcc 
note that after thc work is completed by the new contractor, as usual, 
necessary action will bc taken against the Bharat Sewak Samaj to recover 
both the additional cost incurred by Government on thc work and thc 
compensation for the delay in completion of the work. They would like 
to be informed about the action takcn in this regard. 

[Serial No. 56 (Para 2.146) of Appendix VTl 



Action taken . > 

The Bha~a t  sew& Samaj had left the work incomplete and the same was 
recently got completed through anotAer contractor (Shri Gurcharan Singh). 
A sum of Rs. 47,004 has been levied as compensation on the Bharat Sewak 
Samaj. 

The exact amount of qdditional cost to be recovered from the Bharat 
Sewak' Samaj would be known after the bill of the second contractor, who 
recc~~tly completed the work,. is finalised. 

Recommendation 
Para 2.172 (p. 70) Appendix VI item 64- . 

The Committee take a serious view of these heavy losses which have 
taken place due to pilferage in transit and also losses detected during physi- 
cal verification of P.W.D. stores. They desire that these shortages should 
be iovestigated and responsibility fixed for losses and the losses should be 
rcgularised. Also necessary remedial measures should be taken to avoid 
recurrence of such losses due to pilferage etc. 

Action taken 
The fact of expert pilferage occurring during the transit by ship of 

various types of cargo from Calcutta to Port Blair came to the serious notice 
of this Ministry when on 23rd August, 1965, the Andaman and Nicobar 
Administration requested for write off of certain losses pertaining to the 
Electricity Department of the Administration. Since the request for writc 
off had come after considerable lapse of time, the Administration was asked 
to furnish full  details of facts leading to such pilferage. Preliminary enqui- 
ries were made by the Administration, after which on 10th December, 1965, 
the Administration informed us that so far as arrangements at Port Blair 
and on board the ship were concerned, there was practically no chancc 
o f  pilferage and their apprehension was that the pilferage could take place 
at Calcutta, and thc pilferage was being done by some cxpert hands. The 
local Administration thus made enquiries as far as they could and reported 
the matter to the Government of India only after they came to the conclu- 
$ion that neither D.G.S. & D. could be held responsible for the losses nor 
the Shipping authorities and the Port authorities at Port Blair were respon- 
sible. The losses could thus have occurred during the shipment at Calcutta. 
It  may be pointed out that no specific report has so far bcen received by us 
cithcr from the Ministry of Works, Housing and Urban Development or 
from the Andaman and Nicobar Administration about thi\ particular item 
of loss of P.W.D. stores under consideration. 

2. As the matter was of complicated nature, and required a thorough 
probe, an inter-departmental meeting was called in this Ministry on 15th 
February, 1966 by the undersigned to discuss all aspects of the problem. 
A copy of the minutes of the proceedings recorded of this meeting is enclosed. 
This meeting was attended by represnetativcs of D.G.S. & D.? Shipping 
Corporation of India, Ministry of Transport and Shipping and Andaman and 
Nicobar Administration, in addition to the Ministry of Home Affairs. As a 
result of discussions in the meeting, the losses were considered to be mainly 
due to pilferage occurring during the time goods were loaded in lighters/ 
barges till they were off loaded from the lighters to the ship in mid-stream. 



These lighters etc. have to remain in midstream for pretty lpng time, some-. 
time extending to three days and nights and in that s tap  they are unguarded, 
Moreover, there was no clear responsibility of any body to sTe ,that goods, 
in proper weighment and package were delivered to the ship from t b  
barges. The responsibility of thd clearing agents and the D.G.s. & D. 
hished as soon as the goods were put in the lighters and technically handed 
ovcr' to Shipping agents. Therefore, the BiU ,of Lading prepared by the 
shipping au\horitics at the time of actual loading is not clear and the goods 
arc shown as'"said to contain" so much wcight, and from this angle, the 
shipping authoritiqs were in any casc not weighing goods and packages which 
are received in sealed condition and delivered in the same scaled condition 
presuming that t h ~ r c  was no loss. The shipping authoritics, therefore, had' 
no definite wcighmcnt of 'the package and no knowledge of contents. In 
lhc mceting. $herefore, certain rcmcdi:!l stcps werc recommended to stop/ 
rninimise thc clianccs of pilferage. which are given bclow :- 

( I  ) To the cxtcnt possible, percentage weighment should always bc 
clonc. and condition of package also clearly indicated, and the. 
Shipping Corporation agrccd to do that. 

( 2 ) As suggcstcd by thc rcprc.;cntativc of Andarnan and Nicobar 
MminiWntion, it \vas found that thc loss could considerably be 
reduced i f  the ships werc given berths and loaded therefrom 
instead of their being loadd in midstream. Thc Shipping 
Corporation rcprcscntativc h;wc persoadcd thc Calcutta Port 
;it~tlioritic~ to give bcrlh to M. V. 'Andama~nx'. For M. V. 
.Nii.ohar' they said that it was not possible to do  so, bccausc 
thc iliain cargo was timbcr. \vliich had to be loadcd and un- 
loaded i n  mid\trcam. The Shipping Corporation was, therefarc. 
asked tc) \cc that the tally clerk\ \vho took chargc of the Govcrn- 
ment cargo from D.G.S. k D. Dcpot should be madc to stay 
on ~ i t h  the c a r p  in thc lightera and hand ovcr the samc to 
thc \hip on thc samc bask and on the samc condition as they 
rcccived from thc Depot and rcccipts and other papers should 
he .;igncd on that ba\is. I f  ncccssary additional tally clerks 
should bc appointed. 

( 3 )  ThC D.G.S. & D. should mahc the clearing at&.cnts responsiblc 
for handing ovcr the goods in the samc condition of weighment 
and packing as thcy rcccivc from the Dcpot. The representa- 
tive of' D.G.S. & D. said that he would get the current contracts 
with thc clearing agents examined from this point of view, SO 
that thc clearing agcnts cmld bc asked to undcrtake that respon- 
sibility also. 

3. In the meantime, on the report of the Andaman and Nicobar Adminis- 
tration, the Central Bureau of Investigation started investigation into the 
matter. The investigations arc still goinc, on with the Calcutta Branch of 
the Central Bureau of Investigation pcruling receipt of some detailed infor- 
mation from the Administration. The result of the investigation will be 
known after final report of the Central Bureau of Tnvestigation is received. 

4. After the intcr-Departmcntal mccting, the D.G.S. & D. g t  further 
enquiries made at their end in respect of the su~eestions made at the afore- 
said meeting for nlaking Clearing Agents responsible for handing the goods. 
and they informed us in thcir letter, dated 27th June, 1966 that it was v e q  



difficult to spot out the point of actual pilferage and fix the responsibility 
for the same on any ,particular pcrson and the only course of action left 
open is to  insure all -the Government cargo intended for Andamans from 
warehouse .to warehouse. We have alr'eady asked the Ministry of Transport 
and Shippjng to let us know the action taken by the Shipping Corporation of 
1n"da in this regard. . . 

5. I t  may be added that .the entire subject. of shipping and transport 
which was formerly with the' Ministry of Home Affairs was transferred to 
the Ministry of Transport and Shipping on 3rd August, 1965, in D.O. No. 
CD-364/65, dated 3rd August. 1965. Consequently a11 the shipping 
matters including this problem of pilferage have a1read.y bcen transferred 
t o  the Ministry of 'Transport and Shipping. We havc b e ~ n  reminding that 
Ministry to finalihc the enquiry on the subject and that Ministry have 
informed us that they are taking suitable action in the matter. That Ministry 
is in touch with D.G.S. & D. and Shipping Corporation of India and the 
Andaman and Nicobar Administration who are thc main parties involved 
in this mattcr. It will bc appreciated that the appropriate Ministry to  deal 
with this technical mattcr is Minihtry of Transport and Shipping, because 
the Ministry of Home Affairs has no technical know how and has no  control 
over the Shipping Corporation, w h o  arc running thc ships in that area. 
As explained in the beginning. the Ministry of Home Affairs have been 
making efforts t o  work out remcdial measures. The inter-Departmental 
meeting was called with a vicw to iinalisc the matter expeditiously. Further 
action to stop the pilferage is being t~tken by the Ministry of Transport 
and Shipping. 

Recommendation 
The Cornmittcc take a serious vicw of these heavy losscs which havc 

taken placc due to pilferage in transit and also losscs detected during 
physical verification of P.W.D. stores. Thcy desire that thcse shortages 
shouM be invcstigatcd and responsibility fixed for losses and the losscs 
should be rcgular~sed. Also ncccssnry rcmedial measurcs should be taken 
to avoid recurrence of such losscs duc to pilferage etc. 

Please furr~ish ( I  tmte indiccrtin~q (Ire Act im taken hy llw Ministry o.i 
Trartsporr d Shipping ~ l r o  w e  r w i .  wspo~rrihk for sl i ippin~ arrangements 
ro A n h t t a n  trnd Nicobar Iskmis to prevent los.ws of Jtorrs rlrrring transit. 

Para 2.1 72 (P.  70) and Appcndix Vr item 64. 
Action taken 

As already reported by thc Ministry of J-Iome Affairs in thc meeting held 
on  15th February J966 in the Ministry of Homc Affairs. thc following rc- 
medical stcps wcrc recommended t o  ~top,~niinirnise the losscs due to  pil'fer- 
age : 

( I )  To the extent possiblc, pcrccntage weighment hhouitl always be 
done, and condition of packagc ;also clearly indicated. The 
Shipping Corporation agrwd to do  that. 

(2) As suggested by the representative of Andman and Ncohar  
Administration. it \va$ founct that the losses could considerably 
be reduced if the ships were pivcn berths and loaded therefrom 
instead of their being loaded in micistream. Thc Shipping Cor- 
poration representative havc persuaded the Calcutta Port autho- 
rities to give a berth to  rn.lr. 'Andan~ans'. For m.v. 'Nicobar' 
they said that it was not possible to do so. k.c:wsc the main 



cargo was timber, which had to be loaded and uploaded in mid- 
sueam. The Shipping Corporation was, ,therefore, asked to 
see, that the tally clerks who took chargc of the.Govemment 
cargo from D.G.S. & D. Depot should be made to st@ on with 
the cargo in the lighters and hand over the same to the shi op  P the same basis and on the same condition as they received rom 
the Dcpot and that rekipts and other papers should be signed 
on that basis. If necessary, additional tally clerks sho,uld be 
hppointed. 

(3)  The P.G.S. & D. should make the clearing agents responsible 
for handing over the goods in the same condition of weigh- 
ment and packing as thcy receive from the Depot. The reprc- 
sentativc of D.G.S.,& D. said that he would gct the current con- 
tracts with the clearing agents examined from this point of view, 
so that the clearing agents could bc asked to undertake that 
responsibility also. 

2. Thc suggestion at item No. (1) above was cxaniiwd by the Shipping 
Corporation of India but it was not f'ound feasible due to thc fol'lowing 
reasons :- 

( i )  Export cargoes are weighcd,'measurcd for thc purposes of 
calculation of freight and this has nothing to do with claim 
aspect of the problem. 

(ii) Percentage weighment will not serve the purpose of carrier for 
freight calculation since carroes are not of standard size. 

(iii) Most of the loading is done owrside. Thcrctorc, weighment 
and mcasurcment have to be done on board the vessel as thc 
same cannot bc done on the barges. 

( iv)  On m.v. 'Andamans' and m.v. 'Nicobar' deck spacc is vcry 
limited as thcse are passenger ships. 

( v )  There will be considerable dclay and dctcntion of the ships a s  
cargo work will be hampered. 

3. The suggedon at itcm No. (2 )  above vi:. allotment of a pcrma- 
nent berth at Calcutta to ships plying on Andamans ha5 all along been 
vigorously pursued by this Ministry and the Shipping Corporation of India. 
As a result of persistent efforts. the Calcutta Port Commi~sioncrs have awe- 
ed to allot No. 22 K.P.D. for 2 consecutive days for berthing of the pas- 
wnger sh ip  viz. n1.v. 'Andamans' and 'State of Bombay' as against our rc- 
quest tor 4 days. The dccision in regard to the berthinq arrangements for 
the cargo ships ha5 yet to be taken by the Port authorities, which is being 
punued through the Shipping Corporation of India. The working of the 
passenger ships alongside the permanent berth will have to bc watched f >r 
sometime before an opinion can be formed about the eficiacy of this arrange- 
ment for checkin: pilferage 

4. Thc suggestion at item No. ( 3 )  was examined by the D.G.S. gL D. 
and thcy informed this Ministry that it was very difficult to spot out the 
point of actual pilferage and fix the responsibility for the same on any 
particular person and that thc onlv coursc of action left open was to insure 
all the Government cargo intended for Andamans from warehouse to ware- 
house. Thc suggestion of the D.O.S. & D. for insuring the cargo could not 
be agreed to as it would be a costly arrangement. 



5. The report on the investigations made by the Ckntral Bureau d' 
Investigation, rcferred to in the Ministry of Home Affair's note submitted t o  
the Committee, is still awaited. 

> 
6. In view of the position explained in the above paragraphs, it is hoped 

thaf pilferage of cargo may be minimised at least in the case of cargo being 
carried by the passenger-cumcario ships. .In regard to cargo ships, the 
matter is k ing  further pursue$ with the Port Authorities, Calcutta. 

Ministry of Health, Family PlAnning U.D. (Deptt. of Health & U.D.) 

The Committee trust that vigornus efforts would be made to recover the 
outstanding demand of Rs. 4.76 lakhs from thg Custodian of Evacuee Pro- 
perty. They also desire that in the case of 228 nonevacuw pbts recover- 
ies should be effected expeditiously. 

(S. No. 68 Para No. of the Report-2.189) 

Action taken 
Thc figure of arrears of rent shown as outstanding against the Custodian, 

of Evacuee Property in respect of the expired temporary leases of Qadam 
Shariff Estate was based on the decision of the Authority taken in July, 1964. 
That decision does not hold good at present, as the Authority vide its 
Resolution No. 336 dated 18-4-1967 decided to charge the rent at old rates 
from the Custodian also. However, the present position of demand and 
recovery in respect of the cases under reterencc up to the period ending 
30-6-1 967 is indicated below :- 

Demand 
Rs. 3,04,663 

Recovery 
complete 

As regards the non-evacuee cascs of Qadam Shariff, the Authority vide 
it5 Rcsolution No. 336 dated 184-1967 has decided to charge the ground 
rent for the past period at old rates up to the date of expiry/determina- 
tion of lcases and thereafkr damages at the same rate up to 30-6-1967 
and altcr recovery of these dues cew leases are lo be exccuted (except for 
the plots falling in Zone A-7) temporarily on year to year basis at double 
of the original rent. The present of the d e r m d  and recovery up 
to the period 30-6-1968 is as under :- 

Demand Recovcry 
Rs. 86,325.75 Rs. 35,144.93 

Recommendation 
Thc Committee desire that vigorous steps should be taken to recover 

the outstanding demands under the three Accounts vi:. General Development 
N m l  I and Nazul I1 especially those under Nazul I Account sonlc of which 
rclate to the period as early as 1958-59. They also desire thnt action should 
be expedited below :- 

To assess damages in the remaining 2,106 cases under Nazul I 
Amount and, in future, efforts shodd be made to avoid accumulation of 
assessment work. 

(S. No. 70 Para No. of Report 2.198) 



Action taken 
The position of outstanding demands at the end 6 1963-64 in respect ot 

rhrcc accounrs and now obtaining on 30th June, 1968 is given b l o w  :- 
---------- -------------- 

G.D.A. Account I Account- 
$1. P~rticulars --T--TT- - - 
No. upto 

' 31-3-64 30-6-681 31-3-64 30-6-68 . 31-3-64 -- ---- ------.----a ---- .- 

I .  Premium . . . . . .  1 .X7 - - - 98 -19 
. . . .  1. Ground rent . . 1 .I8 .85 15 9 4  9 .IX - .- 

3. Other receipts . . . . 1 .49 0 .5 - . -~ 

4. Dxretal Amount . . . . 0.01 , - . -- . - 

5. Master Plnn and copying 
charges . . . . . . .  0.08 0 9 1  - - - 

-6. Damtges ,* . . . . . .  1 .38 - 55.37  34 .47  -. 

7. Revenues from Nazul works 
and improvement schc~nes. - - I 14 .3 -. - - . . - . . - - .  

85 -56 43 .hS -- - - - -- - -- 

As the recovery of damages is a continuous process and thc dcmmd 
for a particular year which may include arrears is recovered in instaln~cnt\ 
over the subscquent years, it is not pmsiblt. to give the uptodate  figurrs 
of outstanding against the arrcar\ as on 3 1-3-1 964. The tigure4 of Rs. 34.37 
lakhs therefore Icpresents the upto-datc arrears and not 111 respect of thc 
outstanding up to 1963-64 only. This amount include ii \urn of Rs. 7 
Iiikh; in respect of encroachers who have been evicted and in  ~vhosc c a w  
recovery is not possible. Vigorous enom are being made to rccover the 
outstanding arrears of the Authority. 

As regards assessment work it may bc lncntioncd that the asscssnicnt 
of damages in all caws cxmpt 33 has bccn completed. In the rcmaininp 
cases it has not bccn possible to complete action a\ the titlc of land is undtr 
dispute. but the matter is bciny pursued. 

Recommendation 
In para 8 of their 18th Report (Third Loh Sabha) the Colnmittec were 

critical about the heavy accumulatio~ls of cach balance in N z u l  I Account 
from year to year due to the fact that various schcmcs of development 
could not be executed according to schcdulc. They rcgret to note further 
heavy increaw in cash balance and investment under thiq Account, which 
aggregated to Rs. 73.13 lakhs at the end of 1963-64, R5. 213.45 lakhs 
at the end of 1964-65 and Rs. 221.10 lakhs at the end of 1965-66. A s  
against this large cash balance, the amount actually spent on the dcvelop 
ment schemes so far has been negligible. Even the detailed estimates of al'l 
the schemes have not been prepared. The Committee desire that the reasons 
for sI1w progress of the schemes should be investigated. To the extent the 
funds are not required by the Authority in the near future, these should be 
rcfunded to Govrenment. 

(S .  No. 73  Para No. of Report 2.21 0 )  
Action taken 

The funds available with the Authority are likely to be spent shortly 
for the further dcvelopn~cnt of Nazul estates. 



ANNEXURE-Z 

in  their" 42nd Report (1965-66) (Third Lok Sabha), the Conunittee 
again expressed its'dissatisfaction with the over-all progress of assessmcnt 
and recovery of damages koq unauthorised occupants and desired that 
suitable sieps should be taken to streamline the procedure and the assess- 
ment machinery should be geared up to expedite the whole work. They 
also dosired that effective steps should be taken to prevent any fresh en- 
croachment by creating necessary machinery such vigilance squade etc. 
The slow pace of recovery of g rohd  rent etc. from the lessees also came 
in for similar adverse criticism and a public -Accounts Committee had 
dcsired that suitable measures should be taken to plug the loopholes in the 
existing procedure. 

2. Following the earlier observations of the Public Accounts Committee 
in their 18th Report ( 1963-64), the Authority, vide its resolution No. 445 
~lated the 6th August, 1964, decided to appoint a special officer with 
a view to streamlining the existing procdeure and methods of work which 
would lcnd to economy and efficiency. Subsequently, with the approval 
o f  the Government, Shri Jagnohan, Deputy Housing Commissioner, DeISli 
Administration was appointed as a part time Dircctor (O&M) in the 
Authority's Office with effect from 445-1965 for this purposc. 

3. The oficer camed out an organisational and procedural analysis 
of the working of each branch of the Authority and camc to the conclusion 
that the entire administrative structural needed extensive re-organisation. 
;~nd .  if satisfactory rcsults were to be achieved and policies and programme 
quickly implemented, than thcrc would be need for extensive revision and 
rationatisation of the existing pay structure of the employees. He suggested 
that the present mulfiplicity of pay scales should be done away with and 
the number of cadres suitably restricted. He also referred to the lack of 
1nobilEty and promotion opportunities for the staff of the Authority and 
cxpmsed the view that unless adequate incentives were provided, efficiency 
\r.ould be hard to achievc, particularly when comparable staff in most of 
the offices of Dclhi Administration was in a far more advantageous position 
than the staff of the Authority. His finding was that meagrc promotion 
opportunities in the past years had not only resulted in chronic dissatis- 
taction but also stifled the will to improve and aspire for higher standards 
of performance. 

4. Tn his rcorganisation proposals, thc O&M Officer suggested not only 
tho strcsmlining of existing procedures and methods of work, but also the 
creation of certain new posts and the upgradation of some of the existing 
cine$. Tn his opinion unlcss this was done, any pc~ssibility of achieving a 
higher standard d performance would bc very remote. 

5. On receipt of thc report of the Director (O&M), the Standing 
Committee of the Delhi Devebpen t  Authority appoinfed a sub-committee 
under thc Chairmanship of the ViceiChairman to cxamlne it and formulate 
recommendations for the consideration of tho Standing Committee. This 
Comi~iittee hcld a number of meetings in January, 1967. It undertook an 
exhaustive examination of the working of each branch in the light d the 
report of the O&M Officer and madc its own assessment of the stafl 
L?8LSS/G9 



requirements of each branch with particular reference to the need for 
eliminating delays, accelerating collection of revenues, iniprowrnent in the 
standard of ~perfomxuce and eqqlitious and business lik@ disposal of' 
work. This Committee agreed entirely with the recommend&ons of the 
O&M Officer, that there was understanding in a number of eph~res , on 
office work, that in certain branchs better out-turn and quality of work 
cotld be achieved by streamlining procedutes and introducing more business 
like methods of work and'that measures, which would tend to provide incen- 
tives to the st& would definitely need to be introduced. With these 
recommendations the Committee submitted its report which inter ulicr 
involved the fojlowing changcs in the staffing pattern :- 

(i) Addifior~al Pmts : 
Class J Class I11 Class JV Tot31 

1 7 8 16 
(ii) Posts upgraded wirlrin : 

Class I From Class I1 W~thin Class Within Total 
to Class I I11 Class 11 

2 1 23 .. 7 28 
(iii) Posts abolislwd : 

Class I1 Class 111 Total 
1 19 20 

( iv) Post clowngraded : 
Within Ciass I1 Total 

2 - 7 

(a) The Committee also made the folbwing reconlmendations :- 
In the leg1 Section, a post of Chief Legal Adviser should be 
created ih the scale of Rs. 1100-40-1 300-50-1601) and 

(b) the officers appointed to hold the post of Land Sales Officer 
and Lands Officer should be allowed emoluments on the s m c  
basis as are admissible to an Under-Secretary in thc Dclhi 
Administration. For nonStatc Civil Service Officer, the scale 
of pay would be Rs. 600-950. In the case of State Civil 
Service Officer there will be no restriction on the maximum of 
pay admissible to them on the above basis. 

6. As stated above, the O&M Officer had recommended the creation 
of a number of new posts and the upgradation of existing posts. Since 
all these involved extra expenditure, the Comrnittcc gave this matter its 
most anxious consideration and if it agreed to rccommcnd incurring of 
additional expenditure, it was in the firm belief that such cxpenditure was 
unavoidable and fully justified by the needs of the work which these p t s  
in the pmcnt day conditions actually entailed. At the same timc, thc 
Committee took the opportunity to suggest a number of reductions in thc 
staff of various branches and also found that the net result of the creation! 
upgradation/abolition of the posts mentioned in it5 report would mcan an 
additional expenditure of Rs. 56,628/- per annum, calculated on the mini- 
mum of the scales of pay and admissible allowance. The reduction of posts 
concerned mainly the branches of the office vngaged on the asscssnicnt 
and recoverJr of damages. 

7. Tt will be pertinent to mention that whilc the expenditure hal; dc- 
creased in some of the branches dealing with thc administration of old 



Nazul Lands consequent on re-organisation, it bas, on thc other .hand, 
increased in othw dea,ling with the scheme of 'Large-scalc ' acqulcutlon, 
development and disposal of land in pelhi'. This increase is also partly 

.attributable 'toethe additional functions which are lately being discharged 
by the Delhi Developnlent Authority in connection with the implementation 
of fhe Master Plan and its allied schemes. i.e. preparation of zonal' develgp 
ment plans ( l36), shifting of industries from non-conforming areas and 
village r~development schemes' ctc, The additirinal expenditure, is, therc- 
forc, iruescapablc. 

8. The over-all picture of a administrative expenditure Its compared to 
.the Revenue receipts under Nazul-1 Account (management of Old Nazul 
Estatc) and General Developrncnt Account (management of acquired pro- 
perties) durirlg the last six years is as follows': 

Nazul 1 Account 
Total Rcvcnue Admn. 

Jlcceipls Expdr. 

In lalihs of Rs. - 

General Development ACc. 
per- - h ---- ---, 

ccntagc Total Rev. Pdrnn. Per 
Receipts Expdr. centngc 

In lahhs of Rs. -------- --- 
46.4"; 8-66 I .US 22.9:,, 
63 . I  ", 3 -36 1 .55 46 -1 ';;, 
28 . I  ",, 5 .89 0.58 16.6:- 
32 -6 ",, 5 .0S 1 .OO 19 .87 ,  
29.9":, 4.90 I .I5 23-97;, 
28.6"; 16.15 1 .36 8 4 9 , ,  

9. Thc position in respect of Nasal II/A/c. (Dcvclopment and disposal of h w  
Nazul lands) is as under:- 

---------------- 
Development Receipts Administrative 
expenditure ( In lakhs of Rs.) Expdr. includ- 

of C.P.W.D. ing workchargc 
cstablishment 

10. Thc Committee ako found that ccrtain aspccts ot the adminis- 
tration of Nazul lands needed immediate attention. For instance, 
a survey of Nazul properties undvr the managcrnent of the 
'4uthority with a vicw to depictiny thc prescnt and up-to-date situa- 
tion was nccdcd. Indeed this work should havc been donc much ear1ic.r 

any funhcr cwlay would be dctrimental to thc intercst of Government. 
The Committee also found a back-log of unrenewcd leases, the renewal 
of which had bccome due many years ago and which, the Committee found. 
coilld not brook further delay. For these itcms of work and for expediting 
the outstanding cases of' first assessment of damages on encroachers of 
public lands, thc Committee recon~mended thc creation of ccrtain new po,ts 
filr n period of one \car and this was cstimatcd to cost R\. 1,3(3,980. 



Secondly, the Committee also endorsed the view that the system of collcc- 
tion of ground rent through 'Lamberdars' be dispensed with. Instead, a 
K i n g  s y s t h  has been introduced for recovery 9 grobnd rent in sonlc 
of the Estates and this would be @@dually extended to all the $states. This 
has, of necessity, resulted in employment of extra staff for opening indivi- 
dual ledger accounts, preparation and despatch of individual bills etc. , 

11. The recommendations uf the Committec have been approwl by the 
Chairman, Delhi Development Authority and implementation ?as k e n  
carried odt from the 1st May, 1967. 



. 
RE~OMMENDATIONS/OBSERVATI~ ,IN RESPECT OF WHICH 

GOVERNMENT HAVE FURNISHED INTERIM REPLIES. ' 

The Committee rcgct to ndtc that thcir was some error or omission 
jn the contract in as much as in the penalty clause, clause 12, which related 
to the delivery of the vessel at Kandla was not mentioned. They would 
like the Administrative Ministries as well as the Ministry of Law to take 
suitable steps to ensure that such lapses in ret;pcct of legal d ~ u m e n t s  do 
not occur in f'uture. They are, howevcr, glad to be assured in evidence 
that this omission will not stand in thc way of recovery of liquidated 
damagcs from the firm. The Committee will like to be informed of the 
final position of rccovcry in duc course. 
[S. No. 5 (para 1.38) of Appcndix VI to the Sixtythird R c p r t  (Third 

Loh Sabha ) ]  

Action taken 
It appears that while drafting clausc 20 of the Agreement, reference 

to ci'ausc 12 waq inadvcrtcntly omitted. This omission is rcgetted. The 
matter ha\ also bccn brought to the attention ot' the Solicitor. The other 
ollicers haw alw becn a 4 c d  to be more careful in drafting agreements and 
giving advicc. 

Thc Icgal position with regard to thc Government's right to claim liqui- 
dated damages ha5 becn crranlincd afresh and it is felt that, notwithstand- 
mg this omission, the G'ovcrnment would kc well within its powers to claim 
liquidatcd dnnlags in accordance with the terms of the contract. The 
hfinistry of Transport will inform the Public Accounts Con~mittee the 
~ t u a l  amount of liuuidatcd daniags which they arc able to recover from 
~ h c  firm in this case'. 

MIN JSTRY 

(Ministry of Law) 

G O V ~ R N R ~ L N T  OF ~ G D I A  

O F  TRANSPORT AND SHIPPING 
(TRANSPORT WING) 

Further informatian requried by the Committee 
Plcahe furnish a note indicating thc Action taken by Government to 

rccovcr liquidated damagcs from the firm. 
[Rcfcrencc S. No. 5 (para 1.38) of Appendix V1 (Third Lok Sabha)] 

Action taken 
As adviwd by the Ministry of Law, a lctter was addressed to 

M/s. I.H.C., Holland on the 18th October. 1967 for the recovery of 
liquidated damagcs amounting to D.Gld. 4.09.097 for not having delivered 
the drcdgcr hy due date. In reply M/s. J.H.C. suggested that our engincem 
should discuss the nlattcr with thcm without thc assistance of M/s. Rcnde!. 

11 1 
, 



Palmer & Tritton, London who are Consulting Engineers @ connection with. 
the purchase of thc dredger. a 

2 .  The ~ r o p o s h  of M/s. ~.H.c:, Holland was considekd: and this 
Ministry was of the view that thc discussions might not bt: fruitful. 
M, s. I.H.C., Hoiland were infowed accordingly and were called upon in 
Jaduary, 1968 to pay immediately the amount of D.Gld. 4,09,097. In 
reply, received in March, 1968, the firm triedato establish that there existed 
circumstances which were unavoidable and could not be foresccn o r  over- 
come by them. In other words the firm has taken protection under "force 
majeure" clausd viz., clausc 20 of the Contract. The relevant portion ot' 
the Clause 20 reads as follows :- 

"or other causes. which, in the opinion of the engineers. were 
unavoidablc and could not bc foresccn or ovcrcome by the contractor 
then in :iuch cases the liquidated damagcs shall not be payablc in 
respect of' the period so certified to be due to such causes and 
thc engineers shall have power to cxtcnd accordingly the timc fixed 
for completion." 

Thus in a case where the reason for late dclivcry arises which are un- 
avoidable and could not be foresccn or overcome 1 thc contractor 
accompanied by a certificate to  that effect by the engineers. then thc cngi- 
nccrs have been given power to  cxtcnd the timc fixed for completion of 
dclivery. 

3. As the firm has tahcn re fug  under thc "othcr cause\" mentioned' 
in Clawc 20. thc cngineers have to form an opinion whethcr the cause\ 
arc unavoidablc and could not be foresccn or ovcrcome by the contractor. 
The Ministry of Law has advised it is necessary for the engineers to go 
into the causes of' thc late delivery in ordcr to ascertain whcthcr they wcrc 
unavoidable and could not he forcscen or  ovcrcome by the contractor. 
If they find that the stand takcn by thc firm is corrcct. then no liquidated 
damags shall be payable in rcspcct of the period so ccrtificd to be duc 
to wch cause or cauws; in this event tlic cngineers haw to cxtcnd the timc 
fixed for compl'etion of delivcry. 

4. After the yuestion of recovery of liquidated dmagcs  wa\ dicusscd 
in the meeting of thc Public Account\ Committee on the 1st Scptcmbcr. 
I966 the payments of the priding bills ot M/s. Rcndcl. Pal~ncr 8r Tritton. 
London werc stopped pending examination whcthcr MI\ .  R.P.T. failed 
to prform dutie\ a\ Consultants since thc contract for the p u r ~ l i ; ~ ~ e  01 
Dredger drawn up  in consultation with thc Ministry o f  Law and MI \. R.P.T. 
did not categorically provide for the rccovcry of liyuidntcd d: inlap fo r  
&la> in dclivery of the dredger at Kandla in the relevant Clauw 20. 

5 .  The drcdger was acmptcd on 11-9-1963, subject to a supplemental 
:~grccnicnt. According to this agreement, the guarantee period was cxtcnd- 
cd t o .4  years from the date of acceptance i.e., upto 10th Scptcnibcr, 1967. 
During the guarantee period MIS. R.P.T. werc to furnish :- 

( i )  4 strip inspection rcports aftcr 6 months, 12 months, 2 years 
and 4 years; 

(ii) niake suitabk recommcndations for the extension of guarantee. 
MI.. R.P.T. have not furnished the 4 yearly strip down reports and final' 



rccammendation for the extension of the guarantee period, presumably 
because their bills have not been settled. . 

6. As M/s: R.P.T. were pressing fbr payment of their fee and also 
their assistance was required in matter of recovery of liquidated damages 
from M/s. I.H.C., the question was considered whether the Government 
of India could withhold the payment bf' the bills or not. The terms'of 
the contract as evidenced in. thc correspondence between M/s. R.P.T. 
and the tiovernment do not provide for the withholding of th6 payment 
of bills presented by M/s. R.P.T. towards their fees. Therefore, the 
Ministry of Law has advised that payment of fees to M/s.' R.P.T. cannot 
be withheld indefinitely in the abence of any specific provision in the 
contract to that effect. The question of payment* of outstand- 
ing bills is now under consideration i n  consultation. with the 
Mmistdy elf Finance. Af'ter the payment has been made to 
M/s. R.P.T.. steps will be taken to obtain the recommendations of 
M/s .  R.P.T. as required under Clause 20 of the contract so that further 
steps for the recovery of liquidated damages are taken. 

7. Ministry of Law has concurred in the note. 

The Committee stress the need for serious attention being given to the 
task of laying down a uniform and scientific method of working out the 
installed capacity and its actual utilisation in the various Government presses 
with a view to having an effective control over their working and utilising 
the capacity. This is all thc more necessary in view of the fact that 
Government propose to establish more presses and that some work was 
still being entrusted to private presses. The Committee woutd like to be 
informed about the progress made in introducing a uniform system in this 
behalf. 

[Sl. No. 28 (Para 2.33) of' Appendix VI to 63rd Report-1 966671 
Action taken 

The problenl taken note of by the Public Accounts Committee has 
been engaging thc attention of the Government for some years. In fact, 
the Third Confcrcnce of the Managers of the Government of India 
Presses held in 1964 suggested a formula for evaluating the installed 
capacity and devised some control forms for the purpose of its maximum 
utilisation. The formula devised by thc Conference was. however. not 
found to be elaborate enough. A new tentative formula has recently been 
dcvised. This formula is bcing tested against the mechanical efficiency 
of thc vanow machines installed in the Government of India Presses. Sidc 
by side, statistics about the actual output of the various machines are 
being collected and the data will bc analyscd and co-related, to arrive at the 
final formula on the basis of which installed capacity of the Presses can 
he workd out. For the evaluation of the data. it is proposcd to set up 
a Productivity Statistical Cell in the Office of the Chief Controller of 
Printing and Stationery, New Delhi. 

It is also proposed to have a detailed survey of the Government of 
India Press, firidabad conducted by the National Productivity Council 
(They have already conducted a preliminary survey of that Press as well 
a of the Government of India Press, Hastings Street, Calcutta.) A kam 
ot' officers will understudy the specialists of the National Productivity * 



CounciL They will thereafter conduct a work-study of the other Uovern- 
ment of India Presses. The final action taken in the matte? will be intimated 
to the Public-Accounts Committee ip due course. ' 

Dated the, 24th November, 1967. I 

[Ref. File No. 12/12/67-PI] 0 .  0 

~kmbendat ion  
The Coynittee are dis-satisfied over the0tardy progress in tllt imple- 

mentation of the Pilot Scheme of costing introduced in the New Delhi h s s  
, in October, 1958. The scheme has not been fully implemented for want 

of staff even after 8 years and in the meantime an expenditure of 
Rs. 91,026 has, been incurred on it. Even a qualified Cost Accounts 
M c e r  has not been pojted .to supervise this work. According to the 
Ministry's crm admission "nothing very much has been done" in regard 
to the scheme. The Committee desire that vigorous steps should be 
taken to implement the scheme fully and provide the staff required for 
the purpose. 

[Sl. No. 30 (Para 2.46) of Appendix VI to 63rd Report-1966-671 

The Committee hope that early action will be taken to set up the 
team to devise a method of working out the cost of publications printed 
in Government presses. They suggest that periodical reviews should be 
undertaken to assess the cost of printing in Government Presses vis-a-vis 
private presses with a view to improving the efficiency of Govern- 
mcnt Presses. 

[SI. No. 31 (Para 2.48) of Appendix V1 to 63rd Report-1 966-671. 

Action taken 
The Government havc since set up a Cost Study Team vide Resolution 

No. WII-27(5)/53-PI. datcd the 9th February 1968 (copy e n c l d ) .  
The Team will study the cost of production jn G'overnment of India 
Presses vis-a-vis private presses. 

2. The statistics on the basis of the Job Costing Scheme, introduced 
in the New Ddhi Press, covering a period of one year, havc already been 
collected. These will be placed before the Cost Study/Team for evalua- 
tion and assessment of the utility or otherwise of the scheme. 
Doted the 26th July, 1968. 

pe f .  Fik No. S&P11/27(5)/53/PI]. 
GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSING AND SUPPLY 
(DEPTT. OF WORKS & HOUSING) 

NO. S & P I ~ / ~ ~ ( S ) / S ~ I P I  
New Delhi, dated the 9th February, 1968. 

SUBJECT :-Constitution of a Cost Study Team to study the cost of produc- 
tion in Government of Iruiia Presses vis-a-vis private Presses. 

The Government of India have had under consideration for some time 
the question of prescribing a suitable proccdure for assessing thc cost of 



production in the G'ovtmment of India Presses vis-a-vis private presses 
with a view to 'impr~ving the elkienc of Government Prosses. It  has 
now been Qwiped to  k t  up a Cost Stp y Tcam consisting of-the following 
Officers :- 

d . Qairman 
(1) Shri M. Bhattacharyya, Rput)r  Secretary, Ministry of Works, 
, Housing and Supply (Department of Works and Housing). 

Members 
( 2 )  Shri C. E. James, project Officer, O h  of the CCP&S. 
(3) Shri U. R. Padmanabhan, Cost Accounts ~ d c e r ,  Ministry of 

Finance. 
Terms of Reference : 

2.  The terms of rcfcrence of the Study Team will be tb investigate 
the cost of production in the Government of lndia Presscs and thcir con+ 
parison with the costs in the privatc sector. 

3. The Study Team will complctc its work and submit its r c p r t  to 
Government within a period of cight months. 

4. Thc Tcam will be frec to lay down the method of its working and 
other procedural math-rs. 

5. The Secretariat staff will be provided by the Chicf Controllt.r of 
Printing and Stationery. 

6. The Chief Controller of Printing and Stationery nnd thc Managers 
of the Government of Jndia Presses will give their full co-operation to thc 
Members of the Team and assist them by furnishing all information required 
by thorn and making available to them official records and documents rcquir- 
cd. 

a/- 
Sccrctary to thc Go\crnment of India 

No. S 6: PJ1/27(5)/53/PI 
ORDER 

1 .  Ordcrcd that thc Rcsolution bc communicated to all Ministric.; of 
lhc Governmcnt of India. 

2. Ordered also that the Resolution be published in thc Gazette or 
India. r 

Sd/- 
Secretary to thc Gowrnmcnt of India 

Recommendation 
The Committee desire that ncccssary remedial mcasurcs should bc 

taken to prevent the recurrcncc of such losses. They woui'd Iikc to know 
thc action taken against the persons conccrned in this casc. 

[Sl. No. 34 (para 2.57) of Appendix VI to 63rd R c p r t ,  1966671. 
Action taken 

Ncccssary rcmedial measures to prevent the xcurrcncc of such l o w s  
have been taken as indicated bclow :- 

(1) the accounting of stores has been separated from the custody 
of stores under the Gcncral Store Keeper; 

* 



(2)  the Heads of Presses have been ins t rqkd to inspect store% 
qnce a month to ensure that there is n ~ ~ i n g ~ a b n o r m a l  in the 
storage of articles and that the ledgers rr;e kept up-to-date; 

(3)  the Assistant Managers 'concerned have been I'ins{ructed to 
inspect the stores once in a fortnight to ensure smwth 
working of Stores Branch and to test check at least six items 
of stoek. For this' purpose a register is also required to  be 
maintained in the Stores Section' in which the dates1 ot inspec- 

" tion by the officers and their rqn~arks are to be entered; 
(4) the Assistant Managers concerned have been made responsible 

for ensuring that all purchases of stores are duly accounted for 
in the'nurnerical ledgers, mahtained by the General Store 
Kecpcr, and atso in thc ledgers kept in the Stores Accounting 
gction; and 

(5)  security arrangemcnts in the Government of India Press, New 
Delhi have been further tightened. A new godown has also 
becn constructed to meet with the acute shortage of space for 
storage purposes. 

2. The official concerned has been placed under suspension and disci- 
plinary proceedings against him arc in progress. 'I& results will be inti- 
mated to the Public Accounts Committee in due coursc. 
Dntei! Octobcr, 1967 
/Ref. File No. 1 2(7) 167-PI] 

Recommendation 
The Committee feel that in ordcr to have effective control over cxpendi- 

ture in the Presses, the Ikpa r tmnt  should devise some method of 
comparison of expenditure vis-a-vis quantity of work done in the various 
prefses. 

[Sl. No. 35 (para 2.60) of Appendix VI to 63rd Report, 1966-671 
Action taken 

The above reconimcndation of the Public Accounts Committee has 
rccived the caref'ul attention of thc Ministry. In order to make a compari- 
{on of the diffcrcnt units in ternis of expnditurc and value of work 
produced, it is necessary to detcrminc the norms of output for various 
catcgoric\ of work donc by the units. Examination of this problem of 
determining norms shows that it might bc difiicult to prcwribc a uniform 
mcasurc of pcrformancc bccausc of thc varying nature of thc jobs undcr- 
tAcn and the varying degrees ot \kill required to pcrform thc jobs. The 
material5 used in the jobs are not uniform. The conditions of work in 
the different units also vary a grcat deal. By way of illustration it can ;be 
{horn that the expenditure incurred on thc printing of the budget and 
other confidential matten is appreciably highcr than thc cxpenditurc 
involved in printing of non-confidential matter$. Whenevcr a job requircs 
sacral stages of proof reading, checking and re-checking and security 
arrmgcn1cnts, the cost is pushcd up. Also whcn thew is a time schcdulc 
tbr a. job to be completed, heavier expenditure has necessarily to be in- 
curred. Somc of thc units of the Governnicnt Presses are accommodated 
in buiklings which are no longer suitable for large scale printing operations. 
I n  some cases, additional' machinery has k e n  put in without expanding 
thc accommodation. In these units the outturn is naturally poorer than 
the units where more modern machines and accommodation are providcd. , 



Above all, the hunianlfactor which is widely divergent in different units. 
is p r y  difficult to a s ~ s s  in order to fit into any definiteptttm. 

The Ministry have decided to engage the services pf the National 
Productivity Council for a period ot 31 weeks for conducting a detailed 
prc~uctivif~ survey of the Government of India Press, Faridabad and for 
training the oficcr\ of the P&S Deptt. torthe purpose. The trained offiFers 
wlil thereafter make a sf ldy of the working of the other unitr 
so that Inaterial\ are made available to the Govt. to locate defects in the 
\vorhing of the units and thereby to consider ways and means of 
improvement. The officers requircd for training arc expected to bc selected 
~hi~- t ly .  The National Productivity Council will commence the work 
imnlcdiately thereafter. It is ex@ctecl that when thesc repprts arc avaiiablc 
the Ministry will be able to pre5cribe an uwrcrgl. norm for variou\ cate- 
gc)rir.s of jobs which seems to be the bcst possible solution- under the 
prc\cnt condition5. When this j\ done it might bc posiblc to CO-relate 
ti.: expenditure with the value of thc outturn. 
[ Kcf. File No. 12(6)/67-PI/Pll] 

Further Information 
. . 2 .  Plcaw furnish a note indicating the progrcss madc in evaluating 

thc work done by the Government Presses with particular refer-- 
cncc to the studies initiated by the National Productivity Coun- 
cil. 

S. t'~. 35. Plcasc furnkh a note indicating the progress made in the pro- 
ductivity survey to be conducted by the National Productivity 
Council. 

[SI. Nos. 28 and 35 (paras 2.33 and 2.60) of Appcndix VI to 63rd Rcport- 
1966-671 

The Nationril Productivity Council required 31 uccks to complete thcir 
stud!. They comrncnccd their study on the 16th September. 1968. So far 
they have furnished onc progress report, a copy of which i\ attached 
( Annexurc I ) .  
S. KO.Y. 30 c(l: 3 1 .  Plcasc furnish the following information : 

( i )  Progrcss made in implcrncnting the pilot scheme for costing 
which was introduced in Octokr, 1958. 

(ii) Whether the Cost Study Team which was appointcd in Febnl- 
ury. 1968 and which wa4 to report within a period ol 8 monthi 
ha\ \ubmit&l its report. If so, plcasc furnish a copy thereof 
with a notc h w i n g  action taken thwcon. 

[SI. Nos. 30 S: 3 1 (Paras 2.46 & 2.48) of Appendix VI to 63rd Rcport- 
1966-671 

The Cost Study Team have not yet been able to submit their report. The 
tcrm of the Study Team has been cxtendcd up to thc 31st March. 1969. 
Thcy will also study the statistics covering a period of' one year collected 
on the basis of Job Costing Scheme introduced in New Delhi Press for 
evaluation and asscssnicnt of the utility or otherwise of the Scheme. . 



r 
S. Xo. 34. ?Lase intimate whether Government have finadised disciplinary 

%tion against the official who was found tftcr an S.P.E. enquiry 
to be responsible for shortage of mono metal. 

IS1. No. 34 (Para 2.57) of Appendix V1 to 63rd Report, 1966-671 

'The Inquiry Officer has .since subkitted his report which is undcr exami- 
nation. , , 
5.  'lro.5. 37-38. Pleasc furnish the following'infor~iiation 

( i )  Copies of lcgal opinion obtained in this casc. 
(ii) the Iitcst position,ol rccovery of dues. 

[SI. Nos. 37'& 38 (paras 2.70 & 2.71) of Appendix V1 to 63rd Report- 
1966-671 

( i )  Subscquent to the di-jcussions of the P.A.C. a decision was takcn 
to forclosc the hypothecation deed and to take steps towards the realisa- 
lion of the dues from the firm. A copy ol' thc latest Icgal opinion obtained 
4n this case is attached. 

(ii)  Thc latest position of' rccovcries ctc. from M/s. Robin P r w .  
Calcutta. as on 31-10-1968 is given below : 

(a )  . .\mount nppropriatcd against principal and intcrebt L I ~ ~ V  Octal-cr. 
1968 .. . . . . . . . .  . . . . . . . . 2,20,244 .46 

(b) Amount still outstanding for rccovcry from thc firm at thc end of 
October, 1968 :- 

(i) Principal . . . . . . . . . . . . . . . . 3.10,270 9 0  

(ii) Interest . . . .  . . . . . . . . . . . . 7,748 ..5 1 

3,18,Ol9 .4 1 ------ 
On account of thc dues in rcspcct of Govl. of India Prcss, Tcmplc 
Street, Calcutta. (Rcsidu:il of the amount of Rs. 17,141 9 2  after 
;idjustin& securities and bills) . . . . . . . . . . . . 4,452 .8S 

-. ---- 
. . . . . .  Total amount still to bc recovered . . . . 3,22,472 .79 -- -- 

4c.) Amount available for adjustment:- 
(i) Amount of bills lying unpassed upto Octobcr, 1968 . . . .  22,094 90 

(ii) Amount of admittcd bills lying in C;tsh Section for submiaaion 
to P & A.O. Calcutta upto Octobcr, 1968. . .  . . . . 935 .60 

(iii) lntcrcst accrued on sccurity deposits uplo Oclobcr, 196s . . 29 -25  
(iv) Amount of admitted bills sent to thc Pay & Accounts Officer, 

Calcutta for adjustment against the Government dues upto 
. October, 1968 . . . . . .  . . . . . . . .  2,710.30 



In the rep1 givenilearlier to the P.A.C. the dues outstanding as on 
January, 31, 1 8 47 agamst a hypothecation vaIued at Rs. 3,5&286.65 wcre 
5hown as Rs. 1,62,838.04 (should bc Rs. 1,62,838.01). Interest at  the 
rate of 6 %  per annum on the amount due from the firm is chargeable as 
per the t e p s  of the hypothecation deed. When the position regarding out- 
dndings was reported Iast, the intercst had not been calculated. Larger 
Tart of the amount of Rs. 2,20,244.46 tecovered up  to October, 196% has 
bccn adjusted against the interest due. This would explain why the prin- 
cipal amount due from the firm has not appreciably come down: 
Ncnr DFLHI, 
Tlw 20211 Dccwrlhcv-. 1 968. 
[Ref. File No. 12/7/68-Pll] 

-- 
, 1/7052l 

NATIONAL PRODUCTIVITY COUNCIL 
38. GOLF LIINKS, NEW DELHI-3 

PRODUCTIVITY STUDIES IN GOVERNMENT OF INDIA PRESS. 
FARID.ABAD 

1'1 ogrc,~s Rcport jar- i i w  11ront1z crldirlg Ocfohrr 15, 1968. 
The NPC tcam and the nonlinees of the Offkc of thc Chief' Controller 

ol' Printing and Staitoner~ commenced the project in the Govt. of India 
Press, Faridab.ad, from September 16, 1968. Thc first two weeks were 
\pent in understanding and recording the processcs, procedures and method< 
of working, as wcll as the collection of data pertaining to production. labout 
strength. fixed capitat and expenditure for the years 1965-66 and 1966-67. 
LtTorts arc being made to collcct similar data for the year 1967-68. 

2. The remaining part of the month was devoted to collection of' prc- 
liminary data in regard to the : 

( a )  uti1is:ltion and time distribution on various activities of thc lino 
and mono operators as well as the con~positors; 

(b)  nunibcr of mistakes occurred at the lino and mono operation<. 
left undetected by thc proof reading branch and left uncorrected 
by the compositors; 

(c)  addition. deletions and alterations made by the authors: 
( < I )  mcthod of transportation and storage of galleys as wcll as thu 

time spcnt by the compositors in locating the gsllcys. 
3. Arising from the analy\is of the above data. which has provided bcttcr 

t~ndcntanding of the processes and procedurcs and problem< connected 
thcrcto. the tcam n~cmbers have agreed to break thcmwlves into two g roup  
Onc group will makc a study of capacity, methods and proccdurcs, produc- 
tion norms and quality checks in the Case Room and the other group will 
5tudy the samc arcas in the Machine Room and Bindery Section. It  is ex- 
pcctcd to complete thew studies latest by the end of January, 1969. During 
the remaining two months the tcam will investigate the procedures of pro- 
duction planning and control, inventory control, and cvolving final production 
norm\ for the incentive scheme. 

4. Tt is heartening! to p l a e  on record that the team members have lwen 
receiving full cooperation from all levels in thc Faridabnd Press. 



5. In order that the team is in a position to rejort sizeaMc progress, it 
.IS proposcd tb send the next progress report by the egd of November, 1968. 

NEW DELHI. 
.Dofed : Oct. 18, 1968. 

, 
OFFICE OF THE 

CHIEF CONTROLLER OF PRINTING & STATIONERY 

M/s. Robin Press one of ihc firms who have been doing the work of this 
.Dcpartmcnt. exccuted hypothecated deed as guarantee for thc Govcrnmcnt 
paper and materials cntrusted to it. It  has since been decidcd to forcclosc 
shc mortgage deed. A doubt has been raised by the Secretary, Minktry of 
Works, Housing and Supply whether in this part~cular case it is possiblc for 
(Govt. to takc possession of the property and auction it instcad of going to 
.the Court and getting an official rcccivcr appointed for this purposc. The 
facts of the case arc as under :- 

(a)  A lot of Govt. paper and materials were supplied to this firm 
for cxecuting Govt. jobs. But these materials rcmaincd un- 
accounted in so far as the jobs wcrc not executed, nor did the 
,firm rcturn the materials. It  was asscsscd that the firm owcd 
about Rs. 4,00,0W (worth of materials) to Government. In 
November, 1957 a physical chcck up was made which rcvcnfcd 
that the materials wcrc not in possession of thc lirm. Thcrc- 
after it was decided that thc machincry ctc., bc hypothccatcd to 
Govt. The worth of machinery ctc. was asscsscd at Rs. 1,00,OOf) 
by the thcn Controllcr of Printing. However, thc valuation ol' 
thc hypothecation was for Rs. 3,50,828. It was also agreed 
that thc firm would pay in instalments of Rs. 10.000 in ca5h or 
by adjustmcnt through bills cvcry month. 

+(b)  Subsequent scrutiny revealed that the firm owcd a sum of 
Rs. 16.1 31.49 P to the Govt. of India Stationery Ofl'icc, Calcutta, 
also. In the meantime, the firm also approached Govt. for re- 
duction in their monthly instalrncnts. A second hypothccation 
deed was also executed with thc understanding that the firm 
would pay Rs. 5,000 pcr month or fifty pcr cent of the bill4 for 
the jobs executed by this firm, whichcvcr will be higher. Anoth~r  
.factor that came to light subsequently was that the Forms Press, 
Calcutta. also was to receivc Rs. 17.141.92 P from the samc 
firm. The matter is still undcr consideration and no decision 
has been takcn or any third hypothecation so far. 

( c )  Ever since then Officc of the Assi5tant Controllcr (OPi 
Calcutta has been awarding jobs to this firm on tcndcr basis and 
were recovering part of the Govt. dues. But it ivas found that 
the firm was not honouring its own commitment. The firm was 
bound inter ulia to one commitment, that  is. the firm would 
pay either 50% of the admitted amount of' the bill to C o v ~ m -  
ment or Rs. 5,000 to Govt. per month whichcvcr would he 
higher. Thc firm has not honourcd this comniitmcnt. 



(d) The !ollowhg statistics would establish the abovq, facts :- 
'. Rs. 

(i) Amount payable to  Govt. by the firm from November, 1961 to 
. . . .  April, 1967 at the rate of Rs. 5,000 per month. 3,30,000 -00 

. . . . . . . . . . . . .  (ii) Amount actually paid , . 1.91,109 e8.1 
. . . . . . . . . . . . . .  (iii) Amount falling short by 1,38,896.16 

* (iv) Bills (face value) bending with Asst. Controller Printing's . . . . . . . . . . . . . . . . .  Ofice. 60,942.71 
(v)  Net shortage . . . . . . . . . . . .  I .. 77,947 '45 

For (v) above a demand .Memo. was served on thc firm on 13-6-67. 

(e) Even thereafter the firm has gone fallen short of Rs. 52,131 :33 P., as dues upto 
April, 1968 for which also another demand Memo. has been servpd on  the firm 
on 13-5-68. Needless to add that the firm has not p a ~ d  thcsc amounts. 

(f) To sum up the position (as on 30-9-67) was:- Rs. 
(i) Balance of hypothecation amount (Rs. 353,286 a65 P) . . 139,773 
(ii) Approximate amount of interest to  be recovered on the hypo- 

thccatcd amount . . . . . . . . . . . . . .  1,36,000~00 
(iii) Dues in respect of liabilities pointed out by Forms Prcss, Cal- 

. . . . . . . . . . . .  cutta in Scpt., 1962 17,142-00 

3.1 2.91 5 -00 -- 
Say. Rs. 3.13 lakhs 

Against thc total outstanding amount of Rs. 3 .I3 lakhs thc assets of the firm are as 
S0llows:- 

. . . . . .  (a) Amount of bills under scrutiny. . . . .  6 0 , 0 0 0 ~ ~  
(b) Sccurity deposit.. . . .  . . . .  . . . . . . . . 2 . 7 0 0  -00 
63 Approximate depreciated wluc of machinery. 

(Rs. 50,000) plus structure 
(Rs. 50,000) plus lease I~old 
land of about 5 cottahs 
Rs. 1 S,000/- . . . . . . . . . .  . . . . . .  1,15,000~00 

TOTAL : 1.98,000@0 -- 
Will thc Ministry of Law kindly givc their considered opinion on the 

doubt5 raised by the Secretary in this matter? 
Sd/- N. DAS GUPTA, 

nc ( P t q ) .  

MINISTRY OF LAW 
(DEPTT. OF LEGAL AFFAIRS) 

(ADVICE WH&R SEC.) 
Tn thc rcferring note. this Ministry has been asked to give their opinion 

as regards the doubts of the Secretary of the Departmcnt in the matter of 
enforcing thc mortgagor's 1iabilFty under the indcnturcs (hypothecation deed) 
rat flags D and G. I t  is statcd in the opening para of thc rcferring note that 
'the Sscretary. Ministry of Works, Housins and Supply has raised a doubt 
if it i.3 possible for the Government to take possession of the hypothecated 
property and auction it imtcad of going to the Court and $t an official 



rcceiver appointed for the purpose. The exact naturqof the doubt or opinion 
expressed b y a e  Secretary is not available on the file' and so it may not be 
possible to consider the same from bgal point of view. 

2. It is, however, clear that in terms of the hypothecation deedsat flag D, 
the possession of the mortgaged property does not vest with the mortagec. 
The possession is still with the mortgager and the hypothecation deed can 
only be enforced through the procedure prescribed by law. CS. I11 of the 
dccd, however, provides for arbitration .of all the disputes arising under 
the <aid deed. So it seems that any dispu~es arising out of or concerning 
the \aid hypothecation deed have got to be scttled by arbitration under the 
nfore\aid clause. 

3. I had a t i k  on phone with Shri N. Das G'upla, Deputy Controller 
of Printing t s  let me know the exact text of the opinion or doubt expressed 
hy the Secretary to enable us to consider the same in detail. But I an1 
told that no such opinion or doubt has been expressed in writing by the 
Secretary. In case there is any specific point on which the view of thi4 
Minktry is r equ i~d ,  the same may bc statcd in the context of the relevant 
facts to enable us to do the ncedful. 

Sd/ - 
A~stt. Legal Adviser, 

M/Law U.O. No. D.35129/68-Adv. W&H datcd 12-8-1968. 
I tried to contact Shri N. C. Gupta today. He is not available. Pi. 

put me through on 17/8. 
Sd/- 
14-8-1968. 

Spohcn to Shri Gupta. Re. X P.l/'n. I explained to him that DC(Bi1ls) 
had not cxpresscd the Secretary's suggestion properly. What Secretary had 
mentioned to mc is that appointment of a receiver should be avoided a< 
considerable expenditure takes place in rccciver's fees etc. Shri Gupta said 
a 3urt will in any case have to be filed in competent court. Wc necd not 
ash for appointment of a receiver. We havc only to apply to court for 
taking possession and for sale of the property. 

\i'e had a lettcr from Shri Sambarnurti also which has not been taken 
into account before sending the case to Law Ministry. I had explained the 
ivhoIe position to C.P. and the note should not havc gone without his know- 
Icdgc and my specific approval. Let now all the papers be put together. 
Shri Sambamurti's letter be examined and CP should discuss with Shri Gupta 
further as directed. 

w- 
17-8-1 968. 

As desired relevant papers have becn linked. Shri Sambamurthi's d.o. 
Ictter may please be seen at p. 235-237/C in linked file 28-0S/57 (Part 
311). 



C . P .  I 

Discussed with ' Shri ,,Gupta. The point for consideration ia whether 
Govt. can excrcbe its right under clause (If) without going to'a Court of 
Law. Law Mmistry may kindly scc with reference to my personal discus- 
sion and thc note of the CCP&S dated 17-8-1968. 

. .  . Sd/- 
20-8-1 968 

( DEPTT. OF LEGAL AFFAIRS) . 
(ADVICE WH&R SEG.) 

Rcfcrcncc my earlier note dated 9th August, 1968 at pp.3-4/ante. 
2. I have discussed this case with Controller of Printing, who brought 

.the file personally to mc. 
3. As stated in my earlicr note, if thcrc is any disputc or difference 

which arises bctwccn thc parties in respect of the hypothecation deed in 
quc.ition, the same is to be referred to arbitration in terms of C1. I11 of thc 
Indenture. No doubt, under Ci'. l (f)  of the Jndenture, the mortgage is 
cntitlcd "to t a b  possession and/or appoint Rweiver or Receivers of the 
hyphccatcd goods under this security, give noticcs and demands to debtors 
and third partics liable therefor, sue for, recover, receive, and receipts for 
thc same and sell or realise by public auction or private contract or other- 
wise diqxwe of or deal with all such hypotkcated goods or any portion 
thereof. . . . . . . . . . . . . . . . etc." at the mortgagor's risk and cxpense in case 
of any default in the payment of the stipulated instalments or performance 
o f  any other obligations under the dced. 

4. Now that there has becn default in the payment of instalment\ and 
pcrforrnance of other obligations on the part of the mortgagor, the mort- 
Sagx is cntitlcd to take possession of thc premiccs and deal with the mort- 
pgcd property in tcrms of a'. I ( f )  quoted above. For that. the mort- 
gage Govt. may press the mortgagor to dclivcr possession of the mort- 
~agcd  property to them in terms of the aforesaid stipulation. In case thc 
mortgagor refuscs to deliver possession or raises any objection thcreto. thc 
only course would be to enforce the mortgagee's right through the arbitra- 
lion a9 providcd undcr CI. IT1 of the Jndcnture. 

5. It may, however, bc noted that since thc mortgaged property would 
be the subject matter of dispute before thc arbitrator. the Government 
\vould also be entitled aftcr the start of thc arbitration proceedings to scck 
an appropriate direction as regards interim injunction and custody of the 
p~opcrty ete.. from the competent court of jurisdiction under S. 41 read with 
Sccond Schedulc of the Tndian Arbitration Act, 3940. They nccd not wait 
for the %id direction till the award is made by the arbitrator. 

a/- 
Arstt. Lcgal Adviwr, 

2 1-8-1968. 
Tclc : 383063 

M/Law U.O. No. D.35411,'63-Adv.W&H datcd 21-8-1 968. 



MJVISTRY OF LAW ( I  

DEPARTMENT OF LEGAL AFFAIRS 
ADVICE (WH&S) SEC. 0 3 

Thc matter was discussed today with Shri J. P. Mittal. S.O. 'in thc Minis- 
try of Works, Housing and Supply. 

2. Two qucstions raiscd in thc rckrring,note arc answcrcd as below :- 
( i )  1. have alrcady advised that thc, firm should be prcsscd to  del'ivcr 

pssi.:jsion of*thc mortgaged property in terms of C1. l ( f )  of the indcnturc 
in question and in case of refusal, thc mattcr may bc takcn to arbitration 
in terms of Cl. 111 of the said Indenture (flag D). ln this connection. 
rcfcrcnce may be made to my earlier notc dated 21-8-1968 (Foldcr A) .  

1 may add that the provision as to arbitration, though not spcificallj 
incorporated in thc supplemental Indenture dated 9-10-196 1 (flag G ) will 
be read as incorporatcd therein by reason of Cl. 6 thereof which providc5 
that "savc and except as cxprcssly varicd as aforcsaid, the said Principal 
Deed and cvcrything therein contained shall remain in iuli' force and cfl'cct 
and shall bc binding on the parties". 

I t  is not clear as to why the Brinch Sccrctariat, Calcutta has advised 
filling of the suit in the matter. 1 would suggest that thc mattcr may bc 
rcl'crred back to thcni for examination and clarification in thc light of my 
twq notes in Foldcr A bcfore taking final action in thc mattcr. 

As regards qucstion ( i i ) ,  thc two print orders in qucstion arc not onx 
rccord and it is not possible to  say as to whcthcr any dispute arising thcrc- 
under indcpcndently of the mortgage deed would bc within timc. It i5 
statcd that the amount duc to thc Govt. towards cost of materials suppliccl' 
to thc firm which remained unaccounted for was incl'udcd in the total amount 
of the aforcsaid Indcnturc-hypothccatiori dccd, and furthcr that one of thc 
p r i ~ t  ordcr?; contains no arbitration clause. If so, thc disputcs under thc 
said print order cannot be rcfcrrcd to arbitration in the abscnce of t h t  
arbitration clause. 

We can only cxaminc this matter after thc said print orders and all thc 
corrcspndencc in the scriatum in respect thcrcoi is duly rcfcrcnccd m d  
placcd on record. 

JS&LA may kindly we. 
Sd '- 
30- 1 0 -  I YO$ 
Sd i -  
30- 10- l <)(is 

J S L A  
i\lini.dq of Work .  I-lo~rsing ~ord S~rpply.  

Min. of Law U.O. NO. D.36465/6S-Adv.W&H dt. 31-10-196s. 
C.C.P. 8 S. may p k a c  ccc for furthcr nccc\\ary action. 

Sd - 
2-1 I-lW>h 

D.S. may also kindly see. 
Sd '- 

-. 4-1 I-19hh 
Sd '- 



O.P. Branch 
1 -Council House Street, 

Calcutta-1. 
S m  :-Recovery of Governnient dues from .S/S Robin Press, Cnlcuttcr. . 

Ministry of Law, Branch Secretariat, Calcutta' may kindly refy- to their 
adviix givcn on 25-7-1968 at page 330/N on the above subject. 

2. This case was refcrrcd to the Ministry of Law, Dcptt. 6f Legal Atfairs 
(Ad~ice )  Ncw Delhi by the Chicf ControIler of' Printing and Stationery, 
Net\ Dclhi. In this connection, the obscwations given by 3hc Ministry of 
Lxw, Deptt. of Legal Affairs, New Delhi on' 12-8-1968. 21-8-1968 and 
31-10-1968 at pap-l9 ' , /c .  193-194/c and 188/c may kindly be per- 
wed. 

3. Ministry of Law, Branch Sccretariat, Calcutta. may kindly rcconsi- 
dcr the case in thc light of observations made by thc Ministry of Law. Deptt. 
of L g a l  Affairs, New Delhi, and advise this oflice in the matter. 

4 .  Since this case conics under the purvicw of thc Indian Limitation 
Act, 1963, the advice of the Ministry of Law. Branch Sccrctariat, Calcutta 
m;t). kindly bc given as carly as possible. 

:- 

Asstt. Corltrollrr. PI-irtting 
Ministry of Law, Branch Sectt. Calcutta U.O. 

- -  -- . - 

ACP(0P) Calcutta U.O. No. P/'P/210( AV.Pt.lV) dt. 2 1-1 1-1968. 

NOTES IN THE MTN. OF L A W  
BRANCH SECTT. CALCUTTA 

By virtuc of Clausc l ( f )  of thr Mortgage Deed any default by the mort- 
; , l i p s  in paymentv of any of thc iwtalmcnts enables the mortgagee to takc 
poc\~\\ion and/or appoint a Rccciver of the hypothecated property and sue 
lor or rcalisc by public auction or private contract the aniount duc. When 
thc rnattcr was discussed by Shri Mukherjec on the 5th and 25th July, 1968. 
we nerc told that it wag hy no lncans an c x y  task to obtain psccssion in- 
a~rnuch as thc firm wcrc asking for all sort.; of irrelevant information which 
\howd that they wcrc not kccn on paying the amount duc but were bent 
o n  morting LO dilatory tactin. Wc, thercforc. felt that thc filling of a 
\ L I I ~  fur possession and/or sale of thc hypothccatcd property by a Recciver 
a lp~in tcd  by Court would facilitate thc recovery of the aniount due. 

2 .  Though the Mortgage deed contains an Arbitration Clause. in a case 
\uch ; I \  the onc on hand the institution of procccdincs k fo re  thc arbitrator 
wili not by itself bc quitc cffcctivc inasmuch a< the jurisdiction of the civil 
coun will have to bc invoked for the purpose of appointment of Receiver 
t o  take custody of the hypothccatcd property and sell the same. This con- 
\id<rntion prompted us to advisc filing of a suit a rcmcdy cnvisagcd by 
Clnuts 1 ( f ) .  During discussion, Shri Muk11crjc.c pointed out that the s:ilc 
procci.ds of thc hypothecated property may not bc adcquatc to sct off thc 



entire liability. If so, it would be necessary to *esort to arbitration for 
recovery of the entire dues. After calling on the h m  to deliver paerr ion 
arbitration proceedings may be initiated and action rPlay be taken as proposed 
in para 5 of the Main Sectt. note dated 21-8-1968. 

3. On the aspect of limitation we would likc to draw the 'attention of 
th,e department to Section 3713) -of the Arbitration Act, 1940, which in so 
far as it is material, says. that an arbitration shall be deemed to have com- 
menced when one party to the arbitration Agreemnt serves on the othcr 
parties a notice requiring that the differences be submitted to the person 
named or desipated in agreement. Therefore, the date when thc depart- 
ment seeks reference to arbitration in the manner provided for in Clause 
111 of the Mortgage Deed and puts the flrm on noticc t h e ~ o f  would consti- 
tute the date on which thc proceedings commenced. Expeditious steps for 
the appointment of the arbitrator may be taken. 

a/- 
Dy. Legul Adviser 

23-1 1-1966: 
Assistant Controller (Printing). 
Min. of Law, Calcutta, U.O. Note No. 21 10/68-Adv.Cal dated 23-1 1-1968. 

Recommendations 
The Committee are surprised that although action lor awarding a ncw 

contract was initiated in November, 1961, modification of certain c1ausc;c.s of 
the contract took about 11 months. This delay was avaoidable. It is not 
ckar to the Committee why the contract was not awarded to the low~st 
tenderer after receipt of tcndcrs, in October, 1962. Failure to do so not 
only rcsultcd in avoidable extra expenditure at old rates for the pcriod 
@tober to January, 1963, but also violated the sanctity of the tender sys- 
tem. The Committee would like the matter to be propcrly inwstigated and 
the result intimated to them. The Committce hope that such cases will not 
rccur again. 

[Sl. No. 36 (para 2.65) of Appendix VI of 63rd Rcport, 2966-671 

Action taken 
The Bindery contract was entered into with various firms in Junc, 1959. 

for a period of three years (1959-62), and was valid up to the 4th Junc. 
1962. Necessary action to conclude a f ~ s h  contract was initiated well in 
time, i.e. in November, 1961. However, in the light of experience gained 
during the currency of the contract, it was found ncccssary to modify cer- 
tain clauses of the Invitation to Tender. The finalisation of the conditions 
of contract in consultation with the Ministry of Law and bringing the 
skeleton schedule of rates uptodate, in consultation with sister units at 
Calcutta. took some time. Tender enquiry could not, therefore, tic issued 
earlicr than September, 1962. (A note showing the various stages of the 
finalisation of the contract is attached). As huge demands for file boards/ 
bands from Government Departments were pending, and finalisation of a 
new contract would have taken time. there was no alternative but to extcnd 
the existing contract up to 4-1 -1963. 

2. Scrutiny of tenders. inspection of tenderers' premises for assessing 
their past performance, capacity etc., took some time. Nler examination 



1 
of the tenders, itewas obsemd that the rates quoted for file, boarddfile 
bands were lower thanfhose of the current contract. The Manager con- 
sidered it de8irable to find out from the two firms, holding the old contracts. 
whether they would be in a position to supply the file boards and file bands 
at the lowest rates (Rs. 262 .25~  per 1OOQ file fb6ards, and &. 79.00, per 
1000 iile bands) obtained in response io thc fresh tender enquiry. (?he 
old rates gf these firms w r e  Rs. 290:00, per 1000 file boards. and Rs. 90.00, 
per 1000 file bands). In January, 1963 the firms communicated their 
willingness to supply the file boards and file bands at the lowest rates. A d  
hm orders were, accordingly, placed with the two firms. to heet the press- 
ing demands of indentors for these. two items. 

3. The tcndered samples of filc boards, submitted by the lowest tenderer 
anu also the samples of file boards, procured against the said ad 71oc orders. 
were examined and found to be of inferior quality. Hence. it was decided 
to ignore the lowest rate of Rs. 262.25p, per 1000 file boards, and t o  accept 
thc next lowest rate of Rs. 274.00, per 1000 file boards, of the other firm, 
whose samples were found to be acceptable. As regard5 File bands, the 
lowest rate of Rs. 79.00 per 1000 was accepted. The new contracts for 
file boards and file bands were finalised in July. 1963. During the inter- 
vening period from Jan.. 1963 (the date of the expiry of the cxtended period 
of old contracts) and July. 1964 (the date of commencement of new con- 
t rxts)  file boards and file bands were purchased at the lowest rates received 
against the fresh tender enquiry. 

Instructions have, however. been issued reiterating the nerd for cxpedi- 
tious finalization of contracts (copy enclosed). 
Dared the December, 1968. 
[Ref : Filc No. 12(8)/67-PVPII.] 

OFFICE OF THE 
CHIEF CONTROLLER OF PRTNTING AND STATIONERY 

NO. 25/45/67-OP 
Nt.,t. Delhi, tlw l01lr October. 1967 

SUBJECT :-Recoinmendatiorts of the P.A.C. in dealing witll contract cases. 
In the course of the discussion of' the Commercial Audit Rcport of 1966 

relating to the Govt. of India Presses, thc PAC had drawn thc attention of 
the department to inordinate delays in the matter of finalisation of the con- 
tracts~ and placement of orders thereafter. The Committee had observed 
with reference to the conclusion of contract by one of thc hcads of Presses 
as under :- 

“The Cunmittee arc surprised that although action for awarding a 
new contract was initiated in Nov.. 1961. modification of , certain 
clauses of the contract took about 11 months. This delay was 
avoidable. It is not clear to the Committee why th: contract was 
not awarded to the lowest tenderer after receipt of tenders in Oct.. 
1962. Failure to do  so, not only resulted in avoidable extra expen- 
diture at old rates for the period Oct. to January, 1963 but also 

0 
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voilated the sanctity of the tender systcm. e Comrnittce h o p  that 
such[ cases will not recur spin". 

'ill t 

I I 

The &eads of presses, should keep in view the observations ~f the corn- 
inittee and ensure that tenders arc dealt with promptly and no dclays take 
phce. 

1 w,- 
Con~roller of Pri~:  7it1.y 

To the Hcgds of Presses and Branches for information and future guid- 
ance. 

Copy togrber with. a spare copy forwarded for information to BAA 
Suction. %, 

Sd/- 
Conrrollcr OJ' Pr'rinritix 

Note s I m i . i ~ t g  l l~e  vuriolrs sltrge.~ (of lhe fir~nliscr~icirz of ~ ~ r r n , ,  o/ /he t z m -  

lrmt : 

The matter was examincd in dctail by thc Government of lndia Prcss. 
Tempi'c Street, Calcutta. Thereafter, the dratt of conditions of contract wa\ 
sent to the Government of India Press, Hastings Strcct Calcutta o n  
22-1-1962. Thc draft wa.; received back irom the Hastings Strcct Prc'44 
on 22-2-1962, and the Manager, G'ovcmn~cnt of lndia Yrcss. Temple 
Strcet, Calcutta passed ordcrs on 29-2-1962 for inclusion of certain new 
items. 

The proposal for the new contract was then scnt to the oficc of C.C.P.6S. 
on 9-3-1962. On 1-6-1962, the office of the C.C.P.&S. informed thc: 
Manager, Government of lndia Press, Temple Street. Calcutta that bcforc 
the Chief Controller's formal approval was obtained the dratt of the revisccl 
conditions ctc. should be got vetted f'rorn the Central Govcrnmcnt Solici- 
tor. 

The matter was rcfcrrcd by the Templc Street Press to the Govcmmcnt 
Solicitor on 19-6-1962. The Solicitor, after vetting the draft. returned it to 
the Temple Street Press. on 17-7-1962. 

On 31-7-1962, the draft of the revised conditions of contract. ctc., wa4 
sent to the C.C.P. & S.'s office at Ncw Dclhi. The approval of the C.C.P 
& S. was communicated to the Templc Strcct Press on 24-8-1962. On 
3-9-1962. thc Director of Advertising and Visual Publicity \+as asked to 
publish the advertisement in newspapers and the Director Gcneral of Com- 
mercial Statistics was asked to publish the advcrtisemcnt in the Indian Trade 
Journal on 5-9-1962. 

The tcnder notice was pulbishcd in thc press on - - I 9 6 2  2nd 
20-9-1962. 

Recommendation 
In para 62 of their 39th Report (Third h k  Sabha), the Committee had 

suggested that in every case where arbitration award is given against Govt.. 
a carcf'ul study of the reasons for the same should be undcrtakcn with a 
view to taking remedial steps including disciplinary action where called for. 
The Committee are surprised that Department have understood this to mean , 



only a review whether th i  cascs werc conducted before the arbitrators effi- . ciently and d i f i~nt ly .  what  the Conunittee had desired was that an ana- 
lysis should Isr: madc of thc Iapscq on thc part of the Department committed 
during the 5xecution of works which resulted in the cases going against the 
GovErnrnent in arbitration. The Committee desiry that a review on thesc 
lines should be made in- each case Cith .a .view to taking remedial mcawrc 
and disciprinary action whcrc cqllcd for. If arbitration cases arc lost dUc 
lo ambigulties in the contract Ibrm, .these should kc removed. , 
1%. No. 62 (Para 2.166) of ~ b ~ c n d i x  V1 to 63rd Rcport i ~ h r i d  Loh 

Sabha) ] 

The Committce note with conccrn the various. Iapcs fiointcd out by 
.Audit on the part of the Dcpartmcnt revealed in a rcvicw of' 50 caics i n  
which awards totalling about Rs. 2.06 lakhs went against Governmcnt during 
1064-65. They wcrc informed that ccrtain general' instructions had h e n  
iwtcd by Dcpartment in this bchalf but they have not becn informed alwut 
thr. specific steps takcn by the Departmcnt to prevent the rccurrencc. of 
wch lapses. Thc Committce desire that Departmcnt should rcvicw thcir 
instructions and ensure that thcsc were madc exhaustive cnouyh to provide 
bpccific rncnsurc to bc taken in ordcr to safeguard against losses a k i n %  
Iron1 such lapses. The Committce also desire that in thc 50 cases lvhcrc 
rcvicw was conductcd by Audit, the Governmcnt should examine ho~v  for 
non-observance of prcscribcd instruction? or ncgliycncc of thc various oRi- 
cials resulted in loss to Govcrnmcnt. 
IS ] .  No. 63 (Para 2.167) of Appendix VI to 63rd Rcport (Third Lok 

Sabha) ] 

Action taken 
Thc obxrkations of thc Committcc have becn noted and q t ep  arc being 

1~1hcn to rcvicw thcsc cascs on the lincs suggested by the P.A.C. Funhcr 
;m>grc\\ of thi\ rcvicw nil1 be intimated to the Committcc in duc courv  

Recommendation 
In para 62 oC thcir 39th Rcport (Third Lok Sabha ). thc Committee had 

~uggcritcd that in cvcry casc whcre arbitration award is gibcn against 
Govcrnmcnt. a careful study of the rcasons for the same should be undcr- 
takcn with ;I view to taking rcnlcdial steps including discipi'inary action 
whcre callcd for. 'T'hc Committee are surprised that Department have 
understood this to mean only a rcvicw whcthcr the casts wcre conducted 
bcl'orc thc arbitrators efficicntly ;~nd diligently. What the Committcc had 
dcsircd was that an analysis should bc made of the lapses on thc part of 
the Department committed during the cxecution of' thc works which resultccl 
i n  the caws goin8 against thc Govcrnmcnt in arbitration. Thc Committee 
dcsirc that a TCVIC'\Y on thcsc lincs should be made in cach case with a 
view to taking rcnicdial measure and disciplinary action where called for. 
I f  arbitration cascs arc lost due to ambiguities in the contract form. thc,e 
.shoul'd bc rcn~oved. 

( S. No. 62 Para No. 2.166 of the Appendix VI to 63rd Rcport of th2 
P.A.C.). 



Action taken ( O 

The foliowin(: two points have been brought 06t in the a p v e  recom- 
mendatiop :- 

(i)  Review should be made of all those cases wihchahave gone 
against Goveilment ip arbitration with a view to taking remedial .. mcasures and disciplinary action where called for, and 

(ii) If arbitration cases are lost due t6 ambiguities in conttact form,. 
these should be removed. 

With regard to (i) above, it is stated that the Chief Engineers concerned. 
after reveiwing the arbitration cases which had gone apinst Government 
during the years 1963-66, havc reportcd that action is called for only in 
21 cases, zone-wise breakup of which is given as undcr :- 

Chicf Engineer (DA) 9 cases 
Chief Engineer ( N Z )  10 cases 
Chief Engineer (FZ) I case 
Chief Engineer (SWZ) 1 case 

Total 21 cascs 

A list of thesc cases has been sent to the vigilance unit of the C.P.W.D. 
ihr necessary action. The Chief Engineer (V) has intiniatcd that he has 
called for the rccords/infomation in respect ot these 21 cases from thc 
concerned officers. In sonic cases thc records havc been received and 
are undcr examination, in other cascs the concerned ofice\ havc bccn 
~cminded by him. 

Regarding (ii) abovc, it is statcd that thc Planning Commission had 
sct up a Working Group to prepare a standard contract form for construc- 
tion works undcr the Chairmanship of Shri P. N. Gadi Consultant (Construc- 
tion) with members representing various departments vi:. C.P.W.D., M.E.S.. 
Railways. N.B.C.C.. Bureau of Public Enterprises, Director General ol' 
Border Roads and Ministries of Finance and Law. The Working Group 
hxvc submitted their Report to Government. 

A Committce consisting of the followinq officials in thc C.P.W.D. ha4 
becn formed to examine the new standard contract forni evolved by thc 
Working Group of the Planning Commission and suggest nwdification, i t  
any, which are necessary to suit the needs of the Department : 

( i )  'Locat Superintending Surveyor of Works. 
(ii) Superintending Engineer, Delhi Central Circle No. I and 111. 

(iii) Senior Counsel. 

The Committee have also been requested to take a notc of the observa- 
tions of the P.A.C. while sending their commcnts on the contract forni. 

Reoommendation 
The Committee note with concern the various lapses pointed out b~ 

Audit on the part of the Department revealed in a rcview of 50 case\ 
in which awards totalling about Rs. 2.06 lakh\ went against Government 
durinq 1964-65. They were informed that certain general instruction\ 
had been issued by Department in this behalf but they haw not bcerr 
informed about the specific s t e p  taken by thc Department to prevent the 

\ 



recurrence of J c h  labses. The Committee desire that Department should 
review their instructidns and ensure that these were made exhaustive enough 
to provid& (pecific measure to be'taken in rder to safepiprd against 
l pes  arising from such lapses. The Commi ee also desire that in the 3 50 cases whcre review wa2 conducted, by A dit, the Govemmcnt should 
cxamine how far non observance of prescribed instructions or negli&ncc 
of the ,various officials resulte'd in loss to Gove'i-nment. 

[Serial No. 63 (Para 2.1611) of Appendix VI to the 63;d Report. 

Action taken 
There wcrc SO arbitration abard cases wherc revicw. was conductcd 

by Audit. Out of these cases details of only 20 cascs were availa6lc in 
the Audit Rcport and accordingly Audit were requested to scnd dctaits 
of 30 cases which had been reccivcd on 3-10-1967. The Chief Engincer 
(NDZ) and thc Chief Engineer (DA) were requested on the 16th October, 
1967 to cxamine the cascs pcrtaining to their zoncs in detail and furnish 
the report to the Chicf Engineer (V)  for taking any remedial or disciplinary 
action. 

The Chicf Engineers havc since reported after reviewing the caws 
that disciplinary action is callcd for only in 8 cases out of 44 cascs. Thc 
report in regard to thesc cases is still awaited from the Chicf Enginecrs. 
The Chief Engincer (V) is looking into 8 cases which havc been reported 
by Chief Engineers rcquiring disciplinary action and his report is stit! 
awaited. A copy of thc instructions issued vide C.P.W.D. Memorandum 
No. CE/Con/381 dated the 8th October, 1965 regarding proper defence 
of arbitration cascs is enclosed. A copy thereof was sent by the Ministry 
of Works. Housing & Supply to thc Lok Sabha Secretariat with thcir 
U.O. No. 1201 1(26) /65-W dated the 10th November, 1966. At present 
these instructions are considcrcd to bc adcquatc. Should it bc found 
necessary to anlcnd thcni 2.; n result of the revicw which is now being 
made by thc Chicf Enginecr (V). necessary steps wil? be takcn to anicnd 
modify/amplify them suitably. 

COPY 

CENTRAL PUBLIC WORKS DEPARTMENT 

MEMORANDUM 

It is thc primary responsibility of Divisional 0f ic t . r~  in this dcpartmcnt 
to maintain proper records of all arbitration cascs and arrange necessav 
dcfcncc thereof in such a manner that Govcmment interest is safegtiardcd 
at all stages till the cases arc finalised. According to the obseyvations 
made by onc of the arbitratorsl in the Ministry, the defence of cases put 
forward before the appointed arbitrators has been found or in some casec 
to be inadcquatc. Some of reasons for inadequate defence along with 
its effcct on the cases are :- 

(a) Most of the cases are very old, some of them dating back to 
eight ycars or more. Morc often than not the work would hate 
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i chengcd hands with more than one Executivc Engineer during 
its ~xecut ion and subscquently passed in& the hands of anl: 

Engikers. I t  is also scen'thdt at the 
the Divisions which dcalth with the vor! 

The direct effcct of the abovc is that thc ~xecut ivc Enginecr who is 
charged with tbc task of defending the ease i\ considerably handiCapwd 
in getting a connccted and co-ordinatcd pictbrc 01' thc casc and thereafter 

' Jn collecting all *,he rclcvant corrcspondcncc to  rcbut thc contractor's 
c m .  While the contractors would have carcfull'y arrayed all 
the f'lcts and f iprcs  pertaining to  thcir claims, a similar or  even more 
~ ~ i r c f u l  cfiort is called for on thc part of the Dcpartmcnt to countcr ,ush 
claims. Othekwise the result is that the countcr-statement of jact4 is 
4.ctchy. pcrcmptory and contains bald statcment4 of denials and is generdly 
unsupported by rclcvant documcnt4. Whcn intcrrogatorics arc adnlinistercd 
by the Arbitrator to  the Exccutivc Engineers in rcq-~cct of certain detail\ 
r)! claim, the Exccutivc Eng~nccl-4 are c~thcr  unablc to give wtisfact~vy 
rcpllc\ to the que\t~on\ or try to \upply the answer\ h;rwrl on thcir own prc- 
\umption\ or  conjectures. Thcy also take the plea that they are unabli to 
;iic the required answers a\ the cascs alv old or  that thcy were not I n  
thnrgc of thc execution. Thc abovc statc 01 affair4 i \  also dirc~tly 
rL\ponsible for the enormous delay on thc part ol the dcpartnlent 111 
submitting counter-statcmcnt of' facts, a factor which in a lnrgc mca.ilrc 
~ontributcc to solw dkporal of arbitration case\. 

( b )  The contract docunicnts producccl betorc arbitrators do m t  
contain original' drawinss. After thc work is started, therc 
arc a large number of :~dditional drawing4 or rcviscd drauinc 
that arc issued. These drawinys arc vital in examining thc 
claims and counter claims of the partic\ and arc invariably 
not produccd. Morcovcr. the contractor4 coniplain that they 
arc not supplied with drawing4 rcquircd for cxccution or 
works. 

The clfect of thiq is that due to non-production of the drawings. the 
iorrcct end justified countcr claims of the dcpartmcnt \ometime beccmc 
t~ntcnablc. This also lends sometimes to a gcnuine claim of the contractor 
hcing disregarded. 

( c )  The cystcrn of preservation of important record\ jn thc D!i.i- 
\ionat Oficcs i-, dcfcctivc. Thc \itc ordcr booh4. regi~ter of 
dailv i m c s  of cement, stccl. paints and wch like ma tenA 
:is well as Icvcl book5 and register4 of Icvcl\ arc not propcrly 
p r c s e ~ c d  and produccd on dcmand. 

f i e  effect of thk is that in the abscnce of proper maintenance nl' 
rhc,e records and relevant documents. the arbitrator i\ not ablc to g r s p  
the true facts of thc case and rcliancc has to be placed by him on the 
circumstances and facts of thc caw as brought out bci'orc him by the 
nartics. 

( d )  Thc arbitration cases are generally considcrcd iis a legacv of 
old and a f u n c t  divisions handed over to subsequent E.Es 
who may be in chargc of heavy construction Divisions. 

t 



1 3 3  
I 

Thc Executive E n b e e r s  are inclined to neglect the c a s p  and d o  not 
btudy and marshal the facts and figures in defence before. thc arbitrator. 
Conscqueitl$ the departmental defencc is uninspired, luk-warm and 
h $ l k .  . / 2.  The case has bccn axamiricd in .this ofice in the light of tlic above 
points and it has bccn dcciJed that thc follo.wing instructions should bc 
ri~idly*followcd by all Divkional. Olliccrs with immediate e f fq t .  

( i )  Every Engineer who is 'in charge oof a work should ncccssarily n~ain- 
tain a separate filc in so far as the disputes that crop up on a work are con- 
cerned and leave a sell-containc~l note in the file at the.timc of his transfer, 
dealing with full background of all the diputes !hat have. croppcd up.upto 
the timc of his transfer, thc various developments thereon, the orders passed 
ctc., with due rcfi:rcncc to the conncctcd files. This should lorn1 n ncces- 
my and essential fcaturc of all handing over notes. Suitable method and 
procedure should be dcviscd in the Divisional Officc by which such filcs arc 
c:~rcfully preserved and becomc available at a later stage to the Exccutivc 
Encjnccr who may bc called upon to defend the cass. Evcrything should 
k. so arranged that the Executive En~inccr who is actually callcd upon to 
tlcfcnd the case should be able to dcl'cnd the casc on propcr lines. 

(ii) It should be made a rule i n  thc Divisional Ollicc that all drawinps 
iswcd with the N.I.T. and those subsequently followed for execution of 
works are properly preserved and kept along with thc contract documents. 

( i i i  ) It should be sccn and ensured b y  the Divisional Officer that suit- 
:ibk and adcquate arrangcmcnts arc made in his Division regarding prc- 
~~cnu t ion  of' alP important documents. rcgistcrs ctc. Besides others. a list of 
:tII such records should be prepared and kcpt handy so that correct position 
of tach case may be known to thc Divisionnl Officcr conccrncd with the 
conduct of the case. The departmcntal dcfcnce should not bc allowed to 
fail on account of non-production of thc documcnts. 

(iv) Thc arbitration cases should not be considcrcd as a legacy of old 
and defunct divisions handed over to subsequent E.E's. They should on 
thc other hand, be $en due i~nportancc and dealt with on priority basis 
i ~ t  1111 stafcs till thcy arc finally dispowd or. 

3. I t  shall also bc the duty of :ill S.Es in this dcpartmcnt to see and 
cnwre that the abovt instructions arc rigidly f'ollowcd by 1111 Divisional 
Otker.; under them. 

3.  Thc rcccipt of this Mcmo. may please I:c acknowlcdgc. 
Sd !- 

Clrir! En,gi~wer 

AI! thc Divisional Officers. C.P.W.D. 
Copy forwarded for information to :- 

I .  All Addl. Chief Engineers. C.P.W.D. 
2. All S.Es, S.S.Ws. D.H.O. & C.R.E.. C.P.W.D. 
3. Chief Construction Engineer. Sonauli Pokhara Ro;~d Project, Butwal. 

c/'o the Post mastcr Nautanwa Distt. Gorakhpur (U.P.  1.  
1. All E.Os to  C.E. & A.O.Es. C.P.W.D. 
5. .411 E.Os to Union Tcrritorics. 
6. All F.As t o  C.E. & A.C.Es & A.FAs. C.P.W.D. 
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7. Executive Engineer, Delhi Drainage Investigation c Division, B- 
Barracks, Curzen Road, New Delhi. ,Q 

8. Chief Technical Examiner, Ceritral Viglkmcc Commission. 
Mini"sry of Home ! ffairs, Ncw Dellli (with 6 spare copicr). <, 

9. Director. lndian Ai i i  Mission, Kathma~du, Nepal. 
10. Superintending Engineer, Constructioq Circlc, Dandakarya Proicct, 

Jagdialpur. 

M. R. MASANI 
Ciuirmun. 

Public Accorrnts Cmnnlittre 
NEW DELHI, ,. 

April 28, 1969 ----- 
Vaisakha 8, 1591 (Saka). 



~rdnsp&t  and ~ h i ~ p t n g .  The Conirnittee hope .that replies t o  the 
Work\ and Housing out~tanding reconimcndaticms and final . rcpl~es in regard t o  those recommenda- 

tion, t o  qhich only .interim replies have 
,o far heen furnished will be submitted 
to  then1 expeditiously ;~ftcr gctting them 
vcttcd by Audit. 

Works and Housing The Conirnitlee note from the information 
furnished hy Governnicnt that eviction 
proceeJings are In progress in rcspect 
of 47 Govcrnment liouws inmupal ion 
of "on--cligihlc parties. In 58 other 
cases where houscs at present stand 
aliotted t o  non-cligihle partres. a revlew 
has to  he made to  decide whcthcr they 
.;lioultl he allowed extension of the 
jxrio:l of al lotmyt.  In  view of the 
I'ilct that there 1.; acute shortage of 
C;ovcrnnient accornii~odation for allot- 
ment to entitled persons, the Committee 
desire that necessary steps should be 
lahen to  expedite thc cviction proceed- 
ings in these clses and also t o  get the 
Go\crnnient accommodation vacated by 
other non-entitled persons in pursuance 
of thc rccznt rcivcw. In other cases 
wlicrc it has been dccidcd a s  a matter of 
policy to ;tllo\v certain categories of non- 
cntitlcd individual-; and cultural and 
.;trial uelfa~.c orpanisations t o  retain thc 
:icconimodation. market rent should bc 
in1ari;lhly charged. 

\f ,lrL\ and Hou\ing The Committee find from the information 
furnished to  them that out of 64 requisi- 
tin~icd house.;'h~~ildings referred t o  in 
par:\ 7.14 of thcir 6?rd Report (Third 

Snhha), 27 havc hcen dcrequisitioned 
and 2 havc been purc1i:iscd by Govcrn- 
mcnt. leaving a h:tl:tncc of  35 requisition- 
cd hou~csihuildings \\ ill1 Government 
:I[ Iklhi. Out of thew 35 houscs, 6 have 
hccn allotted t o  Govcrnmcnt olRccs, 6 
to pri\ ate parties. 3 to Statc Governments, 
2 to Khatli Sc \'illage Industries Com- 
mi\\io~i. 2 to Forcizn Embassies, 1 t o  a 
It:ti:n~!~ Rodin:: ,Agency and I5 to  
~cnsc~rc  olliccrc. Of thew houses, 10 
a r ~  being uscd for the pu rpxe  they 
were rcquisitionetl. The Committee 
\vould like <~ovcrnciicn1 to review in detail 
thcsc ten case.; so that the propcrty 
could he restored at the earliest to the 
onncrs if no longcr rcqvired for Govern- 
nwnt UTC. 



The  Comn~ittc.e ;~ lsu dcsiro thqt  thc qucc- 
t i on  of dc-requisit ioning t l ic s i \  bui ldings 
a!lottcd to pr ivate p ~ r t i c s  d i o u l d  @ 
v~goro~!s ly  p u r ~ ~ ~ c d .  

4. 1.23 Worh; and HOIIX~II: The  Comni i t lce arc unhappy t l iat duc  t o  
kajxc.. ih ;~t  occurred i n  the Land  R 
I k \ c l o p m c n r  Oll icc, the l>cpartmcnl 
h;~vc hai l  t o  forego ground rent amnunt-  
i n g  l o  Its. 46.710 u p t o  March,  1968 o n  
c e r t a i ~ ~  addit ional const tuc l ian hy ;I I c x w  
o n  ;I plot  purch;~scil h y  h im.  G o w r n -  
nic11t arc also suffering :I recurr ing lob\ 
oT K.;. 4.877 per annum ern this account. 
I t  i\ surpri \ ing t11at before ycrn i i t t ing 
adtIiticm;~l construction. the Land & 
I k v c l o p m c n t  Ol l icc  failed t o  mahe any 
st ipulat ion i n  wr i t ing about  the ground 
t cn l  that sl iould he paid h y  I I w  lessee. 
I - vcn  n io rc  burprising is thc  fact that t l i u  
Icttcr fo r \ \ ;~ rd ing  the appro rcd  p lan\  fill- 
;~ddi t ional  con..tructinn t o  the Icssce is 
no t  arni l ;~hlc o n  record i n  onc caw. 
T h e  C o n ~ m i t t e c  regret to observe that  the 
olliccrs conccrnetl ;ictcd i n  undue haste 
i n  order that the ollicers ccmccrncd acted 
i n  undue ha5tc i n  order t o  :rccommodute 
the I c w x  40 that hc cou ld  gct the p lan\  
s ~ n c t i o n c t l  h) the Mun ic ipa l  autl ior i t icz 
r s p c t l i t i o ~ ~ \ l y .  I n  their solicitude f o r  the 
le\\cc's inlcrc\t ,  I I lcy overlooked t l ic fdct 
tha l  hcl'urc fin;lll> approv ing the plans. it 

IICSC.\X;II~ IO C Y ~ ~ I I I ~  a tbnna l  agrcc- 
Incnt r cg ;~ rd i~ ig  r l lc terms and condition.. 
on \ \h ic l i  the at l t l i t iunal ccmstruction 
\ rou l t l  hc pcrn~i t ted.  

'l'hc Committee arc n o t  con \  inced b y  
Govcrnnicnt  expl:mation tha t  no i n d i \ l -  
du:rl \(as at h u l t  in the mat ter  a n d  u o u l d  
l ikc  t l w  c a w  t o  be investigatccl f o r  f i x ins  
rcspon.;ihilit>. 

5. 1.1: Works and  t i c r i 1 4 i n ~  7-hc C n m n ~ i t t c c  ntrtc tha t  as against a 
w n i  of Rs. 3 .3:! I;~hhs ~.ccoverablc f r o m  
the Prcs\ townrds C;overnmcnt due\. 
on ly  :In :Irnount o f  Rs. 48.470. h y  \\,a) of 
security (Icpohit a n d  ;~dmi t te t l  c la im\  (11 
the Press. is ;~v;li lablc l'or adiustmcnt. 
T l i c  propert!. o f  the I'rcss stands niorc- 
g:~gctl t o  t l ~ c  Govcrnmcn t  : ~ n d  Govcrn -  
mcn t  l i :~vc tlccitlcd t o  foreclose the m c v -  
y ~ g c .  but  fur t l ic r  action. p u r s w n t  t o  fc~rc-  
closure. is \ t i l l  t o  be takcn. T h e  C'oni- 
mittcc wou ld  l i kc  t o  he appraised o f  the 
O I I I C O I I I C  01' tl1c c:1sc. 

1 .j l W o r k s  :ind 1 l o u \ i n g  6 .  7 hc Conimi t tcc n o l r  that  3 pri\:ltc (w~L~ I~ I -  
u t i o n  wh ich  was al lottcr l  Covernmcn t  
:~ccomniodnt ion continue.; t o  hr i n  occu- 
pa t ion  of i t .  even after c;~nccl l :~t ion o f t h c  
;~ l lo tn i rnc w i t h  c f i c l  frcrnl No\-cniba.. 
1967. Govcrnnxmt have n o w  slnrtc.d 
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8 -  cvictio proceedings ag 'nst the part). 
T h e e  would K c  thcsr to  be . 

L spea y finalised. 
e . .  . .. 

7. 1.3i  Works and Housing Thc Committee would like Ciovcrncmcnt t o  
e .  take ipecdy action for the asscssmcnt 

and rccovcry of tbc .eQra expenditure - 
incurred duc t o  default by the Bharnt 
Scwak Samnj. . - 

*. 1.40 Worbs :tud Iiousihg The Committee r&ct to  obser\c that due 
to  inability of thc D.G.S. Ck D. to  furnisll 
"vft;~l information". it has not bccn possl- 
blc t o  conlplctc investiption into ccrtaln 
caws of shortages of stores M hich occur- 
red several ycnrs ago. They notc that 
the information has since becn furnished 
to  the Ccntral Rurcuu of Investigation. 
who wcrc asked t o  conduct invcstigationa. 
The Commitctee hope that thcsc in\csti- 
gations would bc siwcdily complctcd a d  
necessary rcmcdi:tl stcps initiatcd, as 
losscs o r  stores in transit from C;~lcutt:l 
t o  Port Blair seem t o  have t c c o ~ n e  a 
recurring phcnomcnon. 

9. I .44 Works, Housing and Urban The Committec note that the Dclhi Dew- 
Development lopmcnt Authority \\as unable t o  recn\cr 

'damages' for continued occupation of 
properties, beyond the cxpiry of leases 
therefor, nt enhanced rates at which tllc 
demands w r e  origindly raiscd. Consc- 
quently, thr  Authority H ~ S  obliged t o  
scnlc down thc 'danmges' to thc rates at  
which rents were being cllnrgcd whtll 
the leases wcrc in force. The Comniittcc 
also observe that hea\y arrears amount- 
ing to  Rs. 34.47 lakhs o n  account of 
d:~mngcs are still awaiting redisation in 
NwuI-I :Iccwnt. AS :t result of rc- 
organisation of thc staffing structure ot 
tlic Delhi Dcvclopn~cnt Authority. there 
h3s becn an augmentation of  the stat1 
c~nploycd by thc D c h i  Devclop- 
mcnt Authority. Thcrc is, there- 
fnrc. little Justification for rccokcr work 
still beins lcft in n m m s .  The Conimittcc 
trust t h ~  action \ill be taken t o  cnsurc 
that nll expired Icascs arc duly examin- 
ctl to ;isccrt:~in on 1v11:1t terms the? 
should be rcnc\vctl. 2nd alzo to spccd up 
rccovcry of arrears spccdcd 147. 

10. I .47 \Vorh\. Ilou\in: ; ~ n d  Thc Coniniittcc arc' not mtisficd uith the 
Crrh:~ n Dc\ tlopmcnt rcply pivcn by Goccrnmcnt. It intlic;itcc 

ncithcr the amount or unspcnt balance.; 
wit11 Dcllii Dc\,clopmcnt :\uthorit> no!- 
the piccisc stcps hcing t n h w  t o  ensure 
tli:lt [here are put to gainrul use. What ir 
ewn  more regcttahlc is that a sketch! 
rcpl! o f  this typc should ha\c  becn gi\crl 
to the Conimittcc n yc:tr and a iialf nftcr. 



\. the due date of subrnissiofi of hpl ies .~hc 
Committee would like to impress upon 
thv Department of Health and Urban 
Devclop~~ent, the need to  ensure that 
replies sent pursuant to the observations 
ol: the Canrnittee are madc as explicit and 
sell' contained as possiblc and that they 
are sent well withtn the prescribed time- 
limit of six months. 
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